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LEU ISLATIVE ASSEMBLY . . . 
Wednc8day, 16th MaTch, 1927. 

'l'he Assemblv met in the Assembly Chamber of the Council House, 
at. Eleven of th; Cloek, Mr. President in the Chair. 

QUESTIONH AND ~  

Ih:rRESSlON IN TIIh CO,\(, D ~ IN BIHAit AND ORISS.4.. 

967. *M:r. Siddheswar Sinha: (II) Are Government awa.re of the seriouB 
.:I ~  .. -' -.. •• • "". •. ;Sll ? 

liUUU.T.VM. 

In L. 4.. De ~, Vo1. ~ No. 84, p. _1, 
para. 2, Une 1. for .. Lala I.I&jpat Rai ", Had 
.'.f DiwaD Cbamm Lall ". 

in the Jharia. 
Guvernment 

panies in the 
lars? 

Mnative, will 
~  companies 

---J have taken 
.. ol-lritEmd to take to give relid to and to protect the coal trade? 

The Honourable Sir Charles Innes: (a)--(fil I am sorry thut the in-
formatdon at Illy dispmml dOl!8 not enable ma t.o go into us much detail 
8S the Honourablo Member dE<sireR, but if the. Honourable Member wants 
fully to study the position of the Indian coal trade, I recommend him to 
reud the report of the Indian COllI CommitteE', th" report of tho Tariff Board 
on Coal and the pamphh·t entith'd "Indian COllI St,atistics, 1025," which 
was published as a suppJenwnt. to the Indian 'l'rade .Journ/l;! of December 
28, 1926, and which will be found in t.he Library. I am aware, of course, 
tha.t the Indian coal trade complains of df'presflion not only in Bihar and 
Orissa and elsewhere, and that a cert,ain nnmbf'r of col1iC'ri('8 htlvp c10S(1d 
down. But the output of the Jharin. field, the m()!;t import.ant field in 
Rip-ar and Orissa., remained more or less constant in 1923, Hl24 Ilnd 1925, 
nor ha.ve I n.ny reason to believe that there waH any flerions decrt'8se in 
1926. In 1923 UIB output WitS 10,346,000 tons. In 1925 it was 10,677,000 
tons. 

(e) The t.wo report,!; referred to ahove indien.tf' t.hat the position  of t.ho 
coa.l trade has heen const,a.nt.!y under revif'w. The llIost important mp.8-
Bures taken on thelMI reports have been the f'stabJishment of the Coal 
Grading Board, the grant. of an incrE'ased rebate on graded export coal 
and' the reduction of long distance rail wily fr(>ightt; on coal. 

MBMOR.IAL OF MR. S. H. CorVsBU" UTE DEPUTY MAGT8TJlATE OP 
G ~  

008. -Lieut.-Colonel H. A. J. Gidney: (n) Will the ur~ e Mf'm-
ber be pleasod to stnte whether he received a memorial from Mr. S. H. 

( 2:329 ) A 
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LEGISLATIVE ASSEMBLY. . . . 
Wedneaday, 16th March, 1927. 

'. 
'l'he Assembly met in the Assembly Chamber of the Council House, 

at. Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

DEl'RESSION IN 'tHIII COAL TRADE IN BIHAR AND ORI88J.. 

967. ·1Ir. Slddh .... ar Sinha: (a) Are Government aware Qf the serious 
depre.ion of the coal trade in the province of Bihar and Orissa? 
• (0) Is it a fact that some coal cpmpames have been closed in the Jbaria 
coalfields on account of such depression? II so, wiH the Government 
be pleased to state their number? 

(0) Is it n. fact that the output of many ether coal companies in the 
S&111e coalfield has considerably decreased in the last three yean '/ , 
(d) If the reply to the aforesaid question be in the affirmative, will 

Government be pleased to give a statement of the output of such companies 
for the last three years? 

(e) Will Government be pleased to state what action they have taken 
or intend to take to give relief to and to protect the coal trade? 

The Honourable Sir Oharla. Innes: (,a)-(d) I am sorry that the in-
fonnamon at my disposal does not enable mel to go into as much detaii 
as the Honourablo Member desires, but if the Honourable Member wants 
fully to study the position of the Indian coal trade, I recommend him to 
read the report of tbe Indian Coal Committee, the report of the Tariff Board 
on Coal a.nd the pamphlet entitled "Indian Coal Statistics, 1925," which 
was published as a supplement to f.he Indian Trade Journa:1 of December 
28, 1926, and which will be found in tbe Library. I am aware, of course, 
that the Indian coal trade complains of depression not only in Bihar and 
Orissa aDd elsewhere, and that a certain number of colllieries have closed 
down. But the output of the Jharia. field, the most important field in 
Bipar and Orissa, remained more or less constant in 1928, 1924 and 1925, 
nor have I any reason to believe that there was any serious decrease in 
1926., In 1923 the output was 10,846.000 tons. In 1925 it was 10,877.000 
tons. 
(e) The two reports referred 1io above indica.te that the position of the 

coal trade has been constantly under review. The most important mea-
sures taken on these reports have been the establishment of tbe Coal 
~  Boa.rd, the grant of an increased rebate on graded export coal 
and the reduction of long distance railway freights on coal. 

:MlIIIOB.IAL OP Mn. S. H. COU"'8Bu., LAT.J DBPUTT MAGtlftA'I'B OP 
•  • • BflNGAL. • . . 

968. *Llnt • ..oolone1 E . .A. I. Gldnay: (4) WUl the Honourable Mem.-
ber be pleased to sts,te whether, he received a memorial from Mr. B. lL , . 

. ( ~  ) ,. 
" 
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'Oounsell, late Deputy Magistrate of Bengal, addressed to the Secretary 
-of Htate for India,' and, if so, whltther it is a fact that his memorial hal 
been "ithheld? • 

c· 

(b) If the answer to part '(a) is in the aftinnative, will Government 
:please &tate whether Rule XXIX of the nules published in the Notification 
by the Government of India Home Department No. F..472 , dated the 
21st June, 1924, entitles Mr. Counsell to -claim that his memorial be sent 
on to the Secretn.ry of State for !ndia and not withheld? . 

(el If the answer is in the aftinnative, do Government propose to fo;-
ward Mr. Counsell's memorial to the Secretary' of State for India for any 
action hI: may consider nece8sary? ~ 

Mr. J. K. DUDDett: (a) The answer is in the aJDnnative. 

\(b) Rule XXIX does not apply. 

'(c) The question does not arise. • 

'LIeu'.-Golonel B. A. J. GfdDl)': Will the Honourable Member ,pleaBe 
tell me whether he ha·s received a subsequent letter from me about four 
days ago admitting a ~ u t t  of authority for Rction and asking for 
a subBtitut;ion? I sent it about four days ago and-! thought he might 
have regeivcd it. 

JIr. J. K. Dunn4'tt: I regret that 1 haTe not seen any correspondence 
of that nature. 

FOB.l'EITURE OP 1'HE GRATCITY OF IIABU SJJBENI>'RAo N "Til DlJTT, HEAD 
PAY C ~ , J AMAU'UR, DISCHARS).D 1'11.031 St:l&VICII 'OR 

SUCK SUPERVISION. 

969. ·Lleut.-Golonel K. A. J. Gidney: 1. In connection with certain 
deficiencies traced in the accounts of Assistant Pay ClerkB N. N. Bose and 
H. C. Bannerjee of the Eac;t Indian Railway, J amafpur, on the 15th Nov-
pmber, 1923, will Government be pleased to state the reasons for forfeiting 
the gratuity of Babu Surendra. N ath Dutt, the Hel'1d Pay Clerk of that' 
station who, as a result of the investigation following the discovery of the 
defalcation, was discharged from service for slack supervision? 
2. Are Government a.ware that in 0. previous caS8 which oecurred, vi •.• 

Babu Hari Sadhan Mukerjee, the then Head llay Clerk, Jamalpur, on a 
simi-Iar defalcation being detected in the ace·ounts of Assistant Pay Clerk 
Narain CllRndro. Gnnguli, was pennitt.ed to continue in the service and 
eventua.lly retire receiving his gratuity in full? 
3, r~  Government also aware that in another case of defalcation of 

accounts of Assistant Pay Clerks, tho Head Pay Clerk, Babu Binod 
Goswami, was ,pennJtted to retire from service Wiith his gratuity? 

4. If the answer to questionB 2 and 8 are in the affirmative, will Gov-
emment he pleased to state, why in the caBe of Babu Sureu.dra Nath Dp.tt. 
0. novel method of procedure was resorted to? 

5. no ~r e t propose to . look into the case of Babu Su.rendra 
Nath butt?.. o· 

JIr ••. ~  L. PaflOu: I have no informatiOn about .the facts" alleged. 
No allpeal has been received from the ma.n referred to in Part I of the ' 
questloo; 
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. Lieut.-cJoloDel B. A. I. Gidney: Will the Honourable Member make 
oeoquiries ,into this matter? 

• • Kr. A.  A. L. ParSODS: No. 'J'be man had his right of appeal. 
• 

Sir Jiarl Smgh Gour: May I put Quest:on No. 970 on behalf of Sardar 
-Gulab Singh? • 

lfawab Sir Sahlblada Abdul Qalyum: On II. point of order. Sir. HaB 
·the Honourable Member got Sardar Gulab Singh's penni.sion? 

Some BODourable Kember.: Under the rules it is not necessary. 

Kr. PresideDt: S'r Hari Singh Gour.' 

Sir Barl Slqh Gour: Quastion No: 970. 

'VvnT:lIlS'R01l\1S IN ~ COUNC·I. HO"sg, Nl'w D ~ , AND THB A.SS.MBLY 

• CHAlIBE:t, Snn.A. 

970. Sir Barl. Smp Gaur (on behalf of Sardar Gulah Singh): Ca) Is it 
a. f.wt that waiting rooms for visitors have been provided .in almost all the 
Departments in the Now Secretor'at at New Delhi? 

(b) If so, why has tlte New Parliamentary building not been provided 
with such visitors' rooms for the re e~t e Chambers to avoid inconvenienco 
to the visitors desiring to see t.he Members of the different Houses? 

(e) Has any room been set, apa,rt for such a purpose in the Assembly 
Chamber in Simla? If not, when do the Oovernment propose to do so? 

Kr. L. Graham: (a) Yes. 

(b) Room No. 88 in the Oouncil House has been reserved as the room 
where Members of both Houses can receive visitors. As the furniture 
and fittings for this room are not yet ready, BOfas have been placed all 
round the octllgonal halls on either side of both Chambers for the use of 
visitors as 1& temporary measure. 

(c) 'rhere is llO room avaj'}able in the Assembly Chamber at Simla 
which could be allotted as !l room for visitors waiting to see Members. 
but chairs are placed near the Notice Office for their convenience. 

Sir Barl Singh Gour: May I enquire if the Government propose to 
appoillt a small Committee of the non-official and official Members of this 
House with 8 view to examine the accommodation whIch is necessary 
here in Delhi in order to ensure the further convenience of Members both 
. in the Chamber and the waiting rooms? . 

lIIr. K. Ahmad: In view of ·the fact, Sir,. that you, ¥-t:. President. arc 
the sole proprietor of this bu'lding (I.aughter), the matter is in your hands 
and ~ t one for the Government to answer. 

Kr. L. Graham: I find myself for once in full agreement with mv Hon· 
·ourable Jriend, Mr. Kabeerud-Din Ahmed. . 

It • 

Lieu'.-Golone1 B. A. J.OJclDey: In view of the narrow escape of Bis 
'Exaellency the Commandor-in-Chief fu this u ~ yeSterda.y from a 

AI 
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faDing brick, 'w.ill the HonOltrlth}e Member kindly ten us when he pro-
poses to repair the roof of this House? I would also draw fiis immediate· 
attcn-aon to another loose brick at a dangerous angle just "above the seat' 
of the Leader of the'Swarn.jist Party. 

Xl. L. Graham: Does the Honourable Member suggest that it i. my 
~  . 

Lieut.-Colonel H. .4.. J. Gidney: Yes, I believe it is. 

Kr. L. Grab.a.m: I differ from the Honourable Member. 

Xl. PrealdlDt: I think I should suggest to the Honourable Sir 
Bhupendra Nath ,Mitra. to reply to that question .. 

'!'he Honourable Sir BhupeDdra Bath IIltra: I have alrealy arranged 
that the roof of this Chamber should be examined by the expert Engineers· 
to-morrow and the day a.fter, taking advantage of the holidays. 

Lieut.-Oolonel H. ,A. J. Gidney: May I point out the dangerous con-
dition of the roof in other parts of the Chamber (pointing to the portion 
of the roof just above the Swarajist Benches.) (Laughter.) 

Sir Harl Singh Gaur: May I enquire wnethP.l' the experts who will 
examine this building have anything to ,do with the experts who built it? 

The Honourable Sir Bhupendra Hath II1tra: The expert who w.ill exa.-
mine this building is the Chief J4Jngineer. He did not personoJ.ly take 
any part in the construction of the building. 

Sir Harl Singh Gour: Was he not supervising the construotion of the 
building? 

'!'he Honourable Sir Bhupendra Bath IIltra: The Chief Eng.ineer does 
exercise IL certain amount of supervision over all the engineers who are 
enga.ged in construction work. 

:Mr. B. DaB: Is the Honournbffl Mpmber a.ware that there is faulty 
construction in every part of this building? If the Honourable Member 
win kindly walk round the corridors of the first ffoor and the second fioor, 
he will find several cracks, especially lateral cracks, along the arched roofs. 

'!'he Honourable Sir Bhupenclra Bath IIltra: That is a. question of 
opinion. (Laughter.) I have already asked my Honourable friend, who i8 
an enginp-E!r himself, to oome and meet me to-morrow when I shall go"into 
the whole thing with my Chief Engineer. 

Sir Harl Singh Gour: Is the dropping of brick" also a. matter of opinion? 
(Laughter) .. 

'l'he Honourable Sir Bhupeclra Bath Kltr": I W&S_ replying to s. speci-
fic question put by my Honourable friend, Mr. Du, which had nothing 
to do with the dropping of bricks. j. 

1Ir. :aam Barayan Singh: Do the Government propose to take ste.,. 
against the contractor and the engineers in charge of this building1 

• t 

'rile lIODourabl1 Sir Bhuptnclra .ath JIltft.: I did not catch what the, 
Honourable Member sa.id . . 

~  ~ 
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• 
'Mr. :Bam :R&1'a1&1l'llDp: Do the Government. propose to take any 

~ te  agll:nst the OOl'ltraci.or :'ndthe offioeN in oharge of the constrUotion 
·of this buUdlns-? 

'!'he Honourable Sir Bhupendralfath JIltra: That stagp has notf y.et 
.been reached. First of all, we have to held an examination and an euqWry 
-.. to how this da.m.age -occurred. 

Lala LaJpat :aal: Then it wiH go to the Secretary of State t 

Sir Hart Singh Gour: May I ask if that stage will be reached if a more 
'serious 'mishap happens ~ this House? 

'!'he Honourable Sir Bhupendra Hath lII1tra: Tha.t does Dot follow ouf; 
"of my answer to the previous question. 

Mr. H. G. Oocke: May I ask the Honourabe Member whether ms 
attention has been called to the incessant banging of doors in this builld-
ing and whether this banging has anything to do with the loosening of 
the tiles? -(Laughter.) 

'!'he Honourable Sir BhuptndraJrath J[ltra: Not being an engineer 
myself, I cannot give a definite reply to my ~ e friend's question. 

IIr. It. V. Rangaswami .AyyaDgu: Is it a foot tha.t on acoount of ex-
cessive sound in the HOllse tho sound-absorbing tiles fall down? (Laugh-
ter), 

The Honourable Sir Bhupendra Hath Mitra: That ma.y be so, but not 
be:ng an expcrt, again I cannot IZ'ive a definite reply to my ur ~ 

friend's question, If the implication is that that tile fell down owing to 
too much noise in this House during the past few days, well, that may 
be so, but I do not know. 

Mr. President: With regard to a supplementary question by Sir Hari 
S:ngh Gour on the-subjeet of accommoda.tion -and convenience for Honour-
ahle Members in Delhi, I would suggest to t.he Leaders of Parties to meet 
me in my _room in order to discuss the question of the appointment of a 
House Committee for the purpose. 

SEPAR'TE ~  FOil TIfP.: LBGISLATIVE AS8EMBT.y • 
• 
971. ·SIr Harl Singh Gour (on behalf of Sardar Gulab Singh): When 

do Government .intend to create a separate establishment for the office of 
'the President of the I.egililative Assembly. and how much extra expendi-
ture would it involve? 

JIr. L. Graham: Govemm ent are not contem platinJr the early crea.tion 
of a separate establishment for tbe r .. egislative Assembly, I am -not in a 
positihn to estimate the amount of extra expenditure involved, as this 
would depend ill ptrt on the extent Rnd method of the separa.tion of the 

e ~y staff from the stall of the l.egislative Department, -

Sir Bart SlniU (Jour: lsthe Honourable Member aware that this ques-
·tion has been agitating thee Members of this H.'lUBe ever since lhefird 
Assembly? 

JIr. L. qraham: 'r 'may 1"erriind the Honourable 11tember. that he might! 
1I.ave ppt dow. a cut in the grant but be did not do so. • 

• 
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SIr lIarl Singh CJbur: That is not an aQSwer to my question. I want 
an answer ,to my question. Is it not 8. fact that Members of this House 
have been agitating for a separate establishment ever Bince ilhe lfirsb 
AnemLly? • 

Kr. L. Graham: I think, Sir, m;( answer indicates the feelings of 
Members of this House. If they did not put down & cut, I presume they 
are not d:eeply anxious about it. . 

Sir Hart SiDlh Dour: My question haR not been answered. I repeat 
it once moro. Is it or is it not. a fact that ever since the r~ t  of 
the Indian Legislative Assembly Members have been Bsking for a sepa-
'ratA!! establishment and the Legislative Department have given MSur-
ances that the matter would be considered but that there were financial 
considerations which stood in the way in 1921, 1922 nnd ]923, which pre-
vented Govemment from giving effect to the suggestions made by the 
Souse? . 

111'. L. Graham: The Honourable Membcr knows the answer bet-tar 
than I do. He has been in the House all the time and I have not. 

Sir lIarl Singh Dour: May I ask the Honourable Member whether he 
will reconsider the soggestion made on this side of the House that th& 
Legislative Assembly must have an office of its own? 

1Ir. L. Graham: That has be(m considered and will be considered. 

111'. Prllldlat: I may infonn the Honoura.ble Member that this is 
not a question with which I sbould rema.in unconcerned. As President 
of the Assembly I feel it more keenly than any other Member of this 
House that the matter should be settled as ellT}y as possible. The ques-
tion is under my consideration for some time past and whatever may ulti-
mately be the decision of the Government in the matter, I have decided' 
to prepare and subm:t a scheme to them for the separation of the office 
of the Assembly from the Department. It is only a question of time. 

ORDER OP THE POS"VA8T'JI.-GENER,H., PUNJAB 'NO ~  
FRONTIER PIWVIN'CE, REGARDING THE FII.r.lNG op AI J, 

FUTVUK VAOANOIJo'S BY MUHAMMADANS. 

972. -Slr lIarl Singh Dour (on behalf of Sll.rolU' Gulab Singh): (a) With 
. reference to the answer to starred question No, 513, dated the 1St" Feb-
ruary, 1927, will Government please state if jt is a. fact that the Post-
master·General, Punjab and North·Wt'st Frontier Province, some time 
8'tO issued 0. gennral ot'der to all the officers under him and for his own office 
that all future vacancies should go to Mllhllmmadans only? If so, will 
they pl. ace a. ilOJ'Y .of that order on tho to.ble? 
(1)) Was due regard given for Sikh representation in that order? If not, 

why not? I I 

~  If so, to show that due re~ r  was given will Government pieRRe 
state how manv vll.cancies in his office fl11n the Deput.v postmaster-General, 
Railway Mail Service,' Ambala. sinM 1924 (April) occurred "n6 bow many 
of them were given to Sikhs and how many to Muhammadans? . 

Cd) Do Government pl'OPORf' toO 111('reRllo t,he re~ t e t of Sikhs in all 
. future ~ e  in" All the Post Offices and other .offices under. the Poet 
master-General, Punjab? 
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The BOD0111'&1;18 Sir Bhupendla .atb. Mitra: (4) The reply is in the 
negative. '  • 

• 
"(b) and (c). Do not arise. 

(d) There are no restrictions of any kind on the recruitment of Sikhs 
for the postal 'service under the Postmaster-General, Punjab and ~  W. F. 
In this connection the Honourl1ble Member's attention is invited to the 
.Resolution moved by Mr. K. N. Nayar and adopted by the ~e e t e 

Assembly on the 10th March 1928 regarding recruitment. for the services 
under the Central ,Government . 

• 
SUPPLY TO THE SEClI.BTARY or STA.TE or A. RnORT op THB PROOEEDINGS 
or THB CONnn.ENCIC or THE Pn.OVINCUL MINISTERS OF EXCISE, 

HEI .. ) n Snn.A. 

978. .Kh&D Bahadur Sarfarn Huua1n Khan: With reference to 
• Earl Winterton's reply jn the HousA of Commons in November, 1926, to 
Colonel Day, that the Secretary of State had not received the report of 
the Proceedings of the Conference of the Ministers of Excise from the 
various provincell held at Simla, will Government please state: 

(a) if they have sent the report of the Proceedings  referred to above 
to the Secretary of State? 

(b) if they have come to any decision as to the measures to be adopt. 
ed for the reduction, of the opium cons!llDption in India? If 80, 
what? 

(c) if they have not yet decided on the question, when do they pro-
pose to do so, and what are the difficulties in its way? 

Th. Bonourable Sir Baatl Blackett: (a) :yes. 
(b) and (c). The Honourable Member's att.ent;on ifl invited to t.he 

Government's Resolution No.4, dll,ted the 17th June .1926, which con-
tains II. cbmplete statement of their internal lolicy in regard to Opium. 
I would remind the Honourable Member taat matters relating to the con-. 
sumption of opium in the Provinces' are a provincial and transfl>rred sub-
ject. 

An'l'ICJ.E IN THE SE'J.RCHLWH7'or DJ';CBMBEJl. H.l, 1!l26, nrJ.DED 
·'Por.l.-T,x 0:. SONEPORM BRIDGE" • 

974. ·Khan Bahadur Sarfarn Hul8&l.n Khan: With refcrence to 
an article by Mr. Gays Prasad Sirlgh, M.L.A., appearing in the Bearch-
light's issue of December 19th, 1926, under the heading "Poll Tax on 
Sonepur Bridge", will Government please state how the matter referred 
to in the Baid art idp. stands at present? • , 
Kr. A. A. L. Par8ODll: The Government have not seen the Article re-

Jerred to· 

ARTICT.E IN T1J1Il FORWARD OF nYCF.lfnE]t ~ D, 1!l26, HEADED 
• "lin. SAKJ.ATW.U.A AND INDIA. OFFICE ". . ' 

975. -Khan Bahadar Sarfar.. BU88&lu lDwl: (I') With reference to 
an article published in the ForwarD's issue of December 2H\od, under tbe 
beadinst "Mr. SaylatwaJa Rnd India Office", wilt Govemment be pleased to 
state if the matters reported are partially or wh&I1y. t1'!le? . 
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(b) Has the matter been referred to thema.nd hal', the, .. gjv8I) ao.y 
·t'eply? 

~ . 
(c) ~ they have given a reply would they please place .it on the .table 

for the mfonnation of the House? 

:Mr. J. X. DUDDett: Government have seen the article n,ferred to. The 
Government of ~ are not aware whether the article correctly repro-
duces Mr. Saklatwala's communioationa. 

SEPAlf.A.TION OF JUDICIAl, AN}) EXECUTIVE FUNCTIONR. 

976. ·Khan Bahadur Sarfaru BuuaID Dan: Have Government reolrlved 
any propolla.l from any Local Govornm'ent with regard to the separation of 
~u  and the executive functions, and if so, what action have they taken 
thereon? 

JIr. I: N. DUDI1ett: Proposal!:! have been r~ e e  from the Government9 
of Madras, Bengal, the United Provinces and Bihar and Orissa, which are 
"eing eXlllllined by 'the Government of Indin.. 

ABOl.lTIO.\ OF THE Ex ISTING ~ OF AGltlCUI,TURAI, INCOME FROM 

LUBII,ITY TO INCOME-TAX. 

977. *Xhao. Bahadar Barfaru Jlaualn Dao.: (a) Will Government 
plElase state whether the question of abolishing the existing exemption of 
agricultural income from liability to income-tax is under consideration, or 
finally abandoned? 

(b) Have Government made ~ y estimRte as to what WOtlH be the 
probable incroase in eaoh province if the exemption is abolisbed? 

The Honourable Bir BasD Blackett: (a) The Government are not con· 
sidering this subject at present. 

(1/) The 8nSWtlT is in thL neglitive. . ... 
TUAINING ~  INDIANS AS WIRELESS OPERA'l'OltS. 

978. ·Dao. Bahadur Barlaraz HU88&iD 1thaD: Will Government; 
please state what progress has been made as regards the re ~r t  of • 
scheme "for the training of Indians as wireless operators? 

The Honourable Sir Bhupendra Bath Mitra: The Honourable Memb* 
is referrnd to the information given t.o the House on the 4th March, 1927, 
in reply to pnrt (0) of starred qut"stitln No. 719. Future recruitment of 
operators for wireless is now receiving my personal attention. ' 

LETTER IN TlfR F"RW ABD 011 1'"JI: 26TH DECEMBER, 1926, HEADED 
<, PASSENGER lu-TRE.'TED". ,. 

979. ·Daa Bahadur Sarillu BUIAiD Khan: (a) Will GovernmeDt 
plea8'e stute if their attention has been drawn to a letter published in the 
issue of the Forwa.rd, dated the 26th December, 1926, under the heading 
" Passenger Ill-Treated"? • ..' 
, (b) Are tie facts stated therein true? 

(c) If so, what action has been taken against the ticket oolleoian 
referred to thereinl • • 
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lIr . .A. A .. L.Panou: (a) Yes. 
(h) and ,(e). Govemmelit have no information. The matter ha. 

~ re t y been reported to the police. 

CAN'T.£EN SQ,VIOB ',OB. BB.ITIBR TB.OOPS III bOlA. • 

980. ·KhIJl Bahadur Sarfaru KUII&fD DIll: (a) Will Governmen' 
be pleased to state if they have come to any decision as a result of their 
recent inquiry on the condition of the Canteen Service for British troop. 
in India? 
(b). Do they propose to accept t,he proposals of the All-India Army 

,()ootractors' AssociatioD made in this connection? ' 

1Ir .. G. M. Young: (a) and (b). The decision of Government was 
:announced ip a press cODlmuniql1(\. which wall published on the 3rd Feb-
ruary. 1: will supply the Honourable Member with n copy. 

I 

( NUMBEB. Oil' MEE'rrNGS OP THE STANDING ADVISORY COMMlI'TEE ATTAOHED 

TO THE COKMEltCE DEPAll'UfENT IN 192& AND 1920. . 
981. -Khan Bahadur Sarfaru Huuain Khan: (a) Will Government 

be pleased to state if it is a fact that not 0. single meeting of the Advisory 
Committee of the Department of Commerce was, held in the years 1925 and 
~  ' 

(b) If the answer to part (a) be in the affirmative, will they plense state 
the reasons and if the reply be in the negative, will the,Y please state the 
number of such ,meetings? 

(e) Were any cases submitted to the said Committee? If so, what 
:and how many? 

The HODourable Sir Oharlea Innes: (a) Yes. 
(b) As regards 1925, I refer t,he Honourable' Member to t ~  reply given 

to t,he Honoura.ble Mr. Ma.nmohandas Ramji in the Council of State on 
the 24th August, 1926. In 1926, the gentlemen nominated t.o be mem-
bers did not all intimate their willingness to serve until two days before 
the end of the concluding Session of the last Legislative Assembly, and on 
its dissolution the punel for the Standing Committee elected by it auto-
matically ceased to exist . 

• (e) Docs not arise. 

GOVERNMENT HOUSK, Nt£w DELHi. 

982. ·Khan Bahadur Sadua BWI8&ID Khan: (a) Will Government 
please state by what time the Government House in New Delhi is' 
expected to be completed, and when His Excelleney the Viceroy will 

I move into it? , 
(b) How will the present Viceregal Lodge in Delhi be utilised when 

His Excellency the Viceroy removes to the Government House in New 
De ~ 

(0) What ute is being. made of the old Bec:retariat. and what will be 
its immediate future? • 
'fte lIcmoarable Sir Bhllpllldra Kath 1I1tra: (a.) The wiDter of 1929-80. 

(b) No decision l1as yet been amved at. .. 
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(c) To accommodate the offices of Anny Headquarters, ~ u t t Gen-
eral, Posts and e e~ , Deputy Accountpnt General, Posts and Tele-
graphs. Commissioner, Northern India Salt Revenue, and other offices. The 
present arrangements are likely to continue for at least another year. 

Sir Harl SIDgb. Gour: With reference to the &nswer to part (c), will the 
Honourable Member consider the advisability of moving this ARsembly 
back into the old Delhi Chamber, which is far more comfortable tha.n the 
present building? . 

(Oertain other Member8: "No. No."). 
The HODourable sir Bhup&Ddra Hath Kitra: The  remarks which have 

already fallen from other Members of the House show that there is no 
unanimity on the subject. 

CKN'rIUJ. HAl CO}[MITTEB. 

983. -Khan Bahaclur Sarfaru Huaabl Khan: (4) Is it a fact tlta.t .. 
Haj Committee was established under the presideDcy of Dr. Mian Sir 
Mohammad Shaft, the then Member of the Education Department of the 
• Government of India? 

(b) If so, is it still in existence, and if so, will the Government be pleased 
to state the number of its members with names, and the amount at the 
oredit of the Committee at present 'I 
Mr. I. W. Bhore: (a) Yes. 

(b) No. 

EXPRNDITURE ON THB D&Sl'ATCH or INDIAN TRooPS"TO CHINA.. 
084. -Mr. Ohaman Lall: G4) Has the attention of Government been 

drawn to the answer given in the House of Commons recentl.v b:v Mr. 
Churchill to a ue~t  by Mr. LRDsbury regarding the cost of lending 
Indian troops to China '/ 
(b) Are Government aware that, contrary to statements made on the 

floor of this House, Mr. Churchill maintains that the question as to whe-
ther the cost is to be debited to Imperial revenues is being discussed with 
the Indio.n Government 'I 

]IIr. G. ]II. Young: (a) Government have Reen Reuter's message on the 
subject. • 
(b) No, Sir, Mr. Churchill is reported 8S having said that the question 

had not heen discussed with the Government of Indifl,. That is still tho 
case. His Majesty's Government ha"e not raised the question with the 
Government of Indio.. I arn sorry to be able at the moment only to give 
negat,ive informatiQD on the subject; but I shall have positive infonnBtion in 
a very few days. ' 

1Ir. Prelld8nt: When the Session is over? 
I 

Mr. G .•. Young: No, Sir, hefore the Session i!l over, If my :Honour· 
able friend will then put a ue~t , and if you, Sir, wiV allow it; I shall 
be prepared' to accept sHort notice. • 

• air Harl 8JDgIa, Qolll': Wi1lthe BpllOUmble ,Member ~ e e  to lay a 
statement or make a statement to the Bouse withov.t being questioned on 
the subject BS \0011 Is infonnation is receivE'd. 
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• 
1Ir. G. Jr. Young: It is immaterial to me. Rnd· I should htwe thought 

that it would be ~er  to the House whether I make Il statement in 
. reply to a question, or without a question. 

JIr. Ohlman Lall: May I ask what infonnntion he is . tlxpecting? 
May I make m.yself quite clear? Will the Honourable ·Member tell me 
whether the reply given on the floor of this House was correct or in-
correct? 

1Ir. G. Jr. Young: That seems to me to be two questions. As I have 
ah-eady said. I can only give negative information at present, but I shall 
be able to give positive information in a few days. ., 

• MOTION FOR THE ELECTION OF THE STANDING FINANCE 
COMMITTEE. 

The Honourable Sir Bun Blackett (Finance Member): I move: 

.. That thia Assembly do proceed to the election, for the finaDcial year 192'7·28, in 
luch method as may be approved by the Honourable the President. of a Standing· Financa 
Committee of the Assemhly not exceeding' fourteen in number to which shall be added· 
a Member of the Assemblv to be nominated by the Governer General. The Member 80 
nominated shall be Chairman of the Committee." 

The motion was adopted. 

JIr. Prelldellt: I may inform the Assembly that for the purposes of 
election to the Standing Finance Committee the Assembly office wiU be 
open to relleive nominations up to 12 noon on Saturda:v. the 19th March, 
and the election, if necessary. will take place in this Chamber in accord. 
ance with the principle of proportional representation by means of the 
single transferable vote on Wednesday, the 28rd March. 

TIlE CURRENCY BILL-contd. 

Jrr. Prelident: The H"Illse will now resume further llonsidera.tion of 
• clause 2 oJ the Currency BiN: The question is: 

. , 

.. That clau8/! 2 do stalld part of the Bill." 

.r. Vidya Sagar Pandya (Madras: Indian Commerce): Sir, I rise to 
support the motion of my friend the Honourable Mr. Kelkar. Sir, in this 
land of plague and cholera a new epidemic .  ' . 

1Ir. President: Order. order. Does the Honourable Member support the 
motion of Mr.. Kelkar or does he wish to move his own? 

.r. Vi.,a Sagar Paa4ya: Well, Sir, in ,way. . . -
Kr, Presldent: That ill no reply. The House must knew eXBctly whe-

"ther the Honourable Member proposes to move his amendment or win C~D  
tent himself by' Bupporting the ameDdment of )fr. R;.elkar. U be wants to. 
move his e ~t  he must Bay so. • , 
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I Mr. 'Vldja Sa • ., Puclya: Then, Sir, 
. beg to. mo.ve, Sir: • 

I will m()ve my amentnent. 
• 

•• That after clause 1 of the Bill tlie foUowin, new cl&u.. be inHrted aDcl .. 
I!Ubaequent clauses be renumbered accordingly:-

.  : 2. (I)-In the Indian Coinage ~ t, 1906, after lection :5 the foUoWtDJ DeW Hetioa 
be maerted and the lubeequent lectionl be renumbered acoordinpy. 

Gold Ooiflllge • 

• 4 •. (1) The following gold ooins .hall be ooined at the Mint for i.ue under tile 
.• ut.horlty of the Governor General in Council, namely: 

(a) a gold mohur to be called the' Biroar Mohar '. 
(b) a half-mohur.' 

-(2) The at.&ndard weill;ht of I Bircar Moburs' shan be 123'2'7447 grains troy and it. 
standard fineness 8h0.11 be as follows, namely, eleven·twelftha or 113'0016 grains of 
fine gold and one-twelfth or 10'2'7317 grains of alloy. 

(3) The other gold coina shaD be of proportionate weight of the same flnene.: 
Provided that,  in the making of gold ooins, a remedy .hall be allowed of an amount 

aot exceeding the following, namely: 

Remedy 
in 

weight. 

Remedy 
io 

.11000818. 

Sirear Mo'bur Five- Two· 
thoaaancltba. thou_dth .. 

Half Mohur 

Dimen8iona lind De8igna. 

(4) The Governor General in Council may, by notification in the Gazette of India,-
(u) direct the coining and iSlluing of all ooills referred to in this section, and 
(h) determine the dimensions of, and delign for, Buch gold coins. 

(5) Provisions regarding Diminished, Defaced and 'GPunterfeit Coins referred to and 
contained in any of ,the sectio"UI numbers 16, 17, 1B, 19 and 20 supplemental pro-
visions referrod to or contained in any of the sections· 21, 22 and 23 for the silver or 
nickel coina shall apply in the same way to the Sircar Gold Mohun and to the same 
'extent as applicable to the coins refeN'tld to in those severa.l and respective sections. 
(6) Any person who tenders at any time to the Governor General in Council. at the 

ofIice of the Master of ~ e Mint or at tlie Imperial Bank of India at their Head Oftlcea 
at Madras, Bombay and Calcutta or at any other place notified ill this behalf by the 
Governor General in Council in the Gazette of India, fine gold and pays seigniorage 
to cover minting charges, according to a IOBle to be notified in the Government Gazette, 
,hall be entitled to receive: • 

Sircar Mohurs or half-Mohurs proportionate to the gold tendered at the rate .of 
113,0016 grain! of fine gold per ~ ur and at the rate of 56'5008 gralDS 
of fine gold per haH-Mohur reapectlVely . 

. (7) The BirCH Mohur and half·Mohar shall be a full legal tender in pa1mmt or oa 
. JICCOuut : 
Provided tbat. the ~ 

(a) haa not lost ill weight M as to be mOl'e than ·05 per cent. below standard' 
",eight, . and 

(b) has not. been deJeoed. 

(8) The silver rupee IIpecified i( HOtioft 4 Ibll be a legal t.acler ia ~e t or OR 
eooount. for any ... aot. exoeec1illg one hundred ru~ at the rate of (one.flfteenth) of 
" a;Sircar Mo1l.1Il' :. 
• P.ovided that the .bove provision, ,haD not come into operation until 1llC1I. ... 
. •• the GovernOl' Geoer.t ill OOUDOn ma,. direct. iD thia behalf :  • 

Provided alao that. .de.4iUl sball _ be la_ ~D Ist Jull, 1835. 
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(9) NotwitbatandiDg anything CODtained in aection 12 in the Indian Coinage Act, 
11106 the Governor General in Council may, by notification in the Gazette 01 India" 
call'iD witA eftect from lIuch date &8 may be specified in the notification, any ailver 
aoin of whatever date or denomination referred t:o in J1!1Y of the e t ~ 12 «;II' lub-
aectiona (a) and (6) of sectilln 15 (1) of the lndmn Coirut.ge Act, 1906, ,ftClud'''g tAe 
""18e and h.all·rupee referred to in lub·aection (1) of lect:on 12, and on and from tbe' 
elate 10 specified luch coin ahall cease t.o be a legal tend!ll' lave at a Government currenCJ 
office:' • 
Provided that luch date shall not be Jater than let July, 1935: 
Provided allO that Buch coin shall continue to be a legal tender also at Government.' 

tr8&lluries until the e~ r  of such' further period, not le88 than 24 montbs, &8 the 
'Governor General in 'Qluncil may·fix by the notification '." 

~ r, in this land of plague and cholera. . 

"l'he 1I0110Ul'abl. Sir Baatl Blackett (Finance Member): On a point of 
order, Sir. I desire to draw n.tteution to two points in the 'amendmerx. 
moved by the Honouraille Member. 'l'he first is that in sub-section (2) (ab 
the top of page 8 of the printed list), the total amount of fine gold plus 
the grains of alloy amounts to more than the total of the grains troy of the 
• whole coin. I wish to know whether tha.t is strictly in order. He will 
find that if the two are added together the alloy will make the coin larger 
than it is allowed to be by the rest of the clause. The second point is 
that it is proposed that the silver rupee shall be legal tender at ,the rate of 
one-fifteentb of the Sircar Mohur. That, Sir, I thiIik is not in order in view 
of the decision that ha.s been taken in u ~ 4 8S regards the ratio. 

Mr. President: With regard to the fil'llt point raised by the Honourable 
the Finance Member, all that I can say is that according to him the amend-
ment is absurd. It is therefore not a. point of order. It is for the Honour-
a.ble Member to consider whether he should not make the necessary altez&.. 
tion in the amendment to meet the objection. With regard to the seoond 
llOint, the Honourable Member must substitute .. three·fort,ieths" for .. one-
fifteenth" in his amendment. 

Mr. Vldya Sapr Pandya: I accept that,. 

Ill. PrtNUIDt: But what are the alterations 'I 

Kr •. VldJa Sagar Pandya: If I have made a mistake in the number of 
grains of alloy I will have the same amount of grains as there are in the 
sovereign. 

Mr. PreIIlcleDt: But this must be done. The Honourable Member mlloY, 
• however, go on subject to correction later. 

Ill. VlclJa Sap&' Pandya: Sir, the present Bill is the result of the last 
Royal Commission on Indian Exchange and Currency. though it i. mi ... 
named the Royal Commission an Indian Currenoy and Finanoe, for we 
mow tha.t under the terms of reference the Royal Commission was not 
Baked to touoh "finaneo". The object of the Bill under oonsidemtion is to 
.give effect to oertain recommenda.tions whioh relate to the immediate stabi· 
lisation of the rupee in relation te. gold Bnd to the interim measures re-
quired during the tr~ t  period pending the bringing into operation of 
the proposals for the transfer of the oontrol of the Indian note issue and 
other operat1ions perfovned, at presMt, by the Secretary of State And the 
Government of India to another "East Indio. Company" callei the "Reserve 
Dank of India" under the major proprietorship and full partnt'rship of the 
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Imperial Bank of India. One of the Honoumble Memben in the discus-
sion on this Bill congratulated the House that for the first time th'tl octopus 
of the Secreta.ry of State iA going to release its qpld on the finances and 
.currency of this country , and 8.8 that matter will be dealt with in another 
Bill, I do llot propose to dwell upon the subject of the Reserve Bank of 
.India. Tile Commission in their Heport, in paragraph 16'Z, emphasise 
.trongly thai t.heir recommendations in the Report should be regarded as .. 
. comprehensive whole and that "modifications of any of their integral parts 
involved dallger of destroying their bala.nce and so preventing the efficient· 
and smooth working of the whole." If that is so, the Government should 
.have brought all the three Bills together before this Legislative Assembly. 

Before I proceed with the Bill, I may say .. word regarding the appoint-
qent of the Royal Commission, for we can get some of the most mischievous 
proposals from such packed Royal Commissions only. 

As has already been pointed out by the Honourable Pandit Madan 
Mohan Mala.viya and the Honourable Mr. Jinnah, the Indian public had , 
condemned the Roy III Commission on account of its very unsa.tisfactory 
personnel. The question of constitution of the Commission was discussed 
in this House. Numerous protests were made throughout the country, and 
as the country's wishes were lIot complied with, the Commission was even 
boycotted on account of its very unsatisfactory composition. It was a. 
fully packed Commission. But I must say that tho Government made 
one mistake and deviated into sense and included Sir Purshotamdas Thakur-
das and found a 'l'lIottar in him. But for him some of ,the disclosures 
now made in his masterly and valuable note of dissent would never have 
come to light. Though ·the authorities may regret their choice and the Gov-
ernment of India may have been warned to be more careful in selecting 
Indian members for packed Commissions in fut.ure, India. must COD-

!,!ratulate herself on ~ r  such a devoted, loyal, capahle and 
true son to champion her caUNe. Sir I'urshotamdus Thakurdas's valuable 
and mast.erly note will be ever green in the me-mory of his countrymen. 
JIe has rendered yeoman service to India, and we can never sufficiently 
~  him for it. But he should have laid equal stress on a. Gold Standard 
and B Gold Currency. 

Defore I proceed to consider the recommendations of the packed Com-
mission, I should say Q word also about the evidences tendered before them. 
I do hot know on what principles they proceeded to take evidence-l do not 
speak about the evidenne having been taken in camera; no other Royal 
Commission has sat in Purdah-and on what grounds tlttw have rejected • 
'half the evidence which is not even published. The Ifonourable the 
}'inance Member told us that it was on the ground of economy. But ~ er  
of the gentlemen whoseeviaence is not published have advocated a gold 
standard with gold 'coinage and currency. The ~e t e  who took the 
trouble of tt ~ thi t tt~ e t  weru asked even to correct the proofs. 
Now we ore told that the evidence was not pUblished on the ground "Of 
economy, and the economy consists in saving only the striking chargee. 
and cost of paperl 

Let us analyse the Jists of tho!le whose "selected" statements have e~  

published and not published. • Out of 70 witnesses whosc evidclIICehas been 
published bv the Commission, no leRS than 20 were P!OfeBSors of Economics, 
anei-the eyidOJfce of an equal ntmlbcr of Professors is' notpubUshed. 
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The analysis of the list of those whose written statements have been 
lIublished and.,,:ho were orally examined is as un,der: . 

• • . Indians. ~ e  . 

" In India. Abroad. 
• . 

,Profa.lore of Eoonomios ~  10 2 S 

Barrilltere .\ 2 

Vakili I 

.Brokerl S 1 
BUliinufs men , 1 
'Non·bu_inesslDau (a Member of thi. AtselDbly) 1 
Banke', : . 2 1 6 

lh:perta 2 
Government official. G 8 
.ChambeL'I and ~u  Bodies 9 6 3 

Total :i8 14 18 

An analysis of the list of those whose evidence has not been published 
is as under: 

European. Indian . 
. ProfesloR of EcoDomicB 1 .18 

ValdIs 3 

Brokers 1 I 

Bankere 2 6 

State offioial 1 
Chamber. and Public Bodies 2 10 
M iaceJlancoUi , 14 

Total 10 63 

1'he evidence taken was neither full nor on any representative or intelligent 
basis. The few" selected ., European and American witnesses have been 
gh'cn far too great 8n importance. ~r e whole of India. has only 91 Indian 
\vitncsscs out of which the ovidence of 53 is not published. Southern India 
~ t wholly unrepresented both on the Commission and consequently in 
Uto evidence. Ow4,.ng to several unsatisfactory features both in the composi-
tion of the Commission and in the matter of selected evidence the packed 
Roval Commission has recommended what suits European interests best 
and the solid demand of almost all the Indians for B full gold standard with 
a ((old currency and coinage and a free mint has been oompletelv brushl"d 
aside. The packed Commission has not decided 'on the bulk of the evidence 
tendered but as they thought would suit European vested interests. Not 
~y that, the pr:actical scheme re ~e  by the Honourabl!'l the .Finance 
Member, Sir Bwnl Blackett, and the FInance Department, With their know-
ledge and experience of India, as ~ ~e  in the ~ ee Member's 
learned memor,nda. haa been adversely cntlClsed and reJected. We appre-
ciate the service of Sir Ruil Blackett to India. 'in puttinlt the fundamental 
requirements of the currenoy .ystem before this packed Commi'.ion. I am 
ooJv sorry that he mall. 8uch .. complete lODlenault (Laughter) and gave ... , 
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up his acheme. After penning auch & valuable memoranclbm, he went 
ab.,ut the country to hOlst up the Royal CODu:q.i.ssion's Report and acted as 
an official propagandist to support & so-called gold bullion standard. The 
.scheme is only a perpetuation of the sterling exchange standard in a worse 
form.· Under it, India would be committed to pllloCing. its resources to 
guarantee B gold currency or bullion· to alien exploit:ers in the several 
countries called the gold standard countries. . Though it is stated that they 
art:! gold standard u ~e , ,pract;ically. I. do not think either Italy or 
France or Belgium or Spain are s,:,ch, !l'nd ~t ~u  practically amount to 

~ England and America. 'l'he hitherto unauthorised action of the Gov-
ernment in supplying gold remittances by Reverse Council Bills will be sanc-

_ tione? by the Legislature if this Bill is passed in the present form. 

The heated and somewhat acrimonioUs eontroversy on tIre ratio question 
hal; unfortunately tended to overshadow the main and important question of 
the esta.blishment of a gold standli.rd with gold currency. The other mis-
chievous and even important recommendations and the interdependent p1'O-
pORais of the Royal Commission have not received the proper attention of 
tl.e public. The controversy' has degenerated into 0. somewhat personal 
duel between the Honourable the Finance Member on thc left anel Sir 
Purshotamadas and his friends: 'lite Mahabharat of the ratio has rnged 
furiously in the Prees and on the platform and in the numerous pamphlets. 
The official Duryodhana had behind him only the European Chambers and 
the official hierarchy while Bir ,Purshotamdas Thakurdas ,and Sir Victor 
Sessoon have behind thorn the bulk of ,the Indian Chambers and the Indian 
community. The blind Dhr1tarastra. qf Whitehall iQ LOQdon espoused the 

• cause of the official Duryodhana and blessed the scheme proposed by their 
packed Commission and' announced with iIideceilt haste the acceptance as 
a whole of tho recommendations, of course with t,he official slogan " ~

ject to such further comridera"tion t'>f details as might prove necessary ", and 
we know what it means.' And we'see actuaUy how the proposal of the Com-
mission to sel1 gold or golCl, exchange is altered to mere sale of gold exchange. 
ThE' Viceroy pronounced his opinion in favour of ISd. to secure support, 
and as it always happens tbe Government make up their mind in such 
Dlatters before consulting the Indian Legislature. The ratio battle was 
u~ t at the sittings of this Assembly in this new building in the precincts 
of Hastinapura. The official Duryodhana hRs won the battle. But I can-
not congratulate the Honourable the Finance Member on the kind of victory 
he bad. I must give the credit to Sir Purshotamdss that he has aroused' 
the country from its deep III umber and made them think that monetary prO-
blems should receive their due attention. We know India is governed by 
~  by itll two important policies, the military sDd the fiscsl policies. 
If fiscal and military relonn is won we are not far from our goal in attain. 
~ our self-8Bsertion. It is unfortunate that the Government taking ~ 

vantage of th duel o.e1' the mtio have not first brought np the question of 
goJd standard with .. gold CUl'l'eTlcy but introduced the Bill for fixing of the 
ratio only. The Assembly should have been first Rsked t,o decide the ills\te 
whether the country wants . the gold bullion exchange standard 
without any p;old r.urrenc:v lUI recommended by the packed Commitlsion 
or they want a full and ~ e gold standard with a. g.Jd unit coin 
as a standard measure of value and currency. B" introducing the lUll the' 
Government-are merely try ~ toO retain and stabilise a "bastard •• Bnd 
""false .. ailvet rupee. The teheme zntIIaBlt guaranteeing the fun value or 

• 
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the rupee in gold to the foreign remitters only, without any statutory obli-
gat.ion on tae part of the Government to give the holder of the rupee in 
I_ia ita gold 'Value origiDiolly promised when the O-old Standard Reserv!! 
,..s created. They go 0. stepfuriher and offer lB. 6d. for a rupee which 
'hey had issued for 18. 4d., thus giving two pence more for every rupee to 
those foreigners .0nlY who wiah to remit funds abroad and the Indtans at. 
h<une are cheated of their dues by not mceiving its gold value, and whereas 
they were hitherto getting Bs; 15 for a sovereign they will get only Rs. lSi. 

The Royal Commission was commanded. by His Majesty the King 
Emperor to consider the best interests of India as stated in the terms of 
reference. But they take into account mostly instead the requirements of 
various Europe.a.ns and other countries. I would invite the attention of the 
House to paragraph 87 ~  the Report. Requirements of other countries for • 
the purpose of their reconstruction arC' more important to this packed Com-
mission. The'modest and practical scheme of the Finance Depo.rtment of 
th£' Government of India for a gold standard a.nd gOld currency for India haR 
br:en rejected by them. ney are haunted by the too much exaggera.ted 
fear that the absorption of gold in India will affGct the supplies or credit 
and rates of interest arid gold prices throughout the world and also the 
silver markets elsewhere ansi the reconstruction of Europe will be retarded.' 
They are solicitous as to the value of the stom of silver hoarded by the 
masses of the Indian population hut they do not feel an" compunction to 
demonetise the sovereign and do not care about ROme hundreds of c:roreR 
worth of sovereigns in india. They con Stilted only the interested authorities 
in Engla.nd and New York who view the modest and practical scheme of 
th(; Finance Depa.rtment with alarm on the ground that the question of 
credits would retard the progress of monetary reconstruction in Europe. 
would upset their prices and would be fundamentally harmful to the rest, of 
the w9rld and consequently to India. 

The Bili embodies the recommenda.tions of the' Royal Commission of a 
~  bullion standa.rd without gold currency and without gold coin. 'rhe 
BiH proposes to demonetise the sovereign, a departure from the currenc:v 
system of the civilised countries of the world. The Bill improves upon the 
recommonda.tions of the Royal Commission; While the Royal Commission 
recommends the sale of gold and gold exchange on goW standa.rd countries, 
the Bill ()I:Dit.s the sale of gold, though the sale of gold was inoluded in the 
Bill presented in August . last. The Bill amounts to this that the Govern-
ment of India. should buy gold and make a re ~r r of gold in India. t.o be 
delivered in the form of gold exchange to the foreigners in the several 
countries. The country does not want a fra.udulent gold bullion stando.rd 
:with a. e ~t e  sovereign or any arrangement whereby only foreigners 
get. the gold vaJue for the rupee. From the evidence tendered before the 
Boyal Commission and from the successive demands made' throughout t ~ 

country as8xpressed by Indian Chambers of Commerce a.nd at the several 
public meetings throughout Inc1ia, India wants a. m:onometal\ic Ilvstem with 
gold as the' standard of value in order to avoid the embarrassing fluctuation/! 
in'the rate of 'exchange' with 'gold stando.rd countries. The Mint should hI' 
thrown 'open for the' free 'coinage of gold. The rupee should no longer hI'! 
unlQnited tender but only a token coin. Tbe rupee should ultima.tely cease 
to be standa.ri of value in all internal transaotionll. We mURt.'Bdopt the 
.reaorrunendations of the -Fowler C tte~ made 8R early' 1\8 J80S in their 
Baport: . This re e ~ was accepted by the Seoretary of St,aw A.nd 
.the, ,~e t of. ~ ~, the e e t ~ t ~e t of '" gold stanaani 
.  . . ... . -
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bllsed on 110 gold currency. became the recognised object of the bovernment 
of India and its advisers even according to the.-packed Commission. But 
the Government's first attempt even to introduce gold in circulation ..... 
mode half-heartedly and the currency system ~ deliberately changed to 
lines qUite different from those recommended by the FowleI' Committee and' 
accepted by the Secretary of State and the 'Govemment of India. 'l.'he 
amendments placed before the House contain notbillg new or revolutionary. 
It is pructicully carrying into effect the scheme of the Honourable the 
Finance Member for the introduction of a gold standard with gold coinage 
and currency wit,bin & period of ten yee.rs. The various clauses suggested in 
the amendmt'nts are to put that scheme for the approvaJ of the House and 
• adoption lind 1 hope the ~ e Member will accept the amendments. 
"'hen we have Ii reul gold standard as suggested on the Jines of the ~

mcnt we !lhlLll have one and the some standard with the other countries 
wherefrom we import or to whom we export. There would be no question 
of exchange fluctuRtions or adjustment of losses in the Budget due to tVlt/) 
different metallic currencies. We shaU have the same golCi standard ~ 
obtains in England and other advanced countnes. There will be no losses to 
merchantR !WI in the past due to wide and unoertain fluctuations. Sir Charles 
Addis in London has !laid that the Report of tM Commission is too theore· 
tical and Sir Felix Schuster thinks a return to the gold 'bullion standard 
such 88 is suggested in the Report would be rather a retrograde step' than 
a step in adva.nce. Let the House reject the :Bill and establish an honest. 
full gold standard with gold currency and coin, the only firm and stable 
1Jtandard aimed at in practice by all who are sO' keen to condemn its being 
adopted for us. 

Regarding the cost of introducing a. gold standard in India the scheme 
involveR the possibility of a recurring cost of Rs. ~ lo.khs a yea.r during the 
first. five ye~r  and RR. 112 lakhs a yea.r thereafter. As has been stated 
b:v Sir Basil Blaokett .. these figures represent maxima. The assumptionlJ 
throughout have been deliberately made to err on the side of safety. The 
actual charges would be considerably less as there are various possible 
methods of reducing the liabilities." This cost of securing 8. stable stand· 
ard is nothing camplII'ed with the loss of Rs. 80 to Rs. 40 cron!ll!l incurred 
recently and on one occ88ion only in maintaining u u~ e u y a bad 
standard. The total loss to India owing to a silver standard and ter ~ 

e ~ e will be appalling. A real gold flt.lmdard will stand thE'> stress of 
wnr and will be of immense help to England. It is to the interests of eV(\1l 
England to have a standard in India which can be relied upon than having 

, 8. silver standa.rd which is a BOurce of danger. A cost of Re. l' crore is 
nothing compared to the military expenditure of Rs. 55 orores. We secure 
monetary fortification and safety at a sum of Re. 1 cmre only. I would 
therefore earnestly ~ ue t the House to accept these amE',udments and 
adopt .the, policy of a gold standard with gold coinage and currenoy Bnd not 
to Walt ttll the other two Bills are presented next Sessinn. I hope \lte 
'Government will accept these modest proposals whioh the FinanoeDepart-
ment themselves had placed before the packed Commission. Let it not be 
said of' England that she found India of gold and left her of incODveptible 
~ er onl:y. ' • 
Now, ,Sir. I will 'prooeed to explain' t~e Jifference ~et ee~ my 

~ e ~ t and the e~ r e t  of my, friend . t~e Honourable' 'Mr. 
'KE>lkar. '1 ma,V'1&1 that ibe hit four-elauaes·of Mr.Xr.lkal' are pt'llCtically 

• 
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·the !lame 8S my cla.uses 1, 2, 8 and 6 and ~ t~er clauses are ere ~ ~  
.,complete wh,t is suggeste.d by Mr. Kelkar In hIS amendment, and It IS 
,oIlly for that purpose that 1 have put those u e ~ 

The only mdica.l er~ ~ which we have is that Mr. Kelkar still values 
.sovereigns in tenus of rupees a.nd treats them a8 ac;lditional coins in circula-
tion. I wish to treat the rupee finally HS a subsidiary or token coin.only. 

'ThE' rupee ~ u  be valued 88 r\th 01' l!l rd part of the gold Mohur or 
.sovereign. Prices and accounts shall have finally to be maintained in 
Mohurs tloR in l)ounds sterling in England and the rupee should be 88 a 
frHction of gold coin just as a silver shilling is in, England. Nobody values 
t ~ sovereign in tenns of shillings. We teach in schools that 20 shillings 
make one er ~ , and not 1/20th sovereign makeR a shilling. So also 
Rr,;. 15 must make a. Gold Mohur . 

Mr. Prtl1deDt: Not Rs. 16 . 

.BIr. VidJa laiN J'aDdJa: I beg your pardon. Sir, not Rs. 15, but 
Rs! ~r  must make a gold sovereign. Mr. Kelkar has also not pro-
vided for the demonetisa.tionof the rUJ>ee. ~ silver rupee should cease 
·to be a coin of monetary unit in Indui a.nd the gold Mohur should take 
its place, and when the silver rupee becomes a. token coin in due COUl'He 
it should have onJy u rCNtrictfld legal tendllr ut~  I therefore provide 
in clause 8 that the silver rupee shHll after 1985 be a  legal tend$' up 
to Its. 5(l only in payment or on ~ u t, aDd 8S we shall qot need .. 80 
many rupees as a.t present, I proVide for the withdrawal ol nJpees anel 
natura.l1:y the e ~r  rupees in circula.tion will be withdrawn. The with-
drawal may be gradual. I do not ask that the full legal tender quality 
.. of the l'upee or rupee notes IIhould be taken away in u. short time, us 
I know it will not he practicable to do so. That is why I allow a period 
'. of 8 ye8l'B for the Government to take the necessary steps to reduce the 
rupee to a token coin a.nd at the end of ten years the goal must be 
reached. Though the scheme submitted by the Finance Department for 
-8 gold standard fixes a period of five years after which liability to givtl 
,gold coin in exchange for rupee notes, I have altered it to eight years, 
and just as is suggested in the Government scheme, I makE" 11 silver 
Il'tlpee a token coin after ten years. The eventual position will be: 

(1I) Goid coin and gold notes to be unlimited legal tender and 
silver rupee up to Rs. 50 only. 

(b) A statutory obligation on Government to give gold coins in 
exchange for gold bullion. . 

(c) Similarly a. statutory obligation on the Government to buy 
gold. and 

(d) Government notes to be payable on demand in gold coin. 

'The question of details of composition and locatio. of Reserves may 
be decided in the House after we have decided to adopt a Gold stand-
ard ,,-ith gold currency. Now is the time to decide about it. 
The packed Commission says tha.t this may be done in the iuture if 

neeessary. We have been promised so many things in the future. but 
·tltat 'future never comes under . the present British Raj. and t·bough the 
recommepdation· for a go4i standard with gold ·currency was made over 
a quarter of a century &go and the Secretary of State aDd the Govern-
ment of India had accepted flheee recommeildatioas, Dothing pra:!tica) or 

•  " :2 
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substuiitial has.been done in that direction. On the other lI.a.nd. we have 
now been offered a. Gold Bullion Exchange standard which. as 1 have 
shown, is a retrograde step and leaves us worse than before. I there-
fore request the House to adopt my amendment!l. 

. 
,I lIr. T. Prakuam (East Godavari and West Godavari cum. Kistua: 
... Non-:M:uhammadan Rural): Sir. I have also tabled certain amendments 
on the baIne subject. The  amendments of Mr. Kelkar and of ,Mr. Pandya. 
are covered by the amendments I have proposed; but in additiou there 
is one (ther point which I raise separately in a separate amendment about 
gold note which is not dealt with by them. I shall therefore confino 
myself DOW to only those items which are ~ by my  amendments. 
Sir. all the trouble that India has been passing through is due to the 
system of ourrency that has been prevailing in the country. Prior to 
181:13, Wl' were ha.ving a. silver standard, we. had a Mint which was 
coining silver coin free of charge. Whenever BUver bullion wail taken \0 
the Mint it was received and converted into silver rupees and given oack 
to the tenderer. Before 1893 and at the time of the International 
Economic Conference at Brussels in 1892, there was a great hnanciu.l 
crisis in India· and ·the people of India were looking up to the decision of 
tbat International Conference. Their hope was that bimetallism would be 
. adopted by the International Confertlnce and tnat might solve all the 
troubles; but it was the Englislt people that opposed then the adoption 
of bimetallism. Owing to their hostility, all hope of securing an agreement 
for international bimetallism was gorie. Having so opposed in 1892 in that 
conference, the British Government introduced bimetallism in India mak-
ing both the gold coin nnd silver rupee legal tender. Bimetallism adopted 
l.ere was 8. thing which was rej'6cted, by the Interna.tional Conferenee; it 
was a thing whiCh wa.s not prevailing in their own country or any otper 
c;ountry nor was it a complete standard. ,If it had been a gold stand-
eiro. corresponding to the one that had been prevailing in Great Britain, 
there would have been no trouble at all. All our present troubles here· 
:ire due to this. Sir, although Sir Basil ,Blackett is now backing up tpis· 
Bill which is based entirely on the recommendatioDs of tho Currency Com-
mIssion, he had done a great service to this count.ry so far. by placing a 
·Fl'beme ·of gold standard a.nd gold· currency 'before the Currenc-y Commis-
sion a!'l the scheme of the Finance Depart,ment of this Government. That 
was turned down by the Currency Commi.ssion, and a new thing has been 
l-:volved by them which is neither a gold standard nor a gold buUion 
stRndard, por even 9· gold excbangestandard. That is the real grievance 
19 NOON . now. If only the schame that had been propounded by Sir 
., . BaRil Blackett and Mr. Denning, tlte Controller of the Currencv 
Department, llad been embodied in the present Bill, thiR country 's tr ~~ 
bles would luwe baen at an end. That is the rea.l position so far as this 
Bill is concemt'd. In the words of Sir Basil 'Blackett used in the written 
memorandum presented before the Ourrenc.\' Commission, it is the ~ er 

rupee that has been B. stumbling.block in the way of having nn ideal 
fl.vstem of ~  ~ rre y in Indio. o.nd that should be removed. The 
nnlflndm£'nt of my friend, Mr. Kelkar, the Amend·ment of Mr.' ,PjdYR 
f'.a.gar Pandya. and the amendment that I hate propOlled, fLIl these plA.eEl 
beforethiil House only the scheme. the essence of the scheme proposerl 
11,· Sir Basil Blackett and also Mr. Denning. 
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Sir, whoo·the silver stande.rd was abandoned in ~ , there was 0. 
-definite declaro.tion that th\ object of the Government was to introduce 
the gold sto.ndard. That is recorded in the Report of the last c.urrency 
Commission itself, page 1, 8S follows: 

.. Before 1893 India h:d a mono-metallic system with silver as the atand_d. of 
nlue. In order to avoid the embarrassing fluctuations in the rate of exchange wlth 
IOld standard countries, which were caused by the fall in the pri. of silver, it. was 
decided in 1893, in acoordance with the reoommendationa of the er e ~ Oommlt.tee, 
to close the mints to the free coin,ge of piver. The stoppage of the 811ver coiDap 
was followed by an appNciation of tbe rupee and by 1898 it had reaohed t.he .level of 
lB. 4d. The policy adopted in 1893, by the closing of the mint. to the free ~ e of 
silver, had for iu declared object t r ~ eBtallliillMMftt 01 a gold ataftdtlrd lor 1ft/lao., and 
the Fowler <llmniittee (appointed iii 1898) was invited to consider how this object could 
best be secured. The relevant recommendation of the Fowler Committee wu u 
tollows: 

, Paragraph 54. W il are in favour of making the Briti.h IOvereign a lepl tender 
and a curl'llnt coin in India. We also consider that, at the lame timel 

, the Indian Minta should be thrown open to the unrestricted coinase of gola 
on terms and conditions luch as govern the three Australian Branches of 
the Royal Yint '!' 

I request your special attention, Sir, to this paragraph 54 of the Report 
df. the Fowler Cdmmittee on this point. This is exaotly what is desired 
in these amendments., The Currency Commission itself 88YS tha.t this 
recommendation was accepted by the Seoretaryof State and the Govern-
ment of India. Coming next -to what was stated by Mr. Denning before 
the Commission. In paro.graph 8, page 45, of Appendix in Volume II of 
the last Currency Commission's Report, he stated: 

, "It i.impollible, however, to hope that conditions in India will for generationa 
be -8uch that a  -full legal tender met&llic currency will be no longer necessary. Ifl 
therefore, a gold currency is not introduced, defects in the Indian currency and 
exchange system must fewain indefinitely. There is, re e~, reason to suppose that 
the introduction of a gold currency would hasten the attainment of the ideal ayriem, 
81 the fact that notes were convertible into gold and not merely into an overvalued 
silver coin would tend to increaee confidence in the 'note i88ue and to decrease the 
aeroand for metallic currency. The conolusion is that the only way of remedying'aIl 
the d.fectl in the system within a reasonable period iaby establishing a gold standard 
with a gold currency in r u ~  

1'hat is what he stated. Again the Honourable Sir Basil Blackett's 
words are these (page 68, same volume). Referring to the Gold Exchange 
Standard he said: 

",It call hardly be regl!riled as a final solution -since it has to my mind 
few advantages not possessed by the Sterling Exchange Standard, and ~, 

not oller (In-y r ~ e t "Igettiftg r~t  of the unlimited l"gal tS7Idu character 01 CM 
sil"er rU.,,6p. whinh is the r«al 8tllfm/llinrl-illock ift the way 01 aft ideal '1I8tem. 
The Gold Standard system is expensive, and if it involves a large amount of gold in 
circulation, is not ideal. But thiS is the only alternative which points the way to sn .j 
ideal solution. The expense of this alternative can, I think, be justified, if it is likely 
to lead on fairly -quickly to what I regard as the i4eal system, an International 
Exchange Standard on the lines laid dowll by the Genoa Conference of 1922." 

I wilb to lay st,res!; on the words in italics. Now, Sir, wha.t is pro-
posed in this Bill now? Instead 01 ac1iieving a gold standard by 
.-removipg the unHmited ~e  tender character of the rupee, what, is pro-
j.losed is tha.t tM unlimIted legal tender character of the rupee he made 
Jlennanenl o.nd on the t~r hand the legal te ~er character-of the gold 
'COin be removed by demonetlsitlg the Barne. Quite the revers., -of what 
the Honourable Member la.id down as the only remedy for this country 
~  beeD put into thls Bill, and that • the dieaatrvull p.n of the whole 

- . 
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oe this proposed legislation. ~ e  in J·anuary 1922, Sir Mal(lolm 
Hailey, the then Finance Member, stated in the debate on this particular 
question: 

0; . 
.. Sir, it was a cardinal feature in the policy of the Babington Smith Committee 

that the Indian Mints should be opened to the free coinage of gold. Indeed one of 
~e intentions of the Cbmmittee in fixing the rupee on a gold hasis was to permit of' 
the free use of gold currency in India, and tile opening of the Mints to ·the free 
coinage of gold is an end to Bucb a p1'OCe8ll, though of course it is not in jtself an el88ntial 
ciondit;on. We, Sir, .re_prepared out here to coin gold as 800n as the need for ~  
currelwy ari_. Sir V. T. Thaker .. ,. suggested that the &yal Mint might on techmcal 
grounds refuse to allow us to do eo. He need h&ve no fear on that Icore. I can give· 
him a guarantee that as 800n •• the demand for gold currency arises, the Mint will 
bt. ready for it. II 

Tha.t was the 88surance given b.y Sir Malcolm HQiley. '1'he need Mr it, is 
fJiltablished, as I have pointed out to the Honourable Members of this 
House, Sir, by the opinion . and the scheme placed by the Honourable' Sir 
liusil Blackett himself before the Commission. Referring to his own 
scheme the Honourable Sir Basil Blackett said: 

If I am of opinion that the time has come when a final choice ·might well be made· 
between the Sterling Exchange Standard and the Gold Standard, and, if the choice 
is in favour of tht! latter, I .hould prefer to advance to it at once, and believe that it 
can be introduced without further hesitation. if R reasonable trailsition period ill allowed, 
and if India is prepared to face the extra COlit involved." . 

Again he sRid: 

.. My conclusion i8 that it is reasonahle to hope that the ultimate charge to annual' 
revenu811 as the reeult of introducing the Gold Standard would be negligible, though, 
we muat be .prepared to face a charge up to a maximum of two-thirds of a crore a 
year. " 

~ , Sir, I am placing this before the Honourable Members of this House 
in order to show that the guarantee and the promise made by Sir Malcolm 
Hailey in 1922 waR that they would be ready to open the mints and to· 
have the free coinage of gold here as soon as there is n. neoessity for it. 
I have quoted the words of the Honourable Sir Basil Blackett himself to-
show that the time has arrived to decide which one of these standards. 
tlhould be selected for thi, country and he did say that the beRt one jl\ 
the gold standard and gold currency and removal of the legal tender charac-
ter of the silver rupee after a partioular period. It is now proposed in 
the amendments of Mr. Vidya Sagar Pandya and Mr. Kelkar that after' 
a period of ten years the legal tender character of the rupee shall be limit-
pd to a sum of Rs. 100 or RR. 50. That is to come into operation only 
10 years later. 'rhat is exactly the proposal of the Finl1nce De ~rt e t  

ILthe Babington-Smith Committee R&port there was a minute of dissent 
hy Mr. Dalal just, li·ke that of my Honourable friend Sir Purshotamdas 
'rhakurdas, who has done Q great service by roUFting the people of this 
OC'untry, who ·ha.ve been rather inditlerent, to the economic aspect <9f the 
curreBC'Vof this country. Mr. Dallll iJ!l his 'minute of dissent stated' 
these pregnant words. . If Mr. Dala,} 'Were present here anywhere in 
India to-day, he would perhaps have been one of the f(!l'etnost pimple to 
have urged the inf;rOtinolion 01. .. gold standard. and gold curreooy, expos-

~ an the defects of the existing 1Iyaii$ft\. Referring to the propoaed. 
tbege of Rs. 15 ratio to Rs. 10 r&1rio he said m his diuenti'ng minute: 

... 'l'he fact t ~ lb, tt..ntenance of n:cballp .... eo' iwdify aMt.doM4 and the .-
of rupee bills conthtued, combined with the persistent ~ of India with ,il .. 
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token monel, give ground for t.be t.beory t.hat. fixit.y of exchanse w .. 0Iilf the OIt.eDlible 
object of tbe policy, and tbat the real object was to ~ India to take silvor in 
l·lace ~ gold. mouey. , ~urt , t is a policy which is settled ~ managed in. London 
and which n_aarily operateii' 10 the markets of Loudon and IndIA. That the mteres\a 
of London marketll have not been without influence in IIhaping the policy may be 
gathered from the enormous suma of IDUney or investments belOngini to Indian currencl 
which have beeno-accumulated there." .. 

III confirmation of what he said you will find in the Gold ~t r  He-
serve to-day over 52 crores of rupees in England. 'l'hey are either in 
'l'reasury BIlls or in cash balances or bearer bonds, e ~e uer bonds or 
other bonds.' The Paper Currency Reserve consists of I two parts,the 
metallic reserve and the reserve of securities. The securities to-day, you 
will find, extend to over 55 crores of rupees. It is to these monies llnd 
investments that Mr. Dalal WB'i referring when he said that the London. 
market was dictating the currency policy of this country.. All these 
[>}onies are invested in Treasury Bills or rather bonds in the London 
:r;narket. The Currency Commission's Report on ilage 4 tluys that, the 
terms of reference to the Babington Smith Committee precluded that 
Committee from considering alternative Rtandards of currency. This is 
wrong. The Babington-Smith ('JOmmittee laid down in express terms 
t hat there should be a gold standard and It gold currenoy. The last 
Royal Currency Commission, while criticising the scheme for the intro-
duction of a: gold standard and a. gold currency, wrote that the terms 'Jf 
reference to the Babington-Smith Committee precluded that Committ,.,e-
trom considering alternative standards of currency, thereby meaning tpat 
they had had no opportunity to consider the introduction of a gold 'standard 
1!nd a gold currency. Now, Sir, 8S Jpoint out just now, the Committee 
·In paragraph 67 distinctly considered the question of the introduction of 
a gold standard and a. gold currency and the throwing open of the mints 
to the free coinage of gold, and recorded their verdict in clear terms, 
This is wha.t they 'have said: 

.. In order that .gold turrency may be available when required it is important to 
provide facilities in India for the conv8l'8ion of the aoId bulliGo into legal tender com. 
These facilities might be given by the estahlishment of an Indian gold mint which , 
,,",uld mint Indian gold coina 8uoh 88 the gold Mohur or by the l'tH)peniDi of the 
Branch of the Royal Mint in Bomba, •  .  •  " 

" (At this stage Mr. President vacated the Chair which was taken by 
Mr. M. A. Jinnah, oae of the Panel of Chairmen.) 

• .. ... After careful conlideration we have come to the conclusion t~t it win be more 
'advantageous to Inellato continue to ulle the form of jtOl4 cntrreney to wbieb ahe baa 
beoome accustomed amt "hieb on aeoount of ita wiele circaJatioa i8 a uniVfll'l&lly 
~ e  ,medium for !.bEl 'aettlement of external obligations. We therefore recom-
mend tbat the Branch of the Royal Mint whioh was opened in Bombay during the 
war for the coinage of sovereigna and half sovereigna and has lIincie beeII temporarily 
'closed, Rhou1d be N-<lpene4 and tbat arrangements limilar to thOle in foree in the 
Unflled Kingdom Iboald !Je. mad. for the receipt of gold bullion from the pllbllc, whether 
refined or not, and to ilaue gold coin in exchange at the rate of one IIOvereign for 
11,"5'0016 grains of fiDO gold subject to a small coinage charge. This undertaking would 
DOt, Of couree, rll!luire th., conltant operation of the gold mint, if the demand for the 
eolnag. of gold did not jUltify it. The illue of ~  ODin m exchange for unrefined 
pld tllaIcea a gold refinery 1I8C8I"1'f. If the n .. d JI not met by pri"at. enterpri .. we 
recommend that facilities should be given to the public by which they may he able to 
have gqJd refinE!! at the Government refinery on pAynMlnt of charges lIufficlent to nover 
the COIIt of the operation. ,,. 

, . 
I han read, Bir, thitt patagraph ..,bich baa stated everything in "up-

port of the schem. t}aat has been pJaceaf ,before the Honourable 'Members 
• • 
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~  this HeUse in both t ~ amendments which have been moved by Mr. 
vldya Sagar Pandya. and !VIr. Kelkar. It is for tlbat reason that I troubled 
~ u with reading the whole of that paragraph. Not one word is super-
ftuous there with regard to anyone of the proposals made here. What 
lire tbe' reaSOIlS given in the last Currency Commission's Report for aban-
doning t,he gold standard scheme that was placed before them by the 
Finance Department of the Government of India and for proposing a l)ew 
!!tandnrd, ~ it, II gold bullion standard? They are really extraordinary. 
What have they stated? They say that 1n Europe they are just reverting 
to the pre-war gold standards of their own. They would require gold for 
that purpose. America is the onl.v country that can supply gold, and 
• the gold which it (lan ijupply is sufficient for the Buropean countries only ~ 
}'or these reasons they say we should have a different standard ~t et er, 

II gold bullion  standa.rd. After this Report WRS published, e~t  

(::,n it Sir Felix SClhuster, who is one of the premier bankers of Grea.t 
Britain, and once 0. member of the India Council, criticised the gold bullion 
standard scheme. HiFl apeeoh is reported in the ManohBat., Guardian . 
. Heferring to the gold hullion standard that is proposed now by the Royal 
Commission he said: 

" "A return to a gold bullion st&ndard would be rather a retrograde step than & 
step In advance." . 

'Tbat is, the considered opinion of a gentlemon who is as grea.t an elDPert 
118 any of the members, perhaps, who sat on that Commission. The ,Hon-
ourable Sir Purshotamdas Thakurdas, as a member of the,1ast, Commis-
sion while he wa.s enmining Mr. Denning as a. witness, put the following 
question, No. 1252: . 

Q. Do you think that the Indian public or t~  popular opinion that you refer 
t(\ may be baaed on this, that in view of the experience after the out.break of war, 
they feel that. if they arE' on a gold IItandard in prefl'rence to the sterling exchange 
'standard, they may be, in better touch with the financial world in cue of a "rious dis-
location and not be tied to what is happening to the pound sterling' 

'A. Yea, I think I have made it clear that it. does more effeetivel,. ~ t  ~  
standard in the event of F.terling being divorced. from gold." . ,, ~  _, ", ' 

I sllbmit t,hat thiFl is ~ CRse, OJ! which ,there ~ u  be no two t ~ , in 
the country and the a.mendments that we IiOW propose are identioAl Wi'bfa 
the amendments that had ,been embodied in the ~  Coinage Act in 
1918. Some HonQurable friends have been led to believe bv stat.enumt& 
which the Honourable Sir Basil Blackett mRde g,t the outset that these 
amendmentR, 'm.ight be, t ~ Rnd considered. along with' the Re$erve 
,:Bank Bill. I submit to t,he House thn,t t,heReserv:e Bank Bill. relntes 
exolusive1:v to the powers and the ut e~ that would be vesting in a Reserve 
HA.nk in the l!R.me t~r in which certsin powers are 'vested in tbe Bank 
of England under thf' Bank of England Act, 1844. So ~ as these amend-
ments are cOJwerned, they have to be embodied ~  t ~ . .lndian Coinlge 
Act. This is jUlt the time when this' Act is Bought to' ~ revised. that 
these e ~ t  should' be 'proposed and considered by' ,t.he House. 
Thr Mohur Act.of 1918 ~  r WRS referring to runs ,8$ ~ ,  . ',' 
.. er~ it is expl!dient to l'royide for, the coinage. of a Pod coin at •. e Miute 

.. eferl'ed to. uUhe Iridian Coin ... ~ , 1906; ,n ilbereby 'enactid as foUows::r 
]; (1) This Ct ~ y be ~ the Gold :Coin&,8 Act, 1918." 

• . . 
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All those plpV1S1ons with regard to the coining of gold mohurs in' the 
Bombay Mint, their weight, fineness and all othel deta.ils--nll these were 
·embodied in the Coinage Ac" by an amending Act. And this is just the time 
for moving these amendments, and there should be no m;istako on that 
account. The Honourable Sir BasH Blackett has addressed a letter to 
me and other friends suggesting that, tlH'se should. he postponed t" the 
:Reserve Bank Bill. I have considered that mattef and my feeling is that 
if we allow these Acts to be amended in the maner in which the Govern-
ment proposes to do now and if we 'talm these points to the considGration 
of the Reserve Bank Bill, e ~  dilfficulties might be raisE'.d Itud it, could 
be pointed out that we ought to have raised theRe questiOllSDOlV, a.nd 
these, amendments ought to hRve gone into the Coinage Act. It might 
be said that the Reserve Bank Bill rellettes solely to the special charter 
'that should be gjven to the Res£'rve BaT!kand these t,hingl! could not be 
taken up there. 

The Honourable Sir Baall Blackett: I Rhould like to give an assurUlce, 
if lhere is any doubt, that nothing whatever will be done or said by Gov-
ernment to prevent these questions being raised tmdfully discussed a.t 
'the time when we think they are properly due for discussion, namely, 
in connect.ion with the Reserve Bank Bill. If there is any doubt as to 
arguments being used that these matters ought t.o hBve been raised here, 
I should like to tell my Honourable friend at oncE' thAt the Government 
-will give full opportunities for the discussion of tnem at the right. time in 
!Connection with that BiU. . 

1Ir. T. Prakaum: May I ask the Honourable Member in eharge of the 
E:ill this question? I was examining the provisions of the Reterve Bank 
Bill and the Chapters that it contains rllther closely. If this stege of 
legislation i,s over now, ma.y 1 know whether all these provisions of the 
'Coinage Act which embody these provisions would be kept open then for 
debate for introducing thE'Se amendments, and whether the Coinage Act 
would be open for discussion then? 

The Honourable Sir Bastl Blackett: That is the contention of the ~ 
·-ernment . 

• r. T. Prak .... m: So ffl.r all I could sce, if the e~  officet'R of Gov-
-emment, should ten t.hf'.JD that. the Indian COlflnge Act, ~ t to hBve been 
dealt witJi at the lA$t time when it W/IS before the Assembly Bnd they 
could not go into it then, we would be in a hopelesR pOf!Iition. And this 
~ hfl.ppened sometimes. 

The Honourable Sir Bun. Bla.ckett: If s.uch 1\ contingency happens, 
w:hich I cannot imltgine, I wiJ.1 undprtalce persoDll11y to Rep that whatever 
e ~ di,fficu1t.ies there might be there would not be any kind of ob.struc. 
tion t.o prevent the mutter being' discussed then. . 

Mr. T. PrakaaaD1: M" subfuission iR that there could be no two op,i. 
nioPR on the o1lf.'stion of our demllnd for a gold RtandnJod. We are not 

e ~ a.nything new that, has not been placed bef()l'ethc cOlmtl':v nnd 
before thf\  Currf\ncv Commission 11lst time bv the Honourable MPnlbcr 
himself. I therefore support the Amendment,' of m:v Honourable fritmda 
Messrs .• Kelka.t' and ~  8ogsl' Pandya. • .' 

~ .•• 8. 811ba .A.1J&Dp1' (Madura and Ramnad cum 4l'idDevelly: 
Non-Muhammadan .Rural): I rise to'support the amendment of my Hoo-
-ourable friend Mr. -Kelkar. I· may at once' inforrp the. House that ."e 

• 
• 
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cannot posllibly accept. the amendment of my Honourable friend,Mr. 
Vidya Sagar Pandya. He has got two proviS& to clauses 7 and 8 which 
leave power to Government to put, off this measure by at least ten yea.rs 
to come. • 
.;. Vldya Balar Pandya: Let me point out that the;e is a mistake in 

the printing of those clauses. If we st'parate cla.uses 7 and 8 as 7, 8 ~ 
U, as read out by me, the Honourable Member's objection will be re-
moved. 

The Bonourable B1r Bull Blackett: It does not really matter. 

:Hr. II. B. Suha An&DIar: I take it that the amendment of the Hon-
.. ourable Mr. Vldya. Saga.r Pa,ndya does not contaan aoy provisos giving 
power to Government to put this off for ten years. 
:Hr. Vldya Sagar Pandya: It gives Government t.he option to do it 

within ten years. 

:Hr. K. I. StIha &n&DIU: If 80 I am afraid the amendment does 
virtually give the power. If the provisos 1U't) there I submit that will be 
a condemnation of tbat tlmendment. However, so far as the two 
amendments are otherwise concerned, they certainly agree in the essen-
tial, that we ~ a gold currelW.\,. ~  my Honourable friend Mr. 
Kelkar has made out a very strong case for the immediate introduction of 
gold currency in this c()untry; und the Honourable Sir Basil Blackett and. 
the two members of the FinRD(w Depart,ment also put forwn.rd before the· 
Currency Commission 1\ pIes. skl:ltching out the possibility of gold currency 
in Indio.; a.nd they Rlmost postulat,oo the posf!oihHity of it. RS we see in page 
98 of the Currency Oommission Report: 
•• It. may he aRRamed that about £15 millions of gold would be required at ~ e time· 

of iaitiationof stage (i), a further £35 millions within a yeat' and the remaining 
£5.'5 millions over a period of 10 years. The oolt of the scheme is estimated by ita 
authors at about RH. 11 crorll8 per annum during the first fivII years and thereafter· 
from two-thirds of a crort' +0 1'12 crore." 

So the scheme was cut Rnd dried. The reasons adduced bv 'the Oommission-
ers for rejecting this proposal Ilre rather interesting. In the first place 
th,ay mu.de up their minds as we see from paragraph 54 of their Report. 
that. gold must. not circulate. in India. Itt first and thut lit need not. circulate 
ever. That is the conclusion which they reaohed; rather the 
detemlination they made. Having premised the conclusion they engaged 
themselves to find out the pOFiFlible rf'RSOnS which might be shown • to 
underlie this conclusion. Since 1898. whenever any temporary or per-
manent measures of currency reform were introduced in this country. the· 
~  people had alwa.ys exhibited a dread of the so-called hunger of' 
Indians for gold and they also showed wlwa;vs a grim determination at 
every p08sihle turn not to sRtisfy the Flo-callE'd hunger. 'ntis is the gene. 
of t.he whole troublE". The English people do not perhaps want that the· 
India.ns should soo this yellow coin as they may get jaundice if they sight 
this vellow metllJ. That. sentimt>nt seems to be the genesis for their uni-
fonnly resenting the idea of int,mduc.ing a gold currency into rndia. in 
spite of the persistent demand of the people. The reasons given b;v the 
Currency Commission are. these. First Wf! turn to aD al'Jllwer giyen by 
Mr. Mont,(I.!!'\l NormRn, Governor of the Ba.nk ·of England, to question 
No. lft6tM .• He said tha.t gold cUt'l'elJlOy Will result in a. 1,,11 of priCes. Now 
it ill not definitely known whether thifl fall of pt'liees e te ~ is to be· 
etther in India ~ in Epgland. If it is to be in India.: T may at once 8ay . 
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tha.t onlyetla.rly last week Wtl baul Q fuil discourse fl'Onl the 'l.'reasury 
Benches about the advs.ntages which India. ~ obtain by an apprecio.tJng 
l'tlpee which would l'tlSul-l in a. fall in prices; 80 that if there is a fall in 
prices, it would according to that line of reasoning, so fa.r 88 the agricul-
tural view point is concerned, be beneficial to the rural population; and I 
do not see therefore that any great weight oan po&sibly be &ttach'd to the 
fall in prices in India which would follow the introduction of the gold cur· 
rency. The answer given by the Governor of the Bank of England to· 
question No. 16676 is this: 

.. A faU in gold prices would, on balance, be, I believe, unfavourahle tG India but. 
III indicated in mf previoUli anawer I think the effect would be mitigated as compared 
with other u tr e~ by bdia's favourabll! balance of .payment. -and tbe advantage ahe 
enjoys in the quasj.monopolistic nature of her exports." '. 

It comes to this-that so far as the fall in prices is ooncerned, tha.t, on the' 
whole, it does not adversely affect India. Sl"P.nlS to be the considered opin;ion 
·of the Governor of the Ba.nk of England. Now if tha.t is not the stand-
point which would y ~ t India, what. then? The fall of prioes 
which other countrioH ma.v exp'l"ricnce would perhaps be a serious block 
to the introduction of t·uis gold currl"nc,Y. Thtlt il'l t.henext question. 
Probably they thought that it might result in a. fall of. gold prices in Eng-
la!ld. Now, we hRve t.hllt also in paragraph 87 of the Currency Com-
mLSsion's Report: 

" In this connectiull it is necessary tu take account of the requirements of varioul. 
European and other countries whose financial equilibrium has been diaurbed to a greater 
or leRM extent in consequence of the war. These oountries are now tryin, to climb back 
gradually to the gold stal,dard or the gold exchange atandard. This aIm requireR for 
its fulfilment that there should be a certain amount of free gold available each year. 
'I'hough signa are not wanting of a spirit of co-operatiGil among the Central BaDka 
·toward. effecting considerable aconomill in tbe international ullof gold, there CM be 
no doubt that a large extl'a demand from Iadia would caule increased oompetition f(lf,. 
JOld among the countrien of the world and lead to a Bubstantial fall in gola prices ad . 
a curtailment of crellit would on balance be unfavourable ... 

Now, why should we cOlleen) ourselves about all this if, as I just now. 
rointed out, this thing Was not going to affect India Itt a.ll? Where does 
the ph.ilanthropy come in? W l' are being t."ught dAY after da.,V to look 
1:0 our own needs first. If the introduction of the gold currency in India 
is not gOling to deot adversely the pricae in India ondthe p1'08perity of 
India, why should we eoncf'l'Il ourselves to S09 in what way it will 8.f'feet 
• English prices and English p1'Ollpel1ity? I submit, therefore, that the' fact 
that this has been taken to be Ii ground by tht' Currency Oommismoners 
shows tha.t they were looking Rt· t ~ whole thing from the English stand-
point or at any rate not from the Indian standpoint. Then, ai\'a.i.n. we 
have got a.nothel' answer given lI.v Dr. SprRgue of Amf'rim. In anAwer 
10 question No. 15818 he sRid: 

, .. I am opposed surely to a gold currency for India and indeed for any other eountry 
beeauM I consider tbat  that is " backward Itep in monetary practia. and I do not 
believe that there i. Iufllcient gold available in UH! worl4tG pro.ide a gold currency 
and maintain something like the present level of prices." 

That. rea:l.lyfets the cai out of the ~ are alarmed at thp prospect 
<>f the introduction of II. gold currency into India and thjnk'that there 
would be A. genera) fa.ll of gold prices whlch might. ~ t  iidvell!ely ~
land. tne United. States a.1.ld other countries 01 the West. r put It pllUnly 
·to the FiJiance Memoer--liI there anypanlleJ .in • tht! world to what ha.e. , 
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happened here? We had,.-a. round table er~ e of world economist8 
to setitle an economic issue of e. country and to fix the standard of value 
for India I There was a costly Commiseion manged at the cost of this 
'Poor covntry IlIld it was asked to find out what would spit India best . 
. The expert witnesses are themselves naturally patriotic: and they would 
look at· things' first from t ~ e standpoint of their own Clountries and 
'then only would turn to India, as being of ~ r y importn.nce. Look-
ing from the,ir own standpoiont and caring onl.". for t.htlir own interests. 
they gave the Advice t.hat a. g?ld currency is not suitable to India. Is it 
not t t~r re fI, statement t·hn.t mnst b{l tuken at R. discount? 

We find tnen that the whole body of Indian opinion is strenuously in 
'favour of the introduction of a gold currency t ~  'it dad not influence 
the Commission at a.1l.' But e ~ u e the econonllsts of other countries 
gave this. gratuitous' advicl' against the opinion of India, is that a reason 
for negativing the ;proposals of tht· Inditm witnesses in this matter? They 
also took into 8400unt w;hethe.r the re u~e  credits could be raised either 
in . tho United States or in England, IUld ID Imragraph 51 the Commis-
sioners . say: . 

II This ill a:matter in v.hich Great Britain would not be able to act alone without the 
· co-operation of Ameri.. Both partiN view the propOB&! with alarm on the ground. 
· that it would retard the progress of monetary reconstruction in Europe, would upaet 
world r,rices and would hI? fundament.ally harmful both to India and to the rest of the 
, world.' . 

I submit,. Sir, that the fact i. this, that when they were applied to 
to accommodate us in so far ~ .. ~ e necessary credits were concerned, 
England and America w,ere rather' slow or' unwilling to respond, and that 
-we are·,toid is the prima.ry. ground why this proposal ought to be rejected. 
I suggest to the Ronouttt.ble the Finance Mpmber that this course ought 
"·1.0 be adoptod: Where is our Gold Standard Reserve? Where is our 
Paper Currency Reserve? Whnt were the primary ~ e  for which 
they were originally established? Where ureo they kept now? Is it not 
. 'legitimate to ask that India's gold ought to bp looll.t;ed in India AS India's 
'visible possession? Is it not leqitimate to t~  t,hat they should only be 
UFied, for the purposes they. were originnUy meant to !larve? Why were 
they carried away from India. a.nd located in London? Whv were they 
misused from time to time against the interests of India and in defiance 
of -Indi",'s wishes? If even to-day they could only be brought .over to 
'India and placed here. there would be absolutely no difficu]t,y at an in. find.· 
'. inJ!' the necessa.r:V' gold for t.be llurpose· of ~ offeot to our desire for this 
J!old Cllm'lDc:v. I submit; t,hat the a1"A'uments of th!:' Commissioners advanced 
· in regard' to their reject,ion of the 20ld currency in India. do not benr exa-
mination; and surely Indio. cannot wait Any longer for the introduction 
of R. gold stAndard currency. 

PaDcU' ~ JloI1an Jlal&vlYa (Allahabad and Jbansi Divisions: Non-
Muhammadan :Rural):  Sir, the Honourable the Finance Member has twile 
·told U8 during thiA debate that there will be a full opportunity afforded to 
Members of this House to discuss the Question of t,he introduction of a gold 
Cltnndard and gold currency l"'hen the Gold Bullion St.andard. and Reserve 
Bonk lJ.i1l will come· up for discussion. ,In view of that it may' seem 
strange tha., ~ e ~  should be continued, but with everv deSire to 
respeCt· t e ~u e t  . pi the lIonou1'8hle the Finanoe Member,' and if,' for 
~  otherrea,Jon, oJilly. to .. 9hlige him, I should have lileedto accept the , 
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suggestion if I could. I feel, however,' that this is the proper ~  
when, thil!llis the Bill in connection with which, the amendment ~ the 
Honourable Mr. Kelkar has put forwaid should be considered. It is because 
of that conviction that I·ris6 to support that amendment. This Bill, Sir. 
is to amend the Indian Coinage Act. All the sections whioh relate to the· 
ooins current in the country are embodied in this Aot. It' providee for the 
coinage of a silver coin, a bronze coin, a nickel coin and so on. I submit 
with due deferenoe to my Honourable friend that this is the proper plaoe 
to discuss the amendment moved by my Honourable friend Mr. Kelk8l'. 
The KODOUrable Sir Baall Blackett: May I point out to the Honourable 

Pandit that exactly the same clause 6S clause 2 of this Hill is repea.ted in 
thg Gold Standard a.nd ReKerve Bank Bill, and the principle will therefore . 
come up on exact.ly this same clause. .' • 

Panllit JIadan ICohan Kala.v1ya.: It is true, Sir, but the question is when 
t.he opportunity first comes ought we not to show that we realise the gravity 
of the' problem that it raises. It is from tha.t point of view that I am 
.. ((dressing myself to this question. Undoubtedly the question can be dis-
cussed at ·a later stage, bl?-t wha.t would the cOllntry which we. have come 
here to represent, what would our electors, tell us if they found that when 
tl:.e opportunity first arose here' we did not put forward the views we enter-
tain on the subject-whatever the value of those views-before the .. Assem-
bly and the country. It is that which oompels me to take up the time 
of the House at this moment. 

Sir, Mr, Kelkar's amendment involves two r ~ t , 

the establishment of a gold mohur as ouratandard COIn, and 
secondly the necess&ry proviiolion for opening a mint to the eoinage of such 
mohur. Now, Sir, in order that the strength of Indian. sentiment on, this 
r.tibject should be fully realised, it is necessary to go hack to the hiBt()1',V af 
this question, and I submit there is no question which has a longer history 
.or a sadder historythBn the question of the introduction of a gold standard , 
with a gold currency in India under the :aritish Govemment. In Hindu 
Ihdiagold coins were current, as were also silver coins. During the Muham-
madan rule also gold and silver coins were current. Since the time' 'of : 
Akbar. a gold mohul' and a rupee of the same weight used to be coined. 
'When the English came to India. they found both gold coins and silver 
coins current in the eountry. The number of these ooins was inconv$Diently 
iarge beclluse the country was divided into so many principalities. It is 
stated that there were as many as 172 gold coins in oirculAtion at the time 
and 848 silver coins. Sir Richard Temple, onoe Finance Member of the 
• Glwernment of India, said at a. later date: ' 

.. It may be said in general terms that on our acceuion to power in India, we found 
a gold currency existing conjointly with the silver currency; it was reaerved for liS 
ton accord silver the dominant and exclu8ive position which it now holds in the 
currency." 

So that it is indisputable that when the Britishoame to power in India. 
they found both gold and silver coins in use in the country, a.nd it W88 
their action which installed silver in a ~ t and exclusive position. The 
first stf'll towards that end.was taken 10 1806, when the Court of Direetors 
of the East India. Company, in order to introduce a uni·fonn Rystem of 
cOinage, laid down certain propositions in their despatch of the 2isth April 
1806. As ?ttl'. C, N. V.akil points out in his ler:v valuable book On Currency 

~ Prioes, the Directors pointed out the usua.l difficulty of mRintainiila .s. 
fixed ratio between gold Bud silver, in .. bi.metidlic s,vstem hecause ot 'the· 

• • • 
• 
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market fluctua.tions in the value of these metMls. 'l'hey therefor.tl decwed 
themaelvesin favour of mono-met811ism as the ideal towws which the 
authorities in India. should work. With referenee to the question 8S tv 
which of the two metals should be adopted for a mono-metallic system in 
Inciia., t ..... yshowed preferenoe for silver and laid down that .. silver shoultl 
be the universal money of acoount " in this oountry. Now, Sir, that was 
the first step taken by the East India Company, and that tells us how the 
interests of vast millions of people in this country were left to be decided 
~ one individua.l called the Secretary of State, or by a few individuals who 
,constituted the Court of Directors, and how the ilystem has affected phe 
happiness of millions Iilld millions of people in this land. • They decided 
that silver should be the universal money of account, but they did not u.t 
\ha.t time decide to demonetize gold. They desired that gold llOinS should 
remain in circulation. The main object of the despatch of 1806, namely. 
thE' introduction of a uniform (mrrency with the silver rupee I1S II. unit" was 
graduo.lly achieved. After many years, during which period both silver Ilnd 
bdd coins continued in circulation, Act XVII of 1835 was pussed, by which 
the various mints whiclh existed in the different Presidencies at the time 
were abolished and one uniform system of silver coinage was instituted for 
tbp whole country. There was nothing, however, in that Act which could 
lead one to believe. that they intended to remove gold coins from the 
currency of the country altogether. There was no doubt a section in t,he Act 
which laid down thllt .. no gold coins shall henceforth be II. IE-gal t.ender of 
payment in a.ny of the territories of the East India. Company "; but another 
section of the same Act provided that A. 'gold mohur, or 15-rupee piece-it 
is importa.nt to note that--of the weight of 180 grains troy and eleven-
twelfths fine was to be coined. The desire of the people to use gold coius 
conld not, however, be suppressed, and in 1841 a notification' was issue<l by 
th Government of India. authorising the receipt of the gold mohur which 
• bad been ooined under the Act of 1885 &t Government treasuries. But when 
the discoveries of gold in Australia and California led to a. fall in the value 
of gold, the Government e ~ themsevles compelled to issue a notification in 
1885 to the effect tha.t no gold coin would be received on account of p&yment 
. duo tb the Government at any public treasury. After a few ye81'S expe-
rience of the evil results of th&t notification, in 1859, the Bengal Chamber 
'of Commerce, i.n ~ er t  with the native shroffs and merchants of 
Calcutta, made a representation to the Government in which the:v said 
•• that they feel-80 satisfied of the benefits that will be sure to result from. 
the admission of gold, even as M subsidiary currency, into India, tha.t they 
'will be thankful if the Governor General in Council will be pleased, 8S art 
experiment, to sanction gold as a legal/tender to 8Ily smaller amount than 
2G sovereigns down to two sovereigns as a minimum." About this time, 
h,)wever, the question ot the introduction of a paper currency in India was 
taken up, and the first Finance Member, Mr. James Wilson, wrote in 
Dt'cember 1859 a minute on the paper currency and another on B gold 
currency. Mr. Wilson ml\Cle it very clear that in his opinion a. gold IItandard 
atd a gold currency 'Would be, the best for India. He said: C 

.. No one will be inclined to deny that jf we had to begin a sy.tem of curreucy 
de '''0110, the mOlt convenient of the various .ylltems now in practice would be found 
~ ~ that. used in ~  where ~ , ill the Bt.&Ildard, Ii gold coin th, general money 
II! mrculatlOn" and Silver w;en8 6£ hrnlted tender the subordinate 'Ctlin8':" • 

But, Mr.Wilcon wall opposed to the introduction of BUch a systern at that 
'1Iloment because he, thought tha.t the circumstances were not quite favour-
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;.able. 'fhe Secretary of State accepted Mr, Wilson's view th",t it WIMI not 
advisa.ble •• &;; present ". to take measures for the introduction of a gold 
-currency into India, I1S he thought that the wants "f the community would 
'be met by meanR of I:L paper'\mrrency. Mr. Wilson's successor, Mr. Sa.muel 
Laing, was in favour of the introduction of 110 gold standard and a. gold 
·currency. Whtln introdflaing thll Paper Currency 13m, he said: • 

.. I ml18t confes8 that I feel very reluctant to base a great measure for reforming 
the circulation of India on the t.otal exclusion for all time t.o come of that form of the 
preciDu!l metal which ill indisputably th., mOBt convenient for many ~ r e , and 
which i8 the chief or 90ltl standard of all the principal nationa of the CIvilised world 
with which we have commercial intercourse." 

He felt, however, thl:Lt. owing tu the uction which hud ~t D t~e , the 
deeision which had heen arrived at, it was difficult to rf'.open the question of 
a ~  currency a.t the time, and. t~ therefore provided a. loophole in the 
Paper Currency. Act with a view to the introduction of a gold currency 
-on a suitable occasion, which however was not of much effect. In 1864 the 
"<ComnlerciaJ commun'itieR of Bombay, Ca.lcutta and Madras Rent memorials 
to ·the Government urging the introduction of a. gold cunenc,v. In that 
YE:l:Lr, one Mr. Wa.lter Oa.ssells also wrote an important letter to the Gov-
'emur of Bombay in which he wrote: 

.. It i. likewi8e important that as much a. polllible a gold coinage should for the 
present be built upon the existing silver currency 80 al to introduce the change with al 
much regard to I!rivate interests al may be. I therefore venture to suggest the itlsue 
of JIOld coina simllar to tht' sovereign and half BOvereign, and reapectiveIy representing 
Rs. 10 and Rs. 5, with subsidiary lilver token coins of limited tender rated at 7 to 8 per 
. cent. above their real value. The t'xiBtipg silver coin might. for the present, be allowed, 
to cOlltlinue legal tender, to the extent even of RI. SOD, and ~  limit might hereafter be 
reduced according to the cil'C1Ullstanoee." 

-Sil William MtloDsfield. who was then Commander-in-Chief of the Bombay 
Anny, took a grea.t interest in this question. He wrote a minute on the 8th 
March 1864 which he ~ with' the following recommepdations: 

.. I would proppae therefore that the legal tlBlder of gold should be enacted on t.he 
bali. of equivalenta tlubmitted by Act XVII 01 la,,&. 

That. t.he gold legal tender should not for the present be in 8ubititutiOll 01 the ailver 
·;tender, but in aid of it. 

That ill accordance with the above, sovereigns should be allowed to run, and to be 
legal tender at their relative value, including l18igniorage cbarge on t.he bui. at 
.equivalents established by the Act XVII of 1835, "n" at Rs. 10'4. That the issue of 
Dote. should take place ill ezchange for gold and silver hullion alike, without BIIY 
admiuilt.rative  distinction between t ~ two metall • 
• 
That the mints in India .howd be directed· to coin gold in. the coillB d8lCl'ibed in 

Act XVII of 1835, in large quantities, and to invite the public to oSer it for the 
purpose. ,~ 

Sir Charles Trevelyan WWl the }'inallce Member at the time. He reviewed 
the whole situa.tion in a. ma.sterly minute and advocated the introduction 
. of gold 8S legal tender in addition to silver, at a rate carefully cmIculated 
witlt reference to rela.tive value of the two metals as the first step in the 
direction of gold currency. Sir Charles Trevelyan pointed out that 
other countries which were on a double standard had gradually gone over 
to 0; gold sto.nd,.rd Rnd gold currency, and he elQ>lained that by means of 
his propbsBls he expected-that the currency and reserves of the country 
would be gradually filled with gold. and it.' would become ~ e for the 
-Government to cOnvert the: .iI .. er coinage into a subsidiary token ooin •. 

I . 
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He therefore proposed tha.t sovereigns and half sovereigns coined in Eng-
lu..d, Australia, or Indi4 should be declared legal tender in India attb:e· 
I'ate of Rs. 10 to a sovereign and that Indian rrtints should be thrown open 
to the free coinage of gold at :l. charge merely to cover the cost of manu-
factUl"a. The Secretary of State objected, however, to the proposed 
mea.sure, but as an alternative, agreed to (1) 'gold coins being accepted in 
payment of public dues at a rate to be fixed and (2) the issue of notes in 
exchange for gold coin or bullion. The following notification was tliere-
fore issued in 1864: 
II The Governor General of India in Council, considering it. expedient. t.hat. t.he circula-

t.ion of British and Australian re ~  ioall parts of Brit.ish India and ita depeD. 
dencieR should be encouraged and faciht.ated, is .,leaaed hereby to direct t.hat, from and_ 

I) after the publication ol t ~ notification, soverelgns and half sovereigns coined at any 
aut.horiaed Royal Mint in England or Australia of current weight, shall until further 
notice be received in all the treasuries of British India and its dependencies in pay-
ment of Bums due to the GOvernment all the equivalents of ten and five rupees, rupee-· 
tively, and that looh sovereigns and half sovereigns shall, whenever available at any 
Government treaaury, be paid at the same rates to any person willing to receive them: 
in payment. of claims against. t.he Government." . 

rrhis was in 1864.' The public again petitioned the Government in 1866; 
they a.sked that the currency question should be fully re-examined, and 
in ~ e to tihis ~ ue t from the public, 8. Commission was appointed 
in 1866, with Sir'William Mansfield as President. 

(At this stage Mr. M. A. Jinnah vacated the Chair whicli was resumed-
by Mr. President.) 
'fhis Commission of 1866 reporteR that gold coins of various 

de!lcriptions of mohuTB, and sovereigns, English a.nd Australian, 
a.lthough not used as money b.v the StaM, are generally at par or above 
var in price; whether in the Presidency town !I or in the cities of the 
ll1ufassil; that the demand for [l gold currency is unanimous throughou't 
i he country; that they are sought for in the provinces for trading pur-
l-oses by merchants and bankers and as a medium of reserve of wealth 
by t,he people at Jarge: that gold coins of Ill, 10 and 5 rupees respectively 
would. find more favour in the eyes of the people t ~  notes ot like va.lue j 
and that the opinion is general, almost unanimous, that the currency 
&hould consist of .gold, silver and paper. These, Sir, were the recom-

] P.lI. 
mendations of the Mansfield Commission. It may be noted 
that this Commission pointed out that the price of the gold 

mohllr or 15-rupee piece, 8S fixed· by the Act of 1885, wa1! in 1866 88. 
nPRrly as possible the average market rate 'of the price of (Joined gold at 
the time. The report of this Comr:nission was Imbmitted to the Govern-
ment on 4th .october 1866. It was submitted to t.he Secretar,vof State 
in the beginning of 1867, but the Government of India. did not com-
municate their views on the report to the Secretary of Stat,e till March 
18M, when in answer to a question in the House of Commons the Secre· 
tary of State stated that be WIlS still awaiting the opinion of the Govern-. 
nlent of India, and .no action W8,S taken on the report. 

In 1868 Sir Richard e e~ the then Finance Member, 
took up t·he question. He pointed out that the· notification requiring 
IIOvereigns to be accepte4 at public' treasuries at the .l'$otj of .Rs.' 10 had 
be .... inoperative And a reconsideratiO'n of ~e standard Talu:e of the 
roin had ilecome necessary. The ,Government of India consulted Local 
Aovermnents . on the points which were raised, and after such consulta. 
tion, declared tllat IQvereigns and half sovereigns should be accepted at , 
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Government treasuries at the rates. of Rs. 10-4-0· and Re. 5-2-0 respective-
ly. I WiS8 to draw attention to the opinion of one Local GOVlJl'nment. 
namely. tha.t of Bombay. llisExcellency the Governor in Council said: 

• 
.. Be would therefore reeommend the introduction of an Indian gold coinage, consist-

ing of pieces of 15, 10 Rnd perhaps 5 rupees relpeetiyely, and of the standard value 
fiXed by Act XVII of 1835, and that t.hi. coinage be declared, like silver, a lepol tender 
without limitation." 

'l'his wise recommendation was unfortunately not accepted. But the BeOl'e-
tary of State decided, as I have SUbmitted, that sovereigns .and er~ 
eigns should be accepted at Government treasuries at the r t~  specified. 
When forwarding their notification to the Secretary of State the Govern-
!ITlent of India said: 

.. In conclusion we hope it will be understood that we have sttJdily kept in view • 
the advantage of ultimately making gold a legal tender. What is now being done iI 
.xperimental and tentative, in order that we may become sure of the fact as to the 
relative value of gold and silver in India before we make the attempt to stereotype the 
resnlts by a law and commit ourselves finally to the legal tender of gold. It is our 
baiief, however, that the time is not far distant when aucb a law may be palsed." 

In 1870 the Indian Coinage Act was passed. It provided that cr-rtain 
gold coins shall be coined at the mint. One of these was a Gold Mohur 
or fifteen-rupee piece. 

Bir Richard Temple again took up the question of a. 
@f)ld currency in ~ 7  -He wrote a strong minute on it. He was con-
vinced tha.t a gold currency was needed for India. Referring t,(,) the doubt 
that had boon expressed by some people, he said: 
.. I do not at all ahare such doubt; on the contrary I ahare the oonviction expressed 

by my predeC8&SOfS, Mr. S. Laing and Sir C. Trevelyan and Mr. Massey, to the effect 
tflat a gold currency is among the urgent wants of India. With the exceJ't,ion of 
Mr. Wilson, livery Financml Member of thl' Govornment of India has advooated this 
'riew. In IB66 similar views were advocated by a specin.l Commission in India. appointed 
to examine the whole subject, and have been maintained at one time or other by 
every Chamber of Commerce· in India." 

He further pointed out that •• in such matters there is such a thing as 
national' prejudice and that the prejudice of the people of India. is entirelv 
in favour of gold." He urged that one other reason why the use pf gold 
waR desired was •• beoause it tends to steady the price of that silver which 
'is one of the necessaries of the national life." Sir Riohard Temple oon-
duded as follows: 

.. On the whole it a_I olear that while, in all other branches and department. of 
acbninistration, we e e ~ur to give to India the be.t of everything so far as we can, 
yet, in respect of metallic currency, we deliberately withhold from her the first rate 
artICle and afford her a &econd rate one." 

This, Sir, is the language of a former Finance Member of the Government 
of India. 

Mr. PruldeDt: In what year? 

.&Ddlt. .&dan Kohan .alaviJa: 1872, Bir. Nations live; thel' lire not 
Cloncemed with an hour or a day only. The history of the last 120 years 
forms one long page. And th4s history, Sir, is full of eloquent lessons for us. 
It. shdws to us fOW many were the efforts madE\ during the IBst J20 yeal'll 
to give lndia a gold standard and currency and boW' those efforts were de-
feated. Unless the Assembly beal's these facts in mind, I subfnit it can-
nC't realise the full importance of the amendment which my Honourftble 

o 
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ftieada Mr. Keiklla', Mr. Vidya. Sagar Pandy!lo and Mr.' Prakas6n have 'put 
before the House. But<to continue that histoll)'. Sir Richard Templere. 
corded another minute dated thtl 8th July 1878, in which he reiteralied his 
;\'lews sot forth in '11!s former minute ,and pressed for t.he adoption of the 

~e ute  which. he had recommended. Unfortunately" however, Sir 
~  Temple resigned in ~ r  1874 and we find that in May 1874 with· 

out gIvmg II.tl.V reasons the Government of India. abandoned the proposal 
for. a. gold standard Imd cUl'il"ency. The short notifiootion which gave the 
qUIetus to 'he question for the moment ran 8S followa: 

,,' 
•• The expediency of introduciug a gold curreDCY having been conaidered, the GuVItl'llOl' 

Gelleral in Cbuncil,.il not at present prepared to take any sLep for the reoognition of 
, iold as a legal standard of value in India." 

That. Sir, was in 1874. I do not' wish to go in detail into the history of the 
subsequent, years. It i& very fully given in the book to' which I huye al· 
reudy referred and to which I am indebt,ed for having obtained all these 
pfissages with great ease, I mean Mr. Vakil's book on Currency and Pricel!. 
But, Sir, before I come to the period of 1800, let me point out thlLt in 
the twenty ye!ll'S from 1872 to 1892 the rupee fell from 22·7d. to 14'9111. 
'J.'his exposed t.he Government· of Indio. to the gravest difficultieK. rfhey 
tlt'led their best too persuade England to agree to the introduction' of a. 
golel standnrd in India, and when they failed, they urged the adoption of the 
hi-metallic ~y ,te  But England would not agree to that eit,her. Faced 
with enormOIlR difficulties, in 1892 the Government of India again urged 
the introduction of the gold stll,Ddard, '811dproposed that the ruplle I!hould 
be rnised to h. 6d. The Her.sehell Committee was then appointed; 
That Committee conside!'edthe proposnl anel it recommended t,hat the 
standard of the nlpee should be fixed at 1.8. 44. That was in 1898. So 
the Herschell CommittpfI also WflR in favour of the il1troduClt,ion of a gold 
f'tnnlhml. In ~t t ~ whole jU!;tifiCll.tion for therr recommending the 
rRising of the rupee to 1.,. 4r1. lay in this that .the ottjcct was to introduce 
It gold Rtnndlll'd. which WIlS the only re e ~  that could solve Indil\''-4 
cllrrl:'Ylcy t,.onblflf;. In 1898, the Fowler Committee ~ appo:nted .. The 
object of that. Committe" WIlf;, as .hllS beon pointed out morethon once, 
40 recommend what stepR shouM be tr~  to give effect. to "the pplicy 
whioh had heen initiated in 1898 by t,he (,losing of tho mintfl to the :Cree 
('oinage of silver and which policy had for it,s declllred ob:j'ect, the cstab· 
li!;lmwnt of It gold. IItaooard in India." In ut t ~ fOl'Wa1'11 the recom-
mendations 'they made. they tnade it qnite dear th'g,t t ~  ~ e r
wllrd .  .  .  . t,o the eRective e~t ~ e t in India of fI. gold standard And 
currency hnRed on the principles of the f,.o(> inflow and out.flow of ~  

'J.'he Fowler Committet'o Sir. after milking II. Rllrvev of the views which 
had been ('\xp,.eslled on the principle of II. gold IIt,A.udard, concluded as fol. 
}ow",: . 

... FOl' th'eae re&llOlll, Wfl ooncludfl tllat ste".· 'ahouldbe tIiIll'ento avoid all POIsl1nl1t.,. 
of doubt. 1.11 to the determination not to rev_ to·. ailver at.nUrd, but to p,oaeed' with 
meeRUreli for the efteotive establishment. of a. gold atQdarll.:·', ' . . ., ' ' . 

The Oommittel:' pointed out that though the Govei'nm,erft . ~  "ditl 
not deftnit.ely PJ'Opolie to make Rold coins a legll teq.(ler, but thev. did D~ 
hCBltBte to eXpress tpe .opinion that· ~ e only state. 6f t ~  which. can .be 
t e t r u ~ y t ~ t ~ RitalDtnent of a gold standard, (whIch W88 

& 



the aim) was the one in which the gold ooins ~  re re~e t ~ur stand-
.M'd are thole also which are good for payments ~ England.,r As a mattc-r 
.)1 principle,· therefore, t ~ Govemment of India fa.voured the gold stand· 
,fil'd with a gold currl'lncy.' , 

.. l'hen, Sir, dealing with the objections which had boen r ~, and 
(.oDe of whioh was that people here were in the habit of hoarding gold and 
that that constituted " difficulty in the way of introduc.ng a gold cur.-
rency, the Committee said lUI follows: . 'Con'ilequently, we are of opinion 
thtLt the habit of hoarding does not present such prl\ct.ical u t e~ 

as to justify R permanent refusal to allow India to possess the normal 
accompaniment of a gold sta.ndRrd. namely, a gold ~urre y  In para.-
graph 54 they said: ," 

.. We are in favoul' of making the British sovereign a legal tender and a current 
coin ill India. We 8110 consider that at the same time, the Indian Mints should be 
thrown open to the unrestricted (".oinage of gold on terms and conditions such as govern 
th,e three AUAtr1lli1t1l Branches of the Royal Mint. The result would be that, under 
identicnl conditions, the sovereign would be coined alld would circulate hoth at ·home 
a,nd in India. Looking forward a8 we do to tbe effective establishment· in India of 
[t gold .standard and currenpy based on the pl'inciples of the free inflow and outftow 
of gold, we recommend these measures for adoption." 

J. maIJy, tTItl Committee said: 

.. In conclusio.... we desire to record our opinion that the effll(ltiv8 establishment 
()f a gold standard is of puramount importance to the material interests of I-ndia." 

I ;ould u u ~ e be cloarer, Sir, could llinguage btl more emphatic in ex-
pressing strong convidions thnn the wordR of the Committee which I 
have just now read out to the House? 'J'his wus tIll\, "pinion expressed 
by the :Fowler Committee in 180Q. . 

I will next invite the att(!ntiotl of the House to the l'f\corumendations 
of the Chamberlain Commission which ~  Rppoint.p.d in 1913. It, reported 
'in Febnlllrv 1914. The Honourahle the Finnnce Member was the Secre-
tary of tha.t CommisRion. Now, Sir. th!\t Commission said as follows: 

• 
.. From time immemorial India has continually absorbed· the preCious metall, but 

!n recent y~ r  gold has e~~ imported into In.dia ipthe form of ~  or of IOvereign, 
I  I greatly mcreased qUl!.nbtles. Apart frnm IlDports of gold bulhon the abaorption of 
sovereigns by the public for all purposes (hoards. circulation and tile meltlllit pot) 
during the 12 yearll ending the 31st .of March. 1913,-tilat is the excel. of the net 
amount imported over the amount retained in the handa of the Government somewbat 
exceeded 60 million pounds, an amount little l .. s in VAlue than the lIew' ooinajre of 
rupellll during the Ilame ,period. Between the 1st Apri11909 and the 3111t of Maroh lin! 
the absorption of sovereigns by the public was cIon, on 30 million pounds.". ' 

They went on to say: 

.. To what extent and how widely the SOftl"eign has estahliahed itulf AI aD act.ual 
medium of circulation, it .i. di1ftcult io determine wit.h ally ~ree of certaint.y On 
the one ha!,d, it !8 ~  e t~  ~ t a larg, ~  of these 601,000,000 ndDiOll 
sov,(Ireigns 18 not lD actlVb clrimlatlOtl, lind that In. many parte of the conntry the 
plililichaveahown a pre/!'rence· in (lurreney UII8I far rupees (or IIOtea). But there is 
undoubted evidence that 111 tbe la.t four yean there h ... been a distinct incr_ in 
the UIII of the lO"ereign lor purpOses of currency in Certainprovincee and districts lIIob 
as parts ofth8' Bombay ~re e~y and of the Uilited ProVincel, the Punjab aDd 
Cocbin in. the Maelr.. Pre'ldenOJ'. • 

• 
Tha.t is Ute opio,ion which the C ~ ,e re e  Mr. B. F. Madonwho 
h". renpered 't distinct ~r e to the ~ ~  in ~ r Ct D witb tIW 
O1Ih'ftnt;y question. for which the whole country willobe JIldebtec:l to him, h .. 

• Cl j 
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stated tnat the value of the s01'ereigns aDd halt sovereigns  which are 1t.il1' 
in circulation in India may roughly be estimaied to be about 200 crores. 
But whatever the exact figure may be, Sir, it is clear ~ t the Government 
is aware that there is a. very large q\1antity of gold coins in circulation in 
the cc1Untry u.s the result of the measures whieh they bav.e adopted. .And: 
it is of grea.t importance, Sir, with regard to the recommendations of the 
Chamberlain Commission to not.e that they did not think it necessary to 
discuss the question that the ultimate goal of Indie. was I/o gold standard. 
They assumed it, and on that basis, they recommended t.ha.t "the time has 
now arrived for a reconsideration of the ultimate goal of the Indian currency 
system"-ultimato goal being the est,ablisbment of a gold standard. ~  

belief of the Committee of 1898 WQS that a. gold currency in 
• active circulation is an essential condition of the maintenance of the 
geld standard in India.", on which thcy were una.nimous. But in their 
cpinionthe history of the 15 :years preceding their report showed 
that the gold standard had been firmly secured wit,hout tha.t condition. 
On that point,Sir, we joined issue with them. but the fact remains tlia.t 
they were unanimous that the establishment of 8 gold standard WQ8 the 
'Illtimn.te goal. They also rocommencled, Sir, holding the view that they 
did, that it would not he tv India's advuntage to encourage an inereased use 
of gold in inttlrnltl circulation. But they were not oppofled to the lise of 
gold in internal circulution. The'y ouly recommended that., there should be 
no special encouragement to the increased use of gold in internal circulation. 
They also Baid,-and this is important, Sir,-:-that in their view, which we 
contest. .. the people of India. neither desire nor need any considerable 
amount of gold for circulation as currency, and the currency most suitable 
consiats of rupees and notes", and that in their opinion "0. Mint for the 
coinage of gold is not needed for purposes of currency and exchange". 
··but if the Indian sentiment genuinely demands it and the Government of 
India. are prepared to incur the expense, there is no objection in principle to 
its establishment either from the Indian or from the Imperial standpoint; 
provided that the coin Illinted is the sovercign or half e~ , and it is 
pre-eminently a question in .which Indian sentiment shoula prevail.-It In 
another recommendation they said: 
.. the Government Ihould continue to aim at giving the' people the form of currency 

which they demand, whether rupees, notes or gold, but the 'ORB of notes should be 
eDoouraged ... 

These, Sir, were the recommendations of the Chamberlaia'Commission made 
early in 1914. We know, Sir, wha.t happened It few years later when the 
Babington-Smith Committee was appointed. That Committee made 'ts 
recommenda.tions, and attention hll.S been drawn to them before. They were 
also in favour of a. gold standard for India BDd of the re-opening of a branch 
of the Royal Mint st Bombay for the coinage of sovereigns and half-
. IOvereignsand for giving facilities to the public for the coinage of gold 
-bullion. Mr. DadibsDala,l also urged in his minute of dissent tha.t a 
gold mohul' of the value of It> rupees should be coinecI and that the Mint 
.hould be thrown open to the free coinage of gold. That, Sir, was in 1019'. 

We then cottle to the period when the rupee beQ'8rl to rise and went up 
!from 1,. "d. to 21; 4d.,.when the Government established the rupee, on the 
TooornmendBtion of the t t, ~t  Smith Committep.. lit. 2 !It!i1Jin<!!'< IInri tha:t. 
the ere~  should be of the value of Rs. 10.· Legis1ation to tliis effeot 
WM undertaken in 1920, and the rupee lras installed at2 shillilll"s in the 
. "Act of' 1990. But we lQ10w the sad history of that legislation. TJike the-. . 
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iBowlatt Bill.it proved ineffectual from the beginning to the end. While 
tbe Government endeavoured to keep up the rtlpef) , the rupee went down 
below lB. 4d., in fact below lB. Sd., and the Govemment had to adopt 
measures to bring .the rupee up to the standard of leo 4d. By the measures 
which the Government adopted, t.he rupee was brought to the ra.te of 
1 •. 4d. in January, >1928. About that time, i.,e., in 1924, Our Honourable 
.friend, Sir Purshotamdas Thakurdas recommended that legislation 
should be passed to establish the rupee at lB. 4£1., and we know the subse-
quent history. His Excellency the Viceroy cabled to the Secretary of State 
that pressure was thus being brought to bear upon the Government of 
India, and it was time they defined for themselves the policy which they 
would adopt. The policy which they recommended was of having the 
rupee stabilised at lB. 6d., but even at that time it was not said that the 
Government had 'abandoned its pledge of establishing 8 gold standard in 
India. The Currency Commission was appointed 80 that in appearance lit 
matter of such great importance should not be decided on the basis merely 
of 'the decision arrived at by the Finance Member of the Government of 
India, first by himself and then with the concurrence of his colleagues in 
the Executive Council. The Viceroy suggested that there should be eo 
fvrmo.l inquiry by some kind of Committee, and we have had that 
fonnal inquiry. When we come to t,bat stage, what do we find? ,\Vhen 
the Commission was appointed, the Government, of India prepared them-
selves to lay their views on the questions which it had to discuss. The 
Government of India, ns re re ~ te  by the Honourable the Finnnce Mem-
ber and experienced officers of the Finance Department prepared a very 
carefullv considered memorandum and sl!bmitted it to the Commission. 
That memorandum, prepared by three of the most important officials of the 
Government of India, the Finance Member, Mr. Denning and Mr. 
McWRtters, WII.8 placed before the Royal Commission. The Honourable 
the Finance Member himself put in a memorandum of his own. In that 
memorandum, the Finance Member sRid: 

,e The gold standard system is expensive and, if it involves a large amount of 
geld in r~u t , is not ideal •  .  . ,. 

The Honourable Sir Baan Blackett: May I remind the Honourable 
Member that tha.t has alroady been read out twice in the course of this 
debate? It might save us. some time. 

PancUt .&dan Moha Malavl,.a: I read,  Sir, in Fielding that some 
En$lishmen are very dense. When they hear a thing for the first time .  .  • 

Mr. Presldent: Tha.t does not tt ~r  The quotation bears repetition 
and the Honourable Member will please proceed. 

PancUt M&daD Mohan lIala91ya: But perhaps my friend will feel leBs 
hurt if I remind bim of what Fielding said. He said: If you say a thing for 
the first time to an Englishman, he doesn't care for it. If you repeat 
it t/i him a second time, he looks at you but is not convinced. But if you 
repea.tit to ·him for the third time, he begins to think that there is some-
t'bing in it. And I hope by this being repeated for the third time, my 
Honourable friend will begin to think that what is being repeated is some-
t1iing worth conltideringo. The Honourable the Fi:aance Member, Sir. said-
I don't mean to hurt his ~e  It is a matter of very great importance 
to my country MId my people, RJld it is my duty to use the utmost power 
that Gad has given me t.oplacethe fncts before the Auembly in the ~ 
ctihat may be the Govemment will yet rise to the 'OOC\&slon and do thea 

• 
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duty by the people who 4bave been entrustedto,their car8. The Honour·· 
able the Finan08 Member said, Sir: • 

Ie The Gold Standard srtem is expansive, and if it involvell· it large amol1nt of gold' 
in circtftation, is not. idea. Dut thil ill t.be only alternative which· points tbe waf. to-
110'1'\ ideal solution. The expense of this alternative can, I. think, be juaWfieci, if It • 
likely to lead on fairly qUickly to what I regard 1101 the ideal system, an IQternl't.WnAl 
Exchange Standard on the lines laid down by· the Genoa Conference of 1922." 

~  speaking under the head the gold standard the Honoura.ble the Finance 
Member said further:-

.. My personal view is tbat t.he coat involved in an immediate advance to the Gold 
• Standard ia worth incurring on two conditions. The firllt :is that· the extent of that 
cost is flllly realised in advance and the decision t'liat it is worth facing ill· arrived 
at with reallOnable unanimity by the Government and the people of India.. and t.he· 
Governml'.nt are not put in the position of aPJiMlaring to force India to incur the charge 

t ~t due consideration of suoh public opimon a8 exists 00 so technical a subjeot." 

Then, after saying tba.t the seheme involved the possibility of 8 recurring 
cost of lI.bout Rs .. 165 lnkhs a yeflT during the first five years and about Hs. 112: 
lakbs a. year therea.fter, he said: 

.. It is, however, important to stress the fact that thelle figures represent maxima. 
The assumptions throughout have heen deliberately made to err on the side of safety. 
There arel reasons for thinking that the actual chargee· would be considerably les8, 
apd there are varillus possihle methods, Rome of which are mentioned· or ipdioated in 
t~e memorandum, of reducing the liabilities." 

Then, Sir, in the end the Finance Member snid: 
• 

" My conclusion is ·that it i. reasonable to hope that· the ultimate oharge t.o annual' 
revenue as the result (If iDtroducing the Gold Staoda.rd woulil lie negligible, though we 
must, be prepared to face n charge up to a maxim:um of two-thirds of a .crore a year." 

There was only one consideration which weighed against the scheme in the' 
mind of t.he Finance. Member as is shown· by the following question and. 
&pswer: 

"Can the transition be effeeted without Buch, a disturbance ip the gold and ailver 
markets of the world a8 will tbreaten or destroy tho utiVty of gold as a t ~r  01 
value! If the effect of 3 dReision to attempt the ohangeto gold in India ill going to 
be· to UpRet the gold standard in the United Statea· 01; America 01' in lilU1'opa, India' 
has clearly nothing to gain by making the attempt." 

Now, I subnlit, Sir, this last is 0. consideration which should not have been 
given the weight which it was given by my Honourable friend the Finance-
Member. India's interest should not be subordinated to $ose of Eurof>e 
or America.. 

Now, Sir, the scheme which had. been prepared by the Finance Mem·· 
ber, Mr. Denning, nnd Mr. 'McWatters was submitted to the C ~  

They examined the scheme. They pointed out in paragm.ph· 83' of" the Heport,. 
that under the scheme, the silver rupee would cease· to be legal tender, 
except for small amounts, after a period during which it would ha.ve !:Ieen, 
convertible into gold cUJTency. It would illvolve also the attraction ~  

India of a large additional u~t  of .gold, required for currency and the· 
con..,nUon of hoards. And they went ·on to give their r,~  why the 
scheme should ndt be accepted. • '. 

~  .  . 

. Now; Sir, I regret.'to think th.lI.t the Government of India were not ~ 

WI ~ e thEi poMmiaBioD to give up. their e t ~ . They e~ ~C  
.... .  r . . .  "  , •. , ~  



DIll CDBlU!:NOt BILL. 

"ble to sUlttfy the Commission that there were alternative . propoaals by 
reasons of whioh the lossef!, the risks, the dangert whioh they a.pprehended, 
could be avoided. Now, Sir, there were two points .which they were much 
conoerned about. One was that .£103 million of gold would be required for 
ca.rrying out the scheme. The second was tha.t oertain countries -outside 
~  might be adversely affected by it. I submit, Sir, that the 108 
millions was not to be required alla.t onco. It is distinotly stated in the 
soheme of tho. Finance Depa.rtment that 

" it. may be aaaumed that about £15 millions of gold would be required at. t.he time 
of initiation of stage (i), a further £35 millions within a-year, and t.he remainilll 
£13 millions over a period of 10 yean." . 

Now, Bir, this was a matter in whioh the diffioulties which the Commis-
sion felt could easily have been removed. but unfortunately they did not • 
~  so. Ma.ny of us feel that if we accept . the reoommendations, a. true gold 
standard with a. gold currency will not be introduced in India. We think 
that that will he the result of the recommendations. And ~t the Com-
m :ss10n have expressed themselves in favour of the introduotion of a true 
gold standard I 'l'hat being the.> situation, the question before this House 
is what this House ought t.o do. The history t>f 120 years tells. us that 
exoept for a. short period the Government of India have been committed 
to a polioy of a t;\'old stllndard and n. gold currenc;v, that from ]854 Finance 
Member after Finance Member of India with the exception of Mr. James 
W'lson recommended the adoption of a gold standard IUld a gold CUITc>ncy 
as the right solut,ion of the currency troubles of this count.ry. 
We find, Sir, a very distressing state of things in con· 
nection with this question. 'l'hc Govemmpnt. of Indin make their 
recommendation for the adoption of n gold standard ond a gold currency; 
It goes to the Secretary of State. He turns it down. The Government; 
of Ind:a appointed B Committee in 1866. It, made recommendations 
for t.he adoption of a gold standard and the introduction of a gold currency. 
Thev sent the Heport up t,o the Secret,nry of Stftte, bllt t,hey did not scnd 
their own recommendations to him. We find thnt. n :l<'inance Member of . 
the Govnrnmcnt of India, Sir n:chard Temple, pmposC'R measureR for the· 
int,roduction of a ~  currency and It gold stnndard and almost get,s them 
.accepted. He re ~  in April 1874, And in Mav 1874, his successor turns 
down the proposition And declares that the Government of India have 
abandoned the policv of having a. gold stnndard for India. Wf'. find thll.t 
bptween ]874 Rnd I!=!92 the Govemment of Indin u~e the adopt,:on of a 
gold standard ami alternatively of B system of bi-metalliRm.· But they 
art! not heard. Thf'n, Air, we come on t.o 1892, D.nd we find tlJat the 
Government of Indin. still urge thn.t a. gold stondard and n gold currency 
Ilr('! thEl ri!\'ht solnt,ion of India's ('ulTf'ncv troubles. They take Il vpry im-
portant step. Thev close the mints to the free ~e of silver and under 
the R(\heme they adopted. they Pllt BRide all the ~e charges, ~ u t  

inC! to six anna!! in the nIpee., with t, ~ deliberate objeC't of huilding up a 
gold reserve to int,rodnce It J,!old ('urrcncv into India. This ~  on for 2() 
yellrB and a.fter 20 vcars the exchnn!!c difficulty still ennures. Durin/.! 811 
this period, Sir. India has s11ffered hetwMn 200 to 800 crores of loss, 
roughly speaking, over this exchange trouble. 

Jir. PreId4.t: The question is very Important and the Hpnourable 
Panclit \n1l.V toke ~ tiUle alter the J't)oess. The House. stands ai-
joumed tiH a Quarter to Three. .  . ... .. 
The Assembly then adjoUrned for Lunoli: tiU a Quarter· to Threeoi til. . . 

Clock. •  • 
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The Assembly re-assembled after Lunch at a Quarter to TJaree of the. 
-Clock .. Mr. President in fhe Ohaoir. • 

• 
}laud!' Jla4au JIohau X&1aviya: Sir, I referred to the report of the 

. Chamberlain Commission. I should like to go back to a little earlier 
period, with reference both to an opinion expressed by the Chamberlain 
Commission which I have quoted and also to an .opinion expressed before 
the Oommillsion the report of which we are discussing. I would invite 
the attention of the House to the s.ituation, the predicament in which India 
• is placed. St> long as a quest,ion of this importance, such 8.8 the one be-
fore us, is considered and decided solely with an eye to India's interests, 
there is leRS danger of an error being 'committed than there is when in-
terests otlwr than those of Indio. nre given prominence. We know that 
~ e action t·a.ken hy ~ r e, Gemumy a.nd many other countries of Europ,e 
In the seventies of the last century created a situation from which the 
Governmellt- ~ India suffered enormousl.", During the years after 1872 
up to ]893 they struggled with many propCJRalH and put forward many sug-
gestions and Bchemes for the consideration of the Secretary of State. 
But unfortunately the mntter did not receive that attention which it 
deserved. 8{jr Lou1s Mallet D,nd Lord Reay, !Who were deJegates for 
India to t.he conference of 1881, observed in their report: 

.. A common Iltandard of value, at least between India and England, appears to be 
the only complete and permanent remedy for the inconveniences caused to India by the 
present state of things. 'fhe adoption of a lilver standard being Impossible, this in 
theory, can only be attltined by the introduction of the gold Ntandard in India. The 
practical objections t.o this course are of a ver., serious kind, but it ill worthy of remark 
that they derive their force rather from the mterollts of England and other gold uling 
countries than from t ~ of India itself." 

~  ~ the complair:t ma.de by S:r David Ba.rbour in the note which 
he att.ached to tho report. of the Gold and SHver Commission which re-
ported in 1888, Sir David Barbour referred t,o the financial difficulties 
of t ~ Government of India. and made the following important observa-' 
tions: . 

.. Nor can Great Britain divest hersell of her r8lponsibility in this matter by allow-
ing the Indian Government to act as it may think best. The Government of India Ia 
only aJ1()ther namll for the agency whereby the administration of the Indian Empire 
is carried on by this country; the gold obligations which now constitute the difficulty 
01 the Indian Government were incurred with t.he knowledge and approval of the English 
Government, and are vel'y largAly due to the connection between the two countriel; 
the original impulse t.owards the mono-metallic gold, standard from ~  have aprung 
the existing Clll'rency difficultieBI waR given by England in 1816; it was strengthened by 
her luggestion, in connection WIth the International Monetary Conference of 1867, that. 
France should adopt the single gold Itan'aard; and the intereetl of Enltland and India 
are now so intimately cr.nnected that they oannot be separated in a queation of tllia 
kind. 

If Great Britain cannot, with reference  to her own position and interesta, take BUell 
ateps aft will I'elieve Indi .. from the existing currency difBcillties, jUlt.ice requirea that. 
in deoicliDg on any measure which India may be in a position to adopt in. connlction 
wltll t~  Ilettleme?Ii of. t ~ ~t  the ~  of Indi, &lone ~~  ~ coplideted, 
batthlacour\8 WIll nelthet reheve Great Brltam from her relpon81blbty In the matter, 
DOl' protect her from the consequences, direct and indirect, of farther currency chanpa, 
~ of ehu881 in. policy on the part of the lndian Government rend.. DMIIIaI'T 
1;,. existing ftnanmal dilBculties." .  . 

• • 
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They t er~ re pleaded, but pleaded in vain, that the Govemment of IndiA 
.should let them introduoe a gold standard and a p'ld currenoy. In a. des-
. !patch of 1892 Sir Da.vid Barbour, who was then the Finanoe Member, re-
.viewed the whole currency situa.tion and sa.id: . 

" It may, then, be taken for granted that with a gold .t.andard the great bulk of 
the Indian currency must continue to be ailver'rujl88s, and t.hat, for lDOIletary)urpol8ll, 
there would ordinarily be no considerable demand for gold coina in exchange for silver. 
'On the contrary, the demand for monetary purposes would rather b. for ailver coins in 
. exchange for gold coins. Gold coina would only, as a rule, be required in exahanp 
for silver coina, when gold 11'110' required for hoarding, for export, or to be melted down 
rior ornaments." 

The practical measures proposed by him were: 

"(I) The first meaSUl'e would be the stoppage of the free coinage of silver: 

(2) The next meaBure would be to open the mints to the free coinage of gold. Any 
man bringing gold to the mints would be entitled to have it coined into gold coina, which 
would be legal tender to any amount. It would be deairable to stop the free coinage 
"QI silver some time before opening the miuts to the froo coinage 01 gold. 

Tho new gold coins might l,e a IO-rupee piece and a 2O-rupee piece." 

i submit, the words of the despatch in which the Government of India 
concluded their presenta.tion of the case on the 2nd August 1892 are worth 
'I'Oproducing here: 

, 
.. It would, we submit, be wholly. unreasonable if, in face of the clI.lamitie. which 

are likely to come upon us in the future, and of the fact that our difficulLies must 
. -cont.inue until England and India have the same atandard of value, Her Majnsty's 
'Government wllre to prevent the Government of India from making an attempt to 
introduce a gold standard into this country on the (l;fQund of the actual or possible 
.appreciation of gold, and were at the slUIIe time to refuse to support the proposal for 
11 general system of double legal tender, on the ground that there hn.d heen no apprecia-
tion of gold in the past Ilnd that there wall no .likelihood of any such appreciation in 
the future. .If Her Majesty's Government are not prepared to accept the proposala 
which we have advocated for more than ten years as the beat remedy for our difficulties, 
we consider that they ought not now to refuse to let us adopt tho only other remedy 
open to us, nllmely, the adoption of. tne same monetary standard as that of the country 
'with which ~e have our most intimate financial and commercial relations, that 
nandard being, as we understand, oon8idered by Hor Majeaty's Government to have 
worked 10 satisfactorily in England that they are not prepared to enoourage any hope 
of a departure from its being approved by them." 

· This was the attitude of the Government of India in 1892, Rnd ha.ving 
considered the whole of their reprC'senta.tdon the Government in England 
-deoided in 1898 tha.t the min. should be closed to the free coinage of silver 
end that their aim should be to introduce a gold standard with a. gold cur-
rency in India. I ha.ve stilted tha.t the Government of India have from time 
to time consistently ~ te  the adoption of such a schemo, namely, a. gold 
standard w.ith 11 gold currency, and I submit that the objections which 
· 'were pointed out to that scheme were such that they could be got over_ 
· Those objections I have  partly dealt with but I shaH now place before the 
House the definite concrete proposals which were put fO'l'Ward by some wit-
nesses before the Royal Commission in this connection. Two of these 
witnes$es, Professors Wa(iia and G. N. Joshi, both of Bombay, suggested 
an alternative scheme and that Rcheme would have obviated the objection 
which has been raised against this scheme hv the Commission and to th" 
· 8cheme proposed by' the Government of India._ They advocated that. 
there .should "e no urt~er .additions made in Jupees or rupee D.l;)tes. Tbey 
" ad vocated tha.i- • 

. .. No 'fresh addftAonl -to·t"he GIII'I'tIftCY W be .... ia ~ oi ruJ181 notAl; atl l1Iolt 
• atldiUoaI to be in the fana of pld Dotes GI' pld oerii ..... ThUI 80 Im ..... i .... 
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addit.ionto t.beeurrency in iIIe shape of' gold coina will be nece8sary nor will it 'be 
Ulleuary to conwert the existing stock of l'llpees into ,,'d., ' .. 
So long as this country has not built up adequate 'gold reaerwa 'hougb we' 'baWl 

already substantial resel'VI'S to whir.h additions can be made from year to year with the 
balance pf trade in our· favour-it i. not necesl&ry to mske the existing token currency 
eonvettillle into gold f()r internal purpolu!II • 

.' A gold coin to be called the u~ of the same fineness and, weitht &8 tbe IIOvllreip 
be, made the sole standard coin of this country and a mint for the ree coinage of gold 
to be established immedlBtely. . . 

The relation of the rupee to the standard coin to be defined by law, preferably u 
15 to 1." 

Now, these very d(ltinite proposllls got rid of t,he objections which were 
red sed by the Commission and the'y were proposals which have received 
• wide support in this (:ountr.Y. ~r e r  Shaw, Wadia, Joshi and Mr. 
Vakil havB ,~  laboured to press thjs upon the attention of the publir. and 
of the Government and of the Honourable Member. '1'he Indian. Cur-
rency I_Hague organised in Bombayhus also definitely put forward t ~ 

Sllme suggestions and it seems to me that the volume of evidence given 
before the Royal ,Commission in support of this scheme is er e~ 

In view of these facts it sceml'! to me to be a matter of very great regret 
that the Government, havn not seen the'r way to adopt t,he proposal of 0. 
gold stnnda.rd and gold CUITClWY· We nre now face'to fnce with this 
si,tuatibn. As Sir Richard Temple poinMd out,every Financll Meml:er 
from the fifties except the first Finance Member, Mr. James, has been 
in favour of a gold gt.andard and gold currency. '1'he Government of 
India. have several times advocated this BOheme and even put this forward 
before the Inst Royal Commission. They put forward 0. defin;te scheme 
for tIle introduction of 0. gold standard and gold currency. As against that 
we have the opinions of the members of the Comrojssion whose report we' 
Bre dill('ussillll. I suhmit. th"t 1",,,,('<Vp" ·,hlp flome of t~e e members may 
be, their qua1ificBtions were not such tha.t their opiriions should be given 
pref.erenee over the opinions of so many of the ~ e Members of the 
'Government of India and of so mnnv other ominent members of t·hc Gov-
ernment who have written or spoken during the last 60, or 70 years on 
this question. I do not wiRh to discuss personalWes but I only, wish 
to point out with due respect that the members of the Royal Commise.ion 
arc not entitled to greater weight than .the ~ e Members of the Gov-
ernment of India. extending over 6 to 7 dl¥}ades. I submit· when f;hi& 
matter comes up bQfore the Asscmbly the Government, u~ t to take that 
fllct into account. The express;ons of opinion of previous Finance ~  

bers UP to the present Finance Mcmber ought to have greater weight. 
AloEll(side of this we ought Rlso to remembflr that the expressions of opinion 
of t,he Indian Currency League Bnd the numerous petitions that have 
come before the Assembl.v also exprel!lI the deep desire of th(! people to have 
a gold standurd and a. J;{old eurrency. Many matnbers of the Govern-
ment huvc said that in the matt·er of currenc.v it is the duty of the Gov-
ernment, to carry public ~  along ",5th' them, particuiRJ'ly oomme .. -
cint public opinion, Thc Oovernment ought therefore to Rgree to intro-
duces gold sta.nqard with a gold currency in India. 

, .. ' 

Now, . Sir. I hope that the matter wiH still re ~ e the .consideration· 
of· the· 'HonOllrabM the Finance' Membe. and his '. coneagu"s on 

3 , ~  th/t Executive Councn. It has been said by the Honourable· 
l\'iDance ~e er t.he.t eo more,·sLjtable opportunity f(Tt dieWHling thiS would'" 
be .. the other Btllwhiahhu,·"to ~ e re the Howe m ~  .. . 
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2ecause qJ. the importance of the question . a.nd . beGause of the· 
larioUIID.8IS with which the proposal has been !pade, 1 beg. to point out 
that we are deaJ.ing wJth··tha Indian Coinage Act and that the question 
of what the ooin should be a.nd whether a new coin should be framed. 
should find its proper place in the Coinage Act. I wish here to draw 
attention to the prov:sion of the Coinnge Acts whiah have been pllBsed in 
this country. Act XXIlI of 1870 is the Indian Coinage Act. We find 
this .provisiop ·there : 
" The underment.ioned gold ooins only shalf be coined at the Mint.: 

(1) A gold mohur or fifteen-rupee piece 

-(2) A five-rupee .piece equal to a third of a gold mohur 

(3) A ten-rupee pier.e equal to two-thirds of a gold mohllr, 
(4) A thit·ty-rupee piece or a dOl1blr) gold Mohur. 

The standard weight of the Raid gold mohur shall be one hundred and eighty grain. 
Troy, and its standard finenllB shall be as follow.8: Eleven-twelfths, or one hundred 
ud sixty-five grains, of fine iQld, and one-twelfth,. or fifteen grains, of alloy. 
• The otber gold coins Ihallbe of proportionate weij;ht and of the same fineness : 

Provided that, in the making of gold coins a remedy shall be allowed of an amount. 
not exceeding two thousandth. in weight and two tbousandths in fineness." 

'1'hat was in 1870. In the subsequent Act, the Act of 1906, 1 find that 
~ D  refuting to gold coin are embodied there and we come to the 
Act of 1918 and we find that the provision for coining gold moltul's was 
introduced again in the Indian Coinage Act. We come next to the Indian 
COinage Act of 1920, No. XXXVI of 1920, where we find that the worJ ]0 
was to be flUbstituted for 15. 'I'he gold ordinance was also repealed by 
that Act. I therefore submit that the present Act is the proper Act in , 
\l:hich the amendments which have been moved b'y my friend Mr. Kel-
kar, Mr. Vidya Sa.E(arPandya and Mr. Prak({SRm should be eonflidered. I 
hope the Honourable the FinEl-nce Member will be good enougll to accept 
this view or to recot;lciJe himself to it and help us in plo.cing on the Statute-
book " provision fer the coining of a A'dld mohur nnd for the opening of 
a t!old ·mint. Only one other remark T wish to make in this connection. 
I have referred to the provisions in various enactmenf;R for the acceptnnce 
of sovereigns and half-sovereigns at' GoVt!rnment tre:ulUries in payment 
of pUblic dves. That makes it clear that thl'! Govemment of India has 
bv numerous of its Acts invited the peon Ie Bnd er ~ r e  them to adopt 
sovpreiglls and half-sovereigns 6S legal tender in the currency 
of the country. I have mentioned, Bir, that it is caJculated 
that coins of the value of 200 crores-I Bpt open to correction-are still ' 
in the possession of the people of this country. Now I ask, Sir, whe-
t.her it is at all fair, whether it is just, whether it is honourable, on the 
part of . the Government to 1>1(01)O'le to demonetize ere ~  and ha If-
sovf11'eil!Ds after they have.· by their policy, pursued for at least 60 01' 70 
yeArs,if not ~r, invited the people and e e u ~  them to accept 
~t  sovereislns and half-sovereitmB in the· country. r submit it is not. 
J ·theJ'efore SAV that tbe hononrable course for the Government to pursue 
if! to adhere' bywhat they have done, to stand firmlv bv what their pre-
deC8SS0T'A have done, to stand hv the nledA"el'l which their prede('es"o1'B 
ha .... e ~ e , ~ stadd by t e e~e ""hiGh they gave to the people whpn 
fhev·Attempted to nub .ide the r~ ontJJe com Me ·of rupees in 1898 
,,·:th the View definitolY "0 intrOduce a It'OlrlShlUdR1"I'I with. Il «:roM fil1l'-
"CV. .' For ",jlr88l'$1l1Jt'1M, I ·Mmnon· the IIlYtflllldment which my HODourrable' ,. 
flri8Dd lIr. te r u~ e e re  BoUM. .' . 

• 
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'1'b8 Honourable Sir .BuIl Blackett.: Sir, I hope the Roul¥! after the 
hours andhoul'8' of long .speeches that we have had will come to a con· 
clusion on this matter quickl,'l. I desire to J1lake it perfectly plain at 
tbe outset that it is entirely impossible at this stage for the Government 
·to accept any of these amendments. In the second place, the rejection 
of· then\ at this stage will not be and cannot be taken 88 an expression of 
the view of this House that it does not want or ought not to' have a gold 
currency. Full opportunity will arise for the discussion of that import-
ant question in connection with the Gold Standard and Reserve Bank 
Bill. Full opportunity will he given for the discussion of the question 
then and a decis:on not to incorporate these amendments in this Bill now 
will simply be a decision that the House does not desire to wreck this 
I Bill by the incorporation of amendments which cannot find 8 place in 
it. There is a common feature in a.ll these amendments and that is that 
the mints in India Ilre thrown open to the coinage of gold, that is 8. mint 
has to coin any gold tha.t is brought to it by the people. Now, I ~ 

understand how anybody in. his senses can think that the putting of So 
olause of this sort on the Statute-book can hasten the securing by India 
(If a gold currency. The Finance Department of the Government of 
Indio. put before the Currency Commission a very carefully thought out 
s('heme for the introduction by Rtages with full precautions at each stage 
·oC a gold standard, with eventually a gold currency. That scheme receiv-
ed the fullest examination at the hands of the Currency Commission, and 
the Currency Commission have unanimously expressed the view that the 
l'isks involved in that scheme are so great tha.t it would not be in India's 
interest to adopt it at the moment. In the place of that scheme the 
Currency Commission have recommended a gold bullion standard and I 
~ e e that I have already said more than once in this House, but can 
say again, that jf this House wants to proceed to the goal of a gold cur-
rf1ncy in circulation in India the quickest, method of ~  fl.t that goal 
is to adopt the ~  human stRndard. However, that .question win ~ 

up for consideration on the Gold Standard and Reserve Bank Bill. Let 
us just see ",hat would be involved in the adoption of this half-baked 
Bcheme before us to-day. The Bill before us imposes on the Government 
f·he obligation to give sterling exchanAl;e in return for any rupees or any 
~~rre y notes t,hat may be presented to it in order t,hat t,he st.abilitv of 
e ~e B.t the fixed ratio of lB. 6d. may be mainta.ined. Now these 
{mendmentspropose that anvbodV who has gold mny bring it to the 
Indian mint and have it coined int.o gold mohurs; t,hat is to ssy, thFJt 
anYbody who likes to do so can present currenoy notes or rupees' to the 
Onvemment of India and get sterlin,!, in exchanlle: wit·h that' st.erling IY(')ld 
will be bought and r u~ t to Indio. Rnd ooined into gold mohurs. The 
. C'YOvemment, that iEl to sav, undertake the lIability to convert fln un· 
limited amount of the existin!! currency notes Rnd ruTlees in India int.o 
~  at the fixed ratio of lB. 6d. Any. attemnt to adopt that system 
wIthout the most careful prepAratIon and without some Ml'eementiflr 
('red:ts in case nf neceflsitv in Entrlflnd Rnd America wOlild immediRt.Pllv 
)(,Rd to R complete breRlrdown of t·he Indian cUI'I'fI!nev sVJIt.em Alto!,pth .. ", 
aoll within a. vear or more after wR.stinSl R. Il!'8Rt dAR1 of ~  we sllOuld' 
fin!}. ()t1l'SelveR llRck on the moon.mAtAllic silver tdiAniRrd. If it is Tlt"Issfhle tt\ 
&nive; At " qolil cUM'encv for India it is ohvinuRlv nnl19 TIOfI,dhlp,hv the 
mORt CAt'efullv ~ t  stAIreS wUb ennnnnUlIl lJ1'eG'8utions fiATtf!!l .-
... eaoh stage that th, Government shall not be saddled with an ohJigatlOJi 

• • 
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~  great as to smash the Indian currency system. altogether. ADd yet, 
iD spite of 'the unanimous Report of the Current'Y Commiaaion, we ~ 
Mked to adopt in this Bill at this stage an aDlvndment which will 1m-
pose on the Government all these obligations, in one (lll,se within one 
year and in another case within, I think, 8 y.ears, but without any of the 
;Il'eca.utions necessa.ry to secure that the effort shall be a success,. 'l'he 
I'Nmlt could only be 0. further disaster to Indian currency and Ii great 
Joss of money for the time being. If we are to consider the question of 
thp introduction of a. gold currency, I submit to this House that it mua 
be er~  carefully in connection with the Gold Stllolldo.rd and Re-
serve Bank Bill, when full opportunities will arise for considering that 
question. '1'0 press the ma.tter to a decision IlOW is merely another 
method of wrecking this Bill and nothing else. So far from hl:Lstening the 
adoption of a gold standard, wit.h or without a gold currency, in this » 
country, it jeopardises the progress of the very carefully thought out 
schemes for the reform of the currency system which havc bmm put. 
~ re us by the Currency Commission which are aIre:Ldy under the 
ronsideration of this House in the Gold Sta.ndard and Reserve Bank 
Rill. I submit, therefore, that to press these amendments at this 
moment cannot possibly be in the interests of the currency system of 
India and is 1\ sure method of postponing even further the day on which 
~ e pORRibili1.y of int,roducing '" gold currency will arise in this country. 
Now, last }'riday, before Mr. Kelka!' or Mr. Vidya. Sagar ~  or Mr. 
'Prakasam moved these amendments, I wrote to them all 1\ letter which I 
will read: 

.. I write to you wil,h reference to your amendments which raise the qUf'rtion of 
the C"lnR!l;I' of a gold mohur Rnd thll introduction of gold currency in circulation. 
The Hill as it stands is intended to be a purely interim mt'asure. The ~ t e  i. 
at I.resent nominally legal tP.nder at two shilling. but it has not in fact beell in 
effecth'c l'irculation since 1920. Clause 2 of the Bill proposes that it should be 
deinonetiMed. The only alternative would be to monetise it at the new ratio. If 
tbls ;s done now. the whole question of the introduction of a gold hullion atandarll 
as proposed in the Gold S'tandard and Reserve Bank Bill. is prejudiced. It would 
obvJou5ly be undesirable to mOne\iall the lovereign at t.he new ratio now and then 
to :ff'monetis8 it a ffYW mont.hs hence in order to enable the gold bullion standard 
to be introdnced. The Government propose therefore to demonetise tt.e sovereign. 
This does not in any way prejudice the question whether the future curronr.v sYltem 
of Inclia should contain the gold IIOvereigD or a gold mohur a8 part of the legal 
tender circulat.ion of the country either as an element in the circulation. RF it W1III 
before the war, or as a major factor in the circulation as is desired hv thc'se who. 
want to see a gold currency introduced at onee. All t.hese Questions ";111 ClOme up 
for comlideration on the Gold Standard and :Reserve Bank Bill. The prop(1Al. of 
the Currency Commission and of the Government. do not, it is true, COil template a 
~  coin in circulation at prl'sent. But it is ihe dll8ire of the Government that all' 
the ~ e alternative. should be fully discussed in the Committee ~  the Gold 
S'tandard and Reserve Bank Bill and hy the Legislature when the Committee his 
rt'ported. " 

I then went on to ask them, in order to shorten the debate, whether 
t.hey would not agree not to preAS those amendments, with the result 
that. the House has listened to or not listened to. I do submit to thf' 
House that we khould understand where we are, This Bill is meant to 
he a purely interim measure. (Mr. T. PraklUtlm: .. Will ~t e Honourable 

~ er read the reply given"'?") The reply. the one r got from Mr. Prflka· 
aam; WitS to the effect that he did not feel able to agree to my proposal. 
The BUI is a ~t re y inte;jmmeMU1'O. !tis ao"drafted that it eMU not ill 
any way prejudice any of tbe questi()na that will eome up f8r (Jiac11l'ullion 
on. the Gold Standard and. Reserve Bank .Bill. Our object is to leave 8 
])EIriectly olear field for dilCussion of those proposal. ~  t'hatBi11. The 
. . 
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main .featnres of this Bill are one to fix the ratio, as has \Iready been 
d;>ne 10 clause 4, and ~e other 18 to provide. for the receipt of go1d bv 
the Government in the interim period. Clause :.! deal!; with til£' SOVt:. 
reifOl· As I havo  said, since the BOvereign was made legal tender at [.wu 
"hidings ill 1920, it hns not been effectively III circulation m; roin, t.hough 
no doubt there are a hU'ge number of !!overcigns ~  India IIl'ld Ill> LlllJiOll. 
If we wert· to make the sovereign legal tender now I\.t IN. tid., we should 
~ u e the discussion of the gold bullion stancIu'rd, bccuusc the Commilu,ion 

't1R.V quite ciofinitely that if t.he gold bullion standard it< t.o t~ : lltrocluCl,d, the 
~ ere  cannot, be ill circulation during the period of introduction. My 
friend, HIr Purshotarndas Thakurdas, hal:! told 'us t.hat, whill' he dOllS not 
altogether appreciate the rea.sons why the sovcreih'l1 should be demone. 

• tised in order to introdnce 8 gold bullion standard, he is prt'pllred to defer 
to the views of his col1eagueH. I do not usk that we should at, t ~ moment 
decide that. question f1.t 11.11: whllt we propose is that, for the moment., the 
soveroign should be dcmotllltised. The question will urise later wbetoor 
it should 1:e lTl(}nctiscd or not at h. 6d., or whether we !illlouid hll,ve a gold 
mohur, which after all would be a more convenient gold coin at lB. 6d.; 
It rold mohur slightly differing from the Ilovereign equal to Sll.Y Us. 15 
or Rs. 20 01' thereabouts would be a more cOllvenient coin thlln the 80'"0-
rElignat Rs. 13-5-4. Any question whether that gold coin shoulc1 or should 
not be iIttroduced iR one which con come up for discussion on the Gold. 
StRndard Rnd Reserve Rank Rill. If we make it legal tender at lB. 6d. 
ne)\\,', we defirlitely prejudice t,he discussion of ft gold bullion sta.ndard on 
that Bill. I WIlR propared, in order to assist debate, to adopt another 
wternative, Rnd that is simply to omit clause 2 altogether at this stage 
Ilnd leave the sovereign still nominally legal tender at Rs. 10. 'l'he 
position would be rather absurd, considering that the rupee is worth 
lB. Sd., \;ut I was given to understand that the view of Members o.f. tibia 
House was thnt the domonetisntion of the sovereign now WIlS prejudicing 
the iRBUP-. If we lof. it oxMtlv BS it stands, the issuo would from that 
point of view not he prejudicen at all, but I noW! un1ersta.nd that the 
proposal to leave out clause 2 is not entirely acceptable. If thai is so, 
I nho'lld much pre for to see the clause adopted 111'1 it stsndll, ber-QUAe it will 
actunlIy have the sdvant,age that the Currency OfficeR will be able to accept 
tbe sovereign 8S bullion at' the equivalent of h. M. If the offer is not 
fWocpt(1n, therefore. we must get back to the clause: and 8S I 8AY, the 
ol:ject of this Bill as it stands. the whole Bill is to proviile for the interiJil 
parlor! pending the diAcuseion and carryinJt into effect of the Gold Stanrlml 
and ReRcrve Bank Rill. Nothinst in the 'Rill as it .stands to-day prejudices 
that discussion. Theseamendment·s which are actually under oonsldera-
tion at the moment would simnly wreck the Bill. (An Honour"ble Mem-
b"r: .. How?") I have already explained; I cannot ~ e the Honourable 
Member the. intelJivence to unde?stand; Ihnve already explained that the 
effect would be to destroy the whole of our currency system altogether. 

, Kr. BaDl lfaraYaQ Imp (Chota. NRQ'pur Division: Non·Mu:h&m· 
madatJ): I protest I\ga.inst those remarks, Sir. 
Mr. Pre!lclut: I think ,it is not right for nne Member of this HOU8f1 to 

u~ t 'that any: other Member lias no te ~ e  .• • 
... ~ ~ e Sir. Bull ~  Sir, I readilv withdraW': if JhRge 

",riven MaY' offence. I did n?tknow whICh H'bnourab1e' ert ~~r It WAS ,thRt 
_de the remark at the tune. ,But ,I hae already 8kplamea fully' thA 

• • • 
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'we cannot accept ~ these 8mundments a.t. the present atage without oom-
; plately destroying this Bill. The Currency CommillBion ha.ve. after oare. 
fully considering a. very carefully thought out scheme oI introd1Joing a Bold 
. -currenoy with safeguards at every sta.ge. come to the conclusion that "he 
risks involved aro too groat to rnake it desirable for India to adopt that 
scheme. We can ditlcuss whether or not that is the case when W", come 
to the Gold Standard Bill. Dut if at this stage we adopted Q scheme for 
.& gold currency with no sai(lguards. after t ~ Report of the Currency Com-
mission, we should. I venture to suggest, be doing a. thing which is not 
intelligllnt. I do appeal to the House to shorten the discussion on thia 
matter uud to allow tho questions that do arise in this very important 
matter of tho reform Of our currency syste.m to ·arise at a. moment. when 
they cnn be effectively discussod. We hl\ve hod It long controversy over 
a particular q lIostion in connection with the reform of our currency. I' 
have alwnys regretted thnt, controversy because it obscured the issues--and 
in this I cntiroly agree with Mr. Kelkar-the more important issues, in 
connection "l"ith tho reform of the Indian currency system. If we sIre to 
succeed in arriving at a. reform of the Indiun currency system thot will 
be for the benefit of Indio. all round, good will is required, and I do Ask 
that, now that our major controversy is finished. we should set ourselves 
now to work t ~t er to arrivo at that reform of the cu.rrency system 
which will best save 'India's interests: and I do submit that an attempt 
to force on the Government a clause adopting Il gold currency at this stage 
caDDot assist the reform of Indian currency. Sir; I oppose these amendments. 

(Several Honourable Members moved that the question be put.) 

Xr. President: Does the Honourl\blo Membf'r (Mr. Kelka.r) wish to 
say anything? 
Mr ••• O. Kelkar (Botnbay.CentraJ. Division: Non-Muhamrnadan Rural): 

I wish to make B personal explanatioJl, Sir. I am one of the three persons 
to whom the letter just reud out to the House was addrellsed. I did not 
directly reply to that letter then. but since then 1 have been discussing 
ihis question and even receiving enlightenment .  .  .  .  . 
1Ir. PresideDt: I am afraid I cannot allow the Honourable Member to 

make another speech. 

Mi. It O. Kelka.r: I aIn going to rel!-d the answer. Is that not an 
explanation, . Sir? 
Mr; President: The Fina.nce Member mude no suggefltion against the 

Honouro.ble Meml:er. - . 

, The Honourable Sir BUll Blackett: 1 have not made allY charge against 
anybody ai; all. 
m. I .•. DUDDett (Home Departll1ent: Nominated Official): I move 

that the question be DOW put. 
1If. O. DurailwalDY ~ r (MBdrBs ceded districts Bnd Chittoor: Non-

~u  Rural): Sir, t~ er may be the authority of the Honourable 
the Finance Member on financial questions, I certainly CaD not accept him 
. &Ban a.uthority as to which Question is relevant to which Bill. Sir. in the 
fOm;l in which the present Bill has been hmed. I do oonsider that the 
amendment which haa been brought beforethu. House by my Honourable 
friend-Mr. Kelkar and ~ r amendments which are also tabled by my 
. Honourable friends Mr. Vidya Sagar Pandya and Mr. Prakas\m are sum· 
-ciently releva.nt to this Bill and less relevant to the other Bill wwch he 
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proposes. Sir, it will· be arguing in a vioious circle if he wel'lf to say that. 
tm.. provision will not bl! in place so ~ r as the present Bill is concerned· 
and it may be oonsidered better with reference to the Reserve Bank Bill'; 
and when we oome to that, he could very easily say that the Preamble 
that is" made to that Bill would not permit of any suoh motion being put 
forward for minting of ooins. I do therefore consider, Sir. that the amend-
ment vrhich has now been placed before this House by my Honourable 
friend is certainly in order and we are bound to consider it only on this. 
occasion. 
JIr. Preatdent: Is tha.t the Honourable Member,'s ruling? 
JIr. O. Duraiawamy .A.iyangar: I am stating my opinion, Sir. A ruling 

has been given by you. The Honourable the Finance Member tried to 
raise this question even in the beginning and the Chair itself has given .... 
ruling, but the Finance Member was trying now to question that ruling. 
and I am t ere ~ submitting to you .  .  .  • . 

Kr. Prealdent: The'Honourable Member has suggested nothing of the 
kind. 

Mr. O. DuraillwamyAlyangar: Then. Sir, I proceed only to.place before 
this House a little message which I, on behalf of the laymen in this country. 
a man in the street, has to place before this House. 'I'he Honourable the 
Finance Member can certainly keep away from this House at present 
because he will not be troubled with any technical questions to which he 
will have to devote any part of his mind and therefore he is justly absent 
from this House. 
Sir, in this country, lIS ancient history and the still surviving relics 

r e~ gold currency was the normal feature under the Indian rulers. We 
are told that under the Indian rulers there were no less than 172 kinds of 
gold coins. Relics of them are now valued not by the gold contents thereof' 
but by many times the same by numismatologists. The Rawa.tanki-the 
genuine type of it is worshipped in many a Hindu house and its sanctity is 
ao grea.t that its counterfeits have become very numerous. Shavar Kasi is 
valued for the purity of its gold contents. About fifty years ago, in the 
temple of Sri Balaji, of my place, coins known as Umamaheawara MaaR, of 
the value of three Jakhs, were discovered underneath a very ancient l:uilding 
when a repair of it WAS taken up. The gold coin of Akbar is still valued 8.8 
a charm. It is needless to multiply instances. With a.ll this tradition of a. 
gold currency. it was reserved for the East India. Company in 1R06 to declare 
that India was fit only for a mono-metallic silver currency. The COmpBDty 
evidently discovered that when ~ t  was dawning upon their mother-
land, the a.ncient civilization of India must be driven into a. stage.of senility 
and ought to put on silvery hairs. Qonquest ia after all a slow and dE?ceptive 
proccss. So the Court of Directoni said in their Despatch of 1806: 
.. Alt.hough we are fully satisfied of t.he propriety of the lIilver rupee beiDI the 

Jlrindpnl measuro of value and the money of account, yet we are h.v no e ~  
t r u~ of checking the circulation of gold, but of establishing a gold ~  oq II 
principle fitted for general 11l1li." 

But ·this sympathy-for the gold currency contemporaneously with their 
pet . ctiUd the silver mono-metlLllic currency was ao entnusiaatieally. and 
h6nMtly translated into acw.on thli.t it became quite easy ~ 1885 to intra-
dUcll! 'k statutory provision tQ the effect:' . I. 

o •• • 

" No gold coin IIball henceforth .be a legal tender of .payment in any of t.h. 
teriitOr;ea of the ltut India Company." .. . 
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Still there wj>8 ~ e lingering life in the obstinate gold ooins until in 1A52 
a proclamation was issued for the total Buppressiqp of this species of cur-
rency in this oountry. There ended the last chapter of India's ancient 
history. Hut the ghost of gold coins continued to haunt the oommercial 
world 1'8 we find that in 1859 the Bengal Chamber of Commerce and the 
"Native shrofls and merchant8 of Caloutta" desired to have the gold coin 
"being admitted at least as a Bubsidiary coin. But between James Wilson, 
the then Finame Member, the then ancestor of Sir Basil· Blackett Bnd 
the Secretary of Sta.te, the ~tter was easily disposed of with a few words 
-of praise to gold in appreciation of its past services to India. and the then 
services to England. Leaving alone the various stages of the struggle, we 
find that aft;er the C ~y of Sir Charles Trevelya.n, we had a recruit-
ment of sovereigns from England and Australia by the notifications of 1864. 
In spite of toe successive recommendations of tne FinRnce Members, the 
currents and cross-currents between India and Great Britain ga.ve a death. 
blow to gold currency in 1874. Thereafter we find that gold was found to 
be. a good tonic to all other nountries except India. 

(At this stage Mr. Pre.sident vacBtea the Chair which was taken by Mr. 
Deputy President, Maulvi Muhammad Yakuh.) 

It is profitless to pursue the currency policy of the Government any 
further. It may be relegated to the sphere of professors and students of 
colleges. There was no ghost of a chance for the gold coin to raise its 
"head against the rupee in this country. Professor ShilTal! says: 

\ " 

.. India is a laud oo! surprises, specially in the domain of finance. With the 
"best intention in tbe world no Government could have carried out the Fowler 
(;otIl1l1ittl!e's recommendations in view of the invaluable experil'nce of 1900. 1'he 
rupee .'ould not "be e~ r e  'by gold: it had been coined for 380 yearR, and had 
'been looked on not only 88 a Buitable circulating medium but alao an (,lxI'ellent store 
of \'Bll1e." 

'Our foreign trade hss all been with gold using countries. Still India had 
to take goods and 'for the balance -silver in return for her exports. NA.tur-
'ally the ratio WRr has hecome a normal feature an·ihe subsequent history 
-of India.. Leaving aside the various struggles which the Rupee ha.s had 
to undergo in its trade relations with the happy countries of India.'s foreign 
markets, let us consider the present attempt at the resurrection of 'India's 
gold coin by ;its protagonists and the opposition theY' have to encounter. 
If the desire and power to settle ~ sui·table fonn of currency were both 
'Centred in those whoso sole interest is the welfare of this country the pro-
'blein will not be beset with serious diffioulties. The best minds of 
the country can sit together and decide one way or the other. But un-
'fortOpately for this country the power ~  in the hands of those whose in-
terests are wedded to a. far distant land Bnd the manipula.tion of that power 
is 80 dexterously effflcted as to entrap thORO whose interests ought other· 
wise to be solely guide,d by the welfare  of this country. The Jegal will of 
India subme1'l2:C8 the moral will and still passes for its real will as we have 
seen' in the fate of the ratio question. With the aid of the e ~ 
hOUSE'hold troops" and their "new recruits," as Edmund Burke would 
caH the official and nominated votes of the House, the voice of the people 
t r~u t e r e~te  reprellentativ.es is r ~e  to death. If one ttudiM 
the currencv ~ t t ~ British in Indi"a. ~~  oftbeir tariff policy 
it will be clear how the silver CRme to be'Rinl1ed tn this (lounilrv and" "n 
t'he Il'l'IId "W8!l tmnsported t ~ re t 'RritalD. 'i'be vigour with, which the , 
manufactured vticles were forced on this u try~ the Jmport of Indian 

• 
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goods into Great Britain was penalised and prohibited too id certain cases 
fmrn the year 1802 when the currenoy of India.,bega.n to be tampered w.it!1. 
:'&Ccounts for all the calamities of our gold curreney. During thO£l.e stages 
~ e  the balance of trade was in fav.our of Britain, India had 1;0. pay ill 
gold 'over and above the raw materials she contributed. British Mercan-
tilism more than Imperialism has always been ruLing our country. '!'hus 
in 1800. thc . import of merchandise from Great r t ~ . to India was 
£1.428.659 which rapidly rose to £6.028.192 within a periOd of forty years 
(1800-1840). In 1854·59 tho exports to the United Kingdom came to 
:as. 8.78.28.998 whereas the imports from the Uni.ed Kingdom amount-
ed to: 

Up to 1844. the balance was in favour of India ... Rs. 12.09.06.518 

1n 1844·49-Trade was at par .. 8.78.28,998 

Excess in favour of the United Kingdom ... " , ~ 

'I'heroaft.er it turned ngainllt India from 1852, until the raw products 
had their demand. 

Note, it was in 1852 that the proclamation against the acceptance of 
gold coins WBS r u t ~  Bnd that it, was in 1859 the Bengal Chamber 
of Commerce ond other merchants uolarrned at the transportation of 
gold to United Kingdom clamoured for the go!d coins being retained for' 
subsidiary purpoAes at leaAt. All that, c'lamoul' was of. no avail. Although. 
therefore. there has been year after yHnr 0. large net Import. of gold partly 
in the shape of bullion and partly ~  the sha,pe of foreign coins as trade 
returns. India could not use them for conversion into currency. Then. 
what follows? The imported gold is absorbed by the Government in a 
large measure a.nd what goes into the coun,try's absorption is all in the 
shape of gold bullion in the hands of the bullion·broker and if such gold 
is US(>4 for non·monetary purposes. ;it is the Govenlmcnt that forces it 
and is the chief abettor of the much condemned hoarding habit. 

Let us now turn to our present situation. The HoyalCommission on 
Currencv recommends to us what is known as the gold bullion standard 
which is in thew view an effective gold standard without gold currency. 
In rejecting the scheme for ~ gold currency presented to them by the 
Finance Department of the Government of J ndiB. the Corn missioners 8J'I9 
'obsessed by a. super-ethical ultra..altruistic stan'dard when they refer to 
th'3 disastrous effects on other countries by India's absorption of gold. 
Cha.r,ity begins abroa.d-not Rt home. Other . countries have. to ~u  

their pre-war gold conditions and let us not compete with them. This is 
their argument. 

Then they begin to discredit the .tilnate ofl requirements carefully 
prepared by t,he Finance Department and anticipate untold fears even to 
the extent of expecting nry bad years for Indian exports. It is said that 
there wiU be a. sudden rush for gold coins to replace both the rupees and 
'the notes. ~ Commissioners apprehend the danger of reducing the 
. due Jfl'Oportion of gold Bnd sterUnst secwities in the Reserve to "ross note 
tiliwlation during the ~ t  period. T.\J.ey Oalmot reconqile them-
aeI.. toe the view t.hat the gold· jn CW'l"(mcy migJ!t promote greater con-
, Mance·. in the people. ~ briQl out even $be hqa,ided gold into a sys_ 
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of banking 'And investment. Their next tte~t  is towards the patron-
age of Siilver and the avoidance of the depreciation of ailver and would not 
trust to the sa.feguards-provided against it by the scheme itself. Here 
comes their plea. for the poorer classes who hoard silver in the mape of 
jewels. Then a. plea. for China and her international trade, then a. word 
.Eorthe silver market of t ~ te  Sta.tes and so on dispose of·the .cheme 
for the gold currency with a fatal blow. But the greatest orime of India 
is supposed to be ;in the habit of hoarding and non-monetary use of gold-
an argument ~  applies equally to silver. Say the Royal Oommie-
sioneN: . 

"The habit of hoarding the precious metals became ingrained in Illdia throap 
centuries of war and rapine, and haa persisted under British rale in IIpite of. lIICurit1 
of property and the introduction of improved currency and banking t, e ~  , 

They finish the theme by the emphatic sentence: 

.• It mild not circulate at firat aud it 1I.·ed not circulate ever," . 
Considering the vicissitudes through which India has beeu passing for over 
a century a.nd a half and more particularly under the very British domina.-
tion on whose behalf 'n c!oim is made for improved currency and banking 
facilities. I feel that the habit of hoarding has far from being a crime beeD 
an act of pruc1ence. A country which pasaed through a rapid succession a! 
foreign conquests, a country w1t.ich has been subjected to foreign domina.-
tion which hruJ for over ~ e ~r y not been able either to entertain or create 
a. trust,. hut which on f;he otlwr hlwd has in aU its phases, civil and mili-
tary alike, been propping up feeling of continuous distrust cannot be ex-
pected to do otherwi.se than hoard up n. part of ;its wealth, such part as 
cannot be invested in immovable properly. Under the revenue system of 
this Goverpment there is no senso of security created even in an invest-
ment in lands. What with the never-to-be-forgotten-and-ever-to-be 
remembered scnndal of the Arbuthnot fraud in the Madras Prf'sideDClY, 
what with the frauds and failures of several Banks, everything has been 
contributing only to demonstrate the wisdom of the hoarding habit. The 
eccentricities and the frivolities of the currency policy, the location of 
nnd the tampering with the gold reserve have only added to the stability 
of the habit. After ,all the known and unknown, visible and invisible 
prooesses of depletion of India's wealth, if India Mn Rtill bORst of some 
wCRlth the credit mURt be laid only at the door of the howing hahit. 
The gold in jewels has been the domestic rC'servc of fllmilies which c&mo 
to rescue when the families came to ruins. What is known in Hpndu J ... 8.W 
as '1. the Stridhanam jewds" bas been t.he saving angel-of many a ruined 
fami:lv, The Illmoat forced custom of presenting protected jewels or mohur 
to the' bride helped her to protect her children when the husband 
died in an impoverished condition. This domestic; reserve has also helped 
the enhanced effort,s of the male memhers of R fa.rnHy to make further 
earnings to keep the family going without touching thE' reserve. Even 
this ~t is now dying out in relation to ~ , as in the richer families the 
prec10us stones and pearls which< promote circulation of coins Bre super-
~ ~ the large portion of domestic gold reserve as I ca.lI it, and hringing 
gold tq its irreducible minimum requisite for keeping the stoncs or pearls 
together in eom& shape. '. • 

But iet us take leave of the· Indian women and their pal"tiaJih lor 
jewell and ask of the wide world, whioh is . the ccnmtry that does not hoezd 

•  D I 
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some iraetion of its ~ e or precious metal .in some shape or other 
inclusive of jewels. What is the value of gold locked up ~  the Crown 
. Jewels to start at the tops? 

. . .Then, again, a.re not;. European ladies running 'after jewels in form. 
fv*'n cruder than those adopted by the Indian women? 

Mr. P. B. Hallh (Bombay: Nominated Official): Sir, is the Honour-
able Member in order in diseussing t,his extremely interesting question 
llbollt jem':"? 

1Ir. Deputy ru e ~  Well, of course he is in order . 

.]Ir. O. Duralawamy Atyangar: The making and remaking of jewels 
have been employing the goldsmiths of this country. But what about 
t ~ freely discharged crores of India which have left our shores leaving 
. huge buildings on our heritage, as in this New City? 

I have it from the authority of. my Honourable friend Mr. Kelkar 
tha.t in Bome quarters we are RccUSed of the grave crime of using gold for 
medicinal purposes. I am not aware if it is seriously urged by anyone 
with his head on his shoulders. I know that gold plays an important 
part as the best tonic in the Ayurvedic Itystem. But the quality absorb-
ed by the medicine is so small both as to its requirements as well as to 
its C ~ t  to the common folk that no serious argument cnn be 
built on it. But to the extent that the medicinal requirements do de-
mend 11 quantum of gold that cannot be denied t.o a country whose medi-
cRI science has proved it.s efficacy Bnd has not been impeached even by 
those who consider it their sacred duty to supply opium for medioina.l 
find scientific pUrpOSflS. 

I maintain that th.:! Royal Commissioners erred egregiously in arro-
gating to themselves a superior wisdom when they oondemn the witnesses 
~ re them in the following terms: 

.. 1'be widespread  desire for it which wall expressed to UI by 10 m&ny witnUlell 
in India appeared to be induced to some extent by the idea that gold W811 the mOlt 
advanced form of currency and that other nations· had lung denied to India a privilege 
~  they enjoyed and highly valued themselves." . 

The establishment of a gold standard in Great Britain -commencf'd '& 
few years after the demonetization of gold coin in. this counby and for 
over a century, right up to the War, the other countries have been indulg-
ing in gold currency and if after the ravages of war they have not gone 
back to the old order of tliings, it is certainly not beco.use of any change 
in the angle of their monetary vision but because the recoupment has not 
fully taken place :vet. The Royal Commissioners after citing the ex-
(lmplea of Great Britain. and the United States as they Bre to-da, pro-
ceed to rema.rk: ' 

.. &me hicrh authorities have expressed. the view tll"t the. circUlation. of. gold i. 
be,illning to-be regarded a' a aip of a backward civilization.". • 

niB evidently' . ~e fO% of re ~ Bt:itain which a!ter IOA.;ng its tail 
hM come out to . preach the bURB of;beitlV; without a tRi)o But let me 
ma1feit B text 'for a .crude theory which I sometimes try to formulate in . 
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'lrly own ~ in moments of inanition, Let me ,make my proposals on 
tlUs text: • 
(1) The L'eague of Nations must take up the ue~t  of establishing 

(I fiat systl!m of currency for all the countries tha.t make up the League; 

(2) The .ize., the fineness, and the value of the coins must bd the 
sume in all countries distinguished. only by the ne.me of the CQl,I.D.try e.nd. 
the insignia of its sovereign; 

(8) The metal choSen must be thB e~t mota I with safeguards' 
"irunst counterfeit-say ,cupro-nickel alloy; 
(4) Let both-the precious metals, gold fmd silver, be relsl1sed from' 

l'urt'ency ana grouI>ed under the commeroial t e~ for non-mone-
tary purp08es llke diamonds, rubies, emeralds, etc. 

Will thillsystem satisfy the advanced oivilization? I hope it will, 
rnther, it ~ t, 

'Sir, ,let me return to the main road and not proceed further on this" 
by-path: Is it oorrect to say. I Bl'lk, that ufter till' War nt 1f.':lAt the' 
Vnited Kingdom hilS abandoned its love for gold in cir('uilttion liS tilt"" 
Royal Commissioners a.'Jsert? The Cunliffe Committee on Cum·neYI1nd 
]<'Ol'eign Exohanges se.ys: 

.. While the obligation to pay both Bank ()f EnltlaDd notes and cur'rancy notes 
in gold on demand should, in our judgment, be maintained, it iR not n'M.P8s&ry for 
the maintenance oJ an effective golli standard, nor do WtI think it e~ r e, that 
there should be an early resumption of the internal circulation of gold coin." , 

Mark the word "resumptJon," Is it the mento.lit.v  of that advanced 
civilization which will spurn the gold coin in circulation? 
Yet, our y~  Commissioners dictate to us: "It must, not circUlate 

at first and it need not CiTCUlat'6 eveT," 

To add ~  this the Commission says: 
.. The termination of the anomaloul provision by which one form of note, the 

paper nute, iR convertible by law into another form, the silver t~, iR all essential 
step in Iniian currency reform which must be taken ,lOOner or later." 

Oompate with this the recommt'Jldation of the Cunliffe Committee: 
.. ' l"f ,'eee""ry, howeVer, the circulation of (Old coin could be prevented by 

making th, notes convertible at tbe diseretion of the Bank of England ~ r r iReD 
/JudI. ("in or inf9 bar gold, though for ollr own part WI' should prefer to ",aintain tho 
righi of the noteholder to receive payment in (lold coin and to trust to the informal 
steps, ~u e te  above to prevent gold from flowing into internal circulatIon," 

What then is the weakness in our currency that necessitates a provision 
for non-convertibility of notes into rupees? I.,et; me quote the words 01. the 
Oommission : 
.. It entails keeping in the currency reservl'l for purpaSfS of internal ronvertibi· 

lit" a large arock of ailver which for elttemal purposes is of little vahl.,", 
FOr the rest I consider paragre.ph 69 of the Report to be a bundle of in. 
consis"tencies or unstable viewlt-I hope my friend Sir Purshotamdaa 
ThakurdBB will pardon me for saying it-as to what form of currency i. 
best suited for this country. A careful perusal of the Report must lead to 
but one u ~, namely, that gold currency is ,quite as suited to India 
as to any 'Other country, Writing in ]92] Professor Shah said: 
.. It is more than a ,year since thi.s chapter WII8 written. The author ltin keepa 

t& hil' main, cont.ention that the only true, and effective remedv is to introduce a fal,l" 
free, .honest aold RtandariJ and told rre~ ~ ~  ,place it-by le"lative t~ 
beyond the tinkering of all amateur financIers . .' 
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Another question that arises in a. de novo introduction of gold currency 
is the one of resources of gold supply. ,That is a question which will 
r ~ not exactly under the schemesuggcsted by the present motion but 
undei the soheme submitted to and rejected by the Rqyal Commission. 
Even there the Commission was not justified in rejecting the proposal on 
the ground of cost and resources. The annual output of gold from the 
hitherto discovered mines of India has been 21 per cent. of the world's 
produotion. Even that enterprise was purely a foreign private concern 
and was confined to the Mysore territory-the Kolar Gold fields-and all 
that gold was transported to the London Mint: 

.. In 1002 the Government of India informed the Secretary of State that th" 
"Chief Mining Companies had made arrangements to sell t.heir' gold in London and 
they were doubtful whet.her any terms t.hat could be offered, with a duo! regard to 
the interests of GoverlUDont, would induce them at an early date to alter thOle 
arrangements and to bring their gold to the Bombay Mint." 

What a plausible plea for not getting Indian gold to an Indian Mint I 

Has this Government made any research into the gold yielding mines 
of India? The Government of India has been a mere drone exploiting 
the surface gold of India and not the gold imbedded deep under the earth. 
In the pre.British days when gold currency prevailed in this country where 
was all the gold coming from? 

O,p. the whole, Sir, the objections of the Currenoy Commission to the in· 
trodltction of gold currency U!4'e not ~ , At any r.ate t~ y ~ 

myself. It is to be regretted tbat Slr Purshotamdas ThakUrdas In hiS 
aruaety to run up to the ratio question made but a u~ ry disposal of 
the gold currency in his minute of dissent ..... 

1Ir. Deputy Prellldent: Order, order. We are not discussing the Report 
of the Currency Commission. The Honourable Member should confine 
himself to the issue. 

Kr. O. Duralawamy Alyangar: I am only placing before this u ~ the 
high Buthorities which prescribed a gold currency as the best standard in 
this country and how the Commissioners were not justifled in throwing 
away that suggestion. . 

I am therefore unable to o.ppreciBte his agreement W11h tlie concluslOI1 
of the majority while, disBgreeing with their reasons. He says: • 

.. fn the firHt nlace r do not LelillvlI that the introduction of a ~  I'llrrl'ncy "an 
jeopardiKf' t.he note circulation. except perhaps at thfl outset, when popular curiosity 
may el"'nt" I' certain Amollnt of dl'mand for gold ('urrl'ncy, ~u  r ~  bowever, 
would l,f' only small in extent and temporary in (Jllration. Instead (If t,he replar.f" 
ment of notoes bv RPld currency, as anprehendP.d, the ready oonvl!rtibility 01 notll 
into r.nli! will, if Rnythinll, increase the oonfidl!nce of the pfIOple in "ap;'r currency 
and to that extent promotE' its ('irculation further. Tn the second nla('p-, T ~ t 
aAl'ef' with thr. ~er t  that, the ml'l'l! aM. of put,tinil gold into circuIRt,;n'1 wonld 
not (1",,;('10,, thl' bankinp:" .. ~  inVf'Html'nt. habit in India.' I a/tl'ee with Sir Ballil 

~t t t when he RRid • the introduction of Irold into ciroulation, althoulZh it is a 
wuteful and exnenRive sylltem. i9 '!ect\Ssar,Y in Indian conditions to inspire oonl. 
dencein the Decmle and 'Pliovide the AtimuluB which Is hadlv «Ieeded for invelt-
t e~t  and t.he banking habit in India '." " .  • 

• 
'After these observations on the main objections, it is' aUBcult to under-
stand how one can agree with the decision of the majority. If noti rndi4n 
condition8, what" othel' country's oonditions are we concerned with? If the 

.. 
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~  currency ~ will promote the faith in the paper currency. will promote 
the banking and investment habits of the people. w1iy is it discarded unless 
you do not want these benefits to accrue? 

Sir, the Royal Commission has recommended in place of t~e gold cur· 
rency a gold ou!lion standard with the virtues of which they are immensely, 
enamoured. Let us see what that scheme means to the common man 
whatever it may convey to experts. There may be imposed a statutory 
obligation on the currency a.uthority to buy Bnd sell gold' without limit and 
without regard to purposes in qua.ntities of not less than 400 fine ounces. 
In other words the Currency Authority will be the wholesalemarketwallah 
of gold bullion and the retail dealers will still be the shroff who with his 
middleman's pronts wilt sell gold to those who want to purchase lesser 
qUMltities. To the shroff the value of one tola will be Rs. 21-8.10 but to 
the retail purchaser it is Rs. 28 odd. If a retail purchaser gets gold at 
an enhanced value and then finds no \llle for it, he will have to reconvert 
the· same into current coins at a considerable loss as he win have to sell 
a.t Re. 21-8-10 per tola what he purchased at Rs. 28 odd. This is the 
sense of security that the scheme of the Currency Commission creates in 
the value af silver or paper rupees under its blessed scheme. They add: 

.. It i8 essential, therefore, that t.he conditions which are to govern the sale of. 
gold should he 80 framed as to free it in normal circumstancea from the taak of 
lIupplyirlg gold for non·monetary purpeseB." 

Paragraph 64 of the Report begins with the defunction of a. soon? gold 
'Standard and ends with a half-sound doctrine for India: 

.. A sound gold standard postul.teR a statutory obligation upon the currency 
'&uthorit;v to buy and sell gold at a pri('.e e u e ~ t.o the par valu.. of tbe mone-
tary Ullit" Thill obligation constitutes the cardinal condition and compelling force 
for the n.a;ntenance of monetary stability in relation to gold and through gold, in 
relatIon to all monetary systems similarly linked to gold or gold exchanges." 

A half-sound doctrine of buying gold and selling gold exchange is applicable 
to India because India's demand for gold is not confined to monetary pur. 
poses. I wish I were armed with the R.uthority to search the houses of 
the Members of the Commission anq. b.ring out all the gold hoardod for non-
monetary purposes. There is no denying the fact that if only the people 
are guRranteed a f-ree gold jn currency the coins will not be absorbed, in 
any reekonable measure, by non-monetary uses. Experience even in this 
cooptr! ~  how the people were freely passing from hand to hand the 
sovereIgns In the place of fifteen rupees. Even in my own limitea sphere 
I can bear personal testimony ~  having received my fees from clients in 
the shape of sovereigns. 

(1) Gold currency will create greater confidence in the currency poUey 
of the Government. . 

~  Gold currency will create greater trading facilities both internally 
and externally. 

(8) Gold currency will certainly improve the banKing and investment 
habits '01 the .pec;nile. •• 

•  . .  • I 

(4) Even if it be sentimental, gold urr~ y  raise India ir} the ewf;{,-
mate ·of the world's great nations. 

('5)GoI(l currency will induce even the re ~  in. India to retata 
their earnings of exploitation much longer in this countt'y than at pretleat. 
. . 
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Sir, I am not a believer in the doctrine of popularity of currency so 
far as this country is concerned. It is all idle talk that one form of 
currency is popular and another is unpopular. Tho Indian currency system 
has bOeen nothing but 1\ show of a cinema. film. A rupee note to-day 
and tha.t disa.ppea.rs; A two and a. half rupee note to-morrow and that goes 
out : Eight anna nickel and that retires; the 10 rupee sovereign; the 15 
rupee 80vereign-ever so many scenes come and plloSS. My countrymen, 
Sir, have become quite tame and docile. Anything is popular. Put a li()n; 
in a cage, starve it for a. week, then it relishes grass. Grass then 
becomes popular with the lion, thougl} its cra.ving for its own appropriate 

• food may still lurk. So also, Sir, your notes, your nickel are all popular 
though we ha.ve still a lurking desire for the restoration of our gold ooins. 
Popularity in its true seilse implies the existence of a free volition. • A 
te~ will and a capacity to act up to it in a nation are necessary ingredients. 
in the connnto.tion of the term "popularity". Do we possess these? ~ , 

why then spenk.of popularity? :I<'orce anything on us .[Ind ~ ore bound 
to take ;t. T'e.kethe case of our old friend the one rupee note who is: 
~ rt y to revillit us: Did not (lVen It rural' oil-monger receive it. tie it 
in his' cloth, soak it in the oil und still love it? Dicl not a road repairing 
eo<.lie receive it for his wages and besmear it with mud to make it fire-
proof? NecesBit:v or inevital:ility is the mother of popularity . 

. Sir', the motion of my Honourable friend Mr. Kelkar relieves the Gov-
ornment of the necessity of any programme expenditure for the 

• P... introduction of gold cU1rrency as he aims at a gradu&l realizu.tion 
of gold currency which will keep good company with the gradual attainment 
of responsible self-government. He makes it the duty of the people to pro-
vide their own g01d and wants only a. little christening or namakaranam in a 
RoyaJ Mint is) Bomba.y, not even Poona. I will ask for a branch in Madras 
IlB Honoura.ble Members may be informed that just as in Delhi there is a 
P.arliament Street without a Parliament, there is B Mint Street in Madra. 
without a Mint. People will take their gold to theBe mints, get them 
ooined and these coins witt flow into circulation. This scheme is in no 
wa.y inconsistent with the sllle and purchase of ~  exchange and gold 
bullion and will be even a. complement to it. Shn.11 we then have • 
Mohllr? Sir Basil Blackett says" No, not now. ". He says: 

.. Thl'! place for !tOld in this lIystem is in t.be reserves. When Ilnd if the ~ e  
0011"'11 fill' the introduction of a ~  currency in India and the er~  of -the 
gold bullion standard into B gold currency Rtandard, it win in any ease probably 
prove preferable to mint a special gold coin. Kay. a gciTd moliur of twenty ruPll'll 
rather thaD to retain as 1811:81 tendel' 1\ coin which repr8lHllltia very inconvenient 
fradion III ter ~ of I'upees". . 

The inconvenient fraction is his own creation. However lie wi1l 8skto-
depend -nn .. when and if. ". Sir, let us try and have 8. .. now " by 
supporting Mr. Kelkar. 

(Set,eral, 1!0nnurablfJ Me7nberB: " Let the question be now put."). 

iJzo ~  'l'hakurdu (IndilLIl' Merchants Chamber: Indill,lf. 
~ er e  T ~ not expect to take part in this ~ , tiut the 
~u~ r the FIDa.boe Member ~ erre  tt> my opinion in the Oom-
n11SSlOn s "RBport s.o far fiR ~ et t  of thesoverei./lll is concerned. 
In Omf,., to make It cleO( I .wlll. rcOO the ~  in which l. reeord.ed 

• • 
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my vieW\! ft1ga:rding the demonetisation of the. sovereign in my minute of . 
dissent,-which is Ii fairly .short paragraph, and I hope in fairness to my 
view you will a.llow me to read out that paragraph to the House . 

•• My colleagues regard the demonetisation of the sovereign and the half sovereIgn 
86 Q necessary part of that standard (that is. the bullion standard). The BOverei!;n 
and tht' half ·80vll,eign are the only' ~  ooins legally currellt in India sinda 1893. 
I· regret that I am unable to appreciate the necessity of this reeommend,tioll. I am 
not aware that any othe'r oountrlel. with a gold standard-and a central bank as the 
currency authority, have found it necessary to demonetise their gold coin. Indeed, 
several witnessell in London have exprelsed doubts whether either ):lIgland or 
America would be prepared even to consider the adoption of such a oourse. But al 
nine of my colleag?eB are ~ e  of the ~e ty of e et ~ the BOvereign 
and the half BOverelgn as essential to theestabhshment of a gold bullion atllndard, I 
am prepared to view with diffidence my inability to S8(1 eye to eye with them, &lid 
do not press my objection beyond recording my own opiniolL" 

I do not think I need say anything more. I still stick to this opinion 
'. that I cannot nppreciate the necessity of demonetization of the sovereign. 
And the way in which th(l ('70vernment have carriAd 011 their operations 
as' iregards the currency policy since I signed my minute of dissent makes 
me confirmed in my apprehension that the demonetisation of the sovereign 
is not only not necessary but tha.t the Assembly would be badly advised 
if t.hey rtgrflcd to the demonetisation of it. 
The Honoural::le the Finance Member quoted, or rather reap out to the 

House a letter addressed by him to t~e .. Members of this House. My 
HonourablA friend Mr. Kelka.r has put in my hud, copy of a letter which 
he sent to the Finance Department. or. rather to Mr. A. Ayyanptllr of the 
Finance Department. It is pertinent to the quetitionbefore the House and· 
I hope that nil th(l Honoulln.ble the Finance Member has read his letter to 
these three Members. in fairness to Mr. Kelkar you will allow me to read 
the reply of Mr. Kelkar. 
Mr. Deputy PreIldea': I am afraid I cannot allow t.he HoW:urable 

Member to read a letter written by another Member especially· when the 
Honourable Member who wrote that lett8l' is himself present in the Houae. 

Sir Pul'lhotamdu 'l'hakurdu: I fully see that, Sir. But 8fi my 
Honourable friend, Mr. Kelkar has no right of reply .... 

. 1Ir.Depat, PNIId.eD.t: I have already expressed my opinion on the 
pomt. 

Sir PurIIb.otamdu ThakaIdu: The result, -of course, would he that my 
Honourable fJriend Mr. Kelkar cannot have his reply on record, because the 
Hpnourable the Finance Member rend his letter to Mr. Kelkar after Mr. 
Kelkl11' had spoken. . But I ~  to your decision. The Honourable $he 
Finance Member said that he thought that the strength with which the 
question of a gold standard rmd gold currency was being pressed before 
the House betrayed an effort in the dir:ection of wrecking the Bill .. I do 
not know if this rema.rk is justified and I do not wish to ~  for any 
other Members in this House.-but I can aasurethe Finance Memb8l' and 
all .the other Members on the Treasury Benches that there is nothing more 
remote from my mind than any question of wrecking. the Bill. If the 
Finance Member wishes to pass it, I am Stn that even my Honourable 
friends on this side of the nouse will agree with methat,H he submits 
the Bill with "lJIe ratio If la. 6d., he will not· find any objection except, 
that we a.re l:ound to Il'6cord our own ~t  .• 
But I cannot help being stD'prised at the way in Wlhich the Honourable 

the Finance Member has offered & comp!ODlise, ~ ~ •• put it. as far -
• 
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[Sir PurshotamdaB ThalrurdaB.] I  • 

the demonetisatj,on of the sovereign is concerned. He suggests that he 
-would be prepa.red to withdraw clause 2 of the Bill which provides for 
·demonetisa.tion of the sovereign which would be considered at the Simla 
Seuion. The withdrawing of clause 2 of the Bill would mean this. In 
.the Indian Coinage Act. of 1006, section 11, the Il'ate for the sovereign 
is Rs. 10 per i!overoign: When the exchange is fixed or approved of by 
this House at ls. ad. to the rupee, if you leave Rs. 10 to the sovereign 
in the Statute, would it Dot mean that this Assembly for all practical 
purposes puts itself in an absolutely iHogical position and approves of the 
pra.ctical dernonetisatioll of the sovereign, beca.use at the exchange rate 
,'of lB. 6d. the value of the sovereign according to law must be Rs. 13-5-4? 
I feel that in offering such 0. compromise to the House the HonQural:le 
the Finance Metnber may be said to be trying to give the House an extra-
<l!'dinarily bad lead. Letl him frankly say that he wants this House either 
directly or indirectly to approve of demonetisation, if not by Statute, ~t 

least in pra.ctice. But to say that here is a compromise which anybody 
Who understands the subject could agree, to, is something tho.t I am very 
much surprised to hear. 
(B61/8rlJlJ, Honourable Members: .. Let the question be now put. ft.) 

JIr. 'Deputy Prutdent: The question is that the question be nQw ~t  

The Assembly divided: 
(While the Division was proceeding, '!'fro Deputy President vacated the 

• 'Ohair, which was resumed by Mr. President). 
I AY'E8--60. 
Abdul Aziz, Kha.n Bahadur Mian. 
Abdul Matin C ~ , MRUlvl. 
A.bdul Qaiyum, Nawab Sir Sahibzada 
Ahmed, Mr. K. , 
. A.kram HUlsain BUadur, Pf'ince 

A. M.  M. 
Allison, Mr. F. W. 
Anwar-\1I-A7Iim, Mr. 
Ariff, Mr. Yacoob C. 
Alhrllfaddin Ahmad, Kian Bahadur 

7 ~  Savid. 
A:!"vangar, Mr. V. K. A. Aravamudha. 
AyvanllBr, R,,:o Bahadur NaraRimha 

~  

Bhore, Mr. J. W. 
Blackett, The Honourable Sir Basil. 
Chalmers, Mr. T. A 
"Coatman. Mr. J. 
Cocke, Mr. H. G. 
. Dalal, Sir BomanjL 
Donovan, Mr. J. T. 
Dunnett, Mr. J. M. 
'1!:'jaz Ruul Khan, Raja Muhammad. 
Ghulilm Kadir Klian Dakhan, Mr. 
W. M. P. 

Gidney, Lip-at. ·Colonel H. :A. J. 
'Oraham, Mr, L. 
. Greenfield. Mr. H. C. 
Haili-h. Mr. P. B. 

•  . Jfp.zl...t,t, Mr .• T. 
Jf'lYWeJl; Mr. E. B. 
-1',,_in A11I'fi. """¥yed. 
:Ff'vtfer, nr. T,. K. 
. Innflll .. ,",III ~ ~e IiI' CharieR. 
-Iamail Khan, M:. 

Joshi, Mr. N. M. 
Jowahir Singh, Bardar Bundur 
Bardar. ' 

Kabul Bingh Bahadur, Riaaldar-Major 
and Honorary Captain . 

Keane, Mr. M. 
Kik.bhai Premchand,· Mr. , 
Lindla..v, Sir Darcy. 
Macphail, The Rev. Dr. E. M. 
Mitra. The Honourable BirBhupeIldrr. 
NatJi. 

Moore, Mr. Arthur. 
Muddiinan, The Honourable Sir 
Alexander. 

Muhammad Nawaz Khan, Lieat.· 
SAfdar. • 

Nasir-ad-din Ahmad, Khan Bahadnr. 
NeollV, Mr. K. O. 
PaddillOll. Sir George . 
Parsons, Mr. A. A. L. 
Raiah, RlLo Bahadnr If. O. 
'Rajan Bakhsli Shah, K1'ian Bahadnr 

Makhdnm Byeel. 
'Rae, Mr. G. BArvotham. 
Rau. Mr. H. Flhankar. 
Ro", Mr. K. 0; 
Rov. Sir Ganen . 
R,nt,hnaIlWBmIY, Mr. M. 
~  N".a •• Mian .rohammad. 
EUna:h, Itai Bahadnr S. N. • 
FlnhrawRrdy. Dr. A. 
~ t  Mr. 1IJ, F. 
T""lrinsOD. M •. 'R . 
Wl11Rnn. \ Rir WIII."'r. 
TonnR, Mr. O. M. 
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NOES-50. 

Abdul Latif Sahah Farookhi, 1&. 
Acharya, Mr. M. K. 

Mehta, Mr. Jamnadas M. 
Misra, Mr. Dwarka Prasad. 
Moonje, Dr. B. S. 

2&8T· 

Aiyangar. Mr. C. Duraiswamy. 
Aney, Mr. M. S. 
Ayyangar, Mr. K. V. Rangaswami. 
Ayyangar, Mr. M. S. Suh&. 
Bhargava, Pandit Thakur Das. 
Chetty, Mr. R. K. Shanmukham. 
DasJ Pandit Nilakantha. 

Mukhtar Singh, Mr. 
Murtuza Soheb Bahadur, M&ul"fi 

Dutt, Mr. Amar Nath. 
Dutta, Mr. Sriah Chandra. 
G08wami, Mr. T. C. 
Gour, Sir Hari Singh. 
Gulab Bingh, Sardar. 
Haji, Mr. Sarllbhai Nemchand. 
Iyengar, Mr. A. Rangaswami. 
Ivengar, Mr. S. Srinivaaa. 
Jayakar, Mr. M. R. 
Jnlflah, Mr. Varahagiri Venkata. 
Kelkar, Mr. N. C. 
lCbin Maung, U. 
Kidwai, Mr. Raft Ahmad. 
Kunaru, Pondit Hirday Nat.h. 
Lahiri Chl/oudhury, Mr. Dhirendta 
Kanta. 

Lajpat R.i. Lala. 
Malaviya, Pandit Madan Mohan. 

TOe motion was adopted. 

Sayyid. 
Naidu, Mr. B. P. 
Nehru, Pandit MoLilal. 
Pandya, Mr. Vidya Sagar. 
Prakasam, Mr. T. 
Pursnotamdas Thakurdas, Sir. 
Rahimtulla, Mr. Fazal Ibrahim. 
Rananjaya Singh, Kumar. 
Ranga Iyer, Mr. C. S. 
Sarda, Rai Sahib Harbilaa. 
Sarfaraz Hussain Khan, Kb'p 
Bahadur. 

flhafee, Maulvi Muhammad. 
Shervani, Mr. T. A. K. 
Singh, Mr. Gaya Prasad. 
Singh, Mr Narayan Prasad. 
S:nlth, Mr. Ram NaraYIIII. 
Sinha, Kumar GaDgRnand. 
Sinba, Mr. Ambika Prasad. 
Tnk Xvi, U. 
Vishindas, Mr. Harchandrai. 

Ill. Prealdent: The original question was: 

.. That clause 2 do atand part of the BDl." 

Since whioh an (I.mendment* has been moved by Mr. Vidya Sagar Pandy ... 
with such alterations embodied therein as r~ necesl'litatad by the decision of 

--_. __ ._---_ .. _----_ •.. __ ._. __ ._---------
... Tbat lIfter cilluse 1 of the Bill the following Dew claule be iDlerted aDd t.he 

I1lblequent clausel be renumbered accordingly: 

• 2. (1) In the Indian Coinage Act, l906, after section 3 the fonowbig new sect.ioa 
IN-iDleJted and tbB lubhquent lIection. be renumbered accordingly: 

• 4. (1) The following gold coins shall be coined at the Mint for issue under the 
.uthority of the Governor General· in ,Council, namely:. 

(a) " gold mohur to be called the • Bircar Mohur '. 

(b) " half-mobur. 

(I) Tbe standard e ~ t of • Sirear Mohun • shall be 1113'27447 ltI'ainl Troy and it.l 
ItaDdard fineneslI ahall be aa follow., Damely, ,leveD·t.welfths or 112l'0016 . grai.. of 
~  gold and one·twelfth or 10'27287 graill.8 of alloy. 
(") The other gold coins sball be of proportionate weight of the .. me fiDeDe&I: 

Provided tbat in the making of gold coins, a remedy Iha11 be allowed of an alDOllllt 
DOt el[ceedinr the following, namely: . 

" Re.medy Bezpedy • In m 
weight. finb811. 

Siroar Mohr Yi,..· Two-
thotjaandtJt •. thonl&lld'thl. 

Balf-Mobur • 
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[Mr. President.] 

the Assembly on the rat,io question. 
thatamenciment be made. 

The question I ha.ve to put is tha.t 

----'------------------.. ------_._--_._-------.---_._-. __ ._---_._----
Dimemiom anti Deaign.. 

W Tho Governor General in aoUncil may, by notification in the Gazette of ~ 

(a) direct the 'coining and isluing of all coins re ~  to in this section, and 

(6) determine the dimensions of, and design for, such gold coinll. 

, (5) Provisions regarding Diminished, Defaced and Counterfeit Coins referred to lionel 
contained in any of the sectiona numbers 16,  17, 18, 19 and 20 and supplemental r ~ 
visions referred to or contained in any of the section. 21, 22 and 23 for the lIilver 01" 
nickel coins shall apply in the same way to the BircM Gold Mohura and to the same, 
extent as applicable to the coins referred to in those sever_al and respective sections •. 

(6) Any person who tenders at any time to the Governor General in Council, at 
the office of the Muter of the Mint or at· the Imperial Bank of Indfa at tJaeir Bead' 
Offices at Madra., Bombay and Calcutta or at any other place notified in tbis behalf by 
the Governor General in Council in the Gazette of India, fine gold and pays seigniorage· 
to COVI!I' minting cltArges, according to a scale to be notified in the Government Guette, 
ahall b,e enUtlei) to receive: 

Sircar Mohur! or half-Mohu';a proportionate to the_. gold tendered at. the rate of' 
113'0016 grains of fine gold per· Mohul' and at the rate of 56'5008 grains; 
of fine gold per half-Mohur reapectively. 

(7) The Sircar Mohur and half-Mohur shall be.a full legal tend.r in payment or on 
account: I . , 

Provided that the coin-

(a) baa not 10llt.· in weight eo aa to lHr more t.han '05 per cent. below .tandard" 
. weight, ani 

(b) has not been defaced. 

'(8). The silver rupee specified in section· 4 ahall be a legal tender in payment IV' OIl 
acoonnt.1 for any sum not exceeding one hundred rupees at the rate of (three.fort.ieths) 
of a Sircar Mobar : 

Provided that the above provisions shall not oome into operation ant.i! such date &I 
t.he Governor General in Council may direct in this behalf: • 

Provided also ~ t such date .hall not be later t.han lst July, ~  

(9) Notwithstanding; an:vthinjt contained in section 12 in the Indian CoinalJ8 Act, 
1I1(16'J the Govern.or General in Council may, by notification in the Galette of India, 
~ n with elect from luch date as may ba specified in tbe notification, any silver 
coin 'of whatever date or denominat.ion referred to in any of the Il\Ctions 12 or sub-
ACtions (a) and (6) of Ip.ction 16 (1) of tbe Indian Coinage Act, 1906, inchttli", -. 
"'pe' tntd holl-t'U'Pee referred to in lub-sect.ion (1) of aection 12, and on and from the 
date 10 specified such coin shall cease to be a legal tender Ave at a Government earr8DCJ' 
dice: . 

Proricled that such date shall not ba later than lst. July, 1935 : • 

. Provided JIO that luch coin shall continue to be a 1000al tender also at Government 

.... uri.. until the e!pirinc of IUCh further periodl not leu thanJt mOfttliI ... the 
Oov81'DOl' Gaenl in QiurACil JIUY fix by t.he notificatlOD '... • 

• 
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>'rhe Assembly divided: 

'. ~ 

Abdul Latif Baheb FarooJllU, Mr. r 
Acbarya, Mr. K. K . 

Miara, III'. nwarka Pr&S&l!l. 
Moonie, Dr. B. B. 

~  

. Aiyangar, Mr. C. DuraiswlUqY· I 
Aney, :Mr. K. 8 . 
. Ayyangar, Mr. It. v. ~  I 
Ayyangar, Mr. Y. S. 9esh ... , 
Bhargava, Pandit Thakur Daa. 

Mukbtar Singh, Mr. 
Martua Saheb Bahadar, lIIaMi 
Banici. 

-ohetty, Mr. R. K. Bhllllmukb_. 
Daa, Pandit Nilak.t'ha. 
Dutt, Mr. Amar Nath. 
Dutta, Mr. Srish Chudn. 
Goswami, Mr. T. O. 
'Uour, Sir Hari Singh. 
Gulab SingL, Bardar. 
Haji, Mr. Barabhai Nemchand. 
Iyengar, Mr. A. Rangaawami. 
IyenRar, Mr. B. Brinivan. 
Jayakar, Mr. M. R. 
. Jogiah, Mr. Varahagi.ri Venkata. 
Kelkar, Mr. N. ·C. 
Klclw"i, MI'. Raft ~  
Xunzru, Pandit Hirday Nath. 
Lahiri Chaudhary, Mr. Dbirendn 
Kanta. 

La..ipat Rai. Lal&. 
Malaviya. Pandit Madan Mohan. 

, 

I 'Mehta, MI'. ,Jamnadaa •. 
~  

Naidu, Mr. B. P. 
Nehru, Pandit Motilal. 
Neogy, MI'. K. O. 
Pandya, Mr. Vidra Sagar. 
Prakaaam, Mr. 1. 
Parahotamdaa Thakurda8. Sir. 
Rahimtulla, Mr. Fallal Ibrahim. 
Rananjaya Singh, :Kulllar. 
Ranga Iyer, Mr. C. S. 
Barela, Rai Sahib Hal"bilaa. 
·Sarfarar. Hussain Khan, n. 
Bahadur. 

Shaf .. , Maulvi Muhammad. 
Bhervani, Mr. T: A. X . 
BinRh. Mr. Gaya Praaail. 
~ , Mr. Narayan Prasad. 
S'ngh, MI'. Ram Narayan. 
Binha; Kumar Ganganand 
Sinha, Mr. Ambika Prasad. 
Tok ICyi, U. 
ViabincJu, Mr. Harchandrai. 

Abdul Aziz, Khan Dahadur Mian. Ismaa Khan, :Mr. 
Abdul Matin Chaudhury, Maulvi. Jowahir Singh, Bard... Bahadar 
Abdul Qaiyulll, 'Nawab Sir t'abibz;lds. !Sat dar. 
Ahmed, Mr. K. Kabul Singh Bahadur, Bilaldar-Ifajor 
.:Akram Hussain Bahadur, Prince and Honorary Captain. 

A. M.  M. Keane, Mr. M. 
Allison, Mr. F. ·W. Khin Maung, U. 
Anwar-ul-Azim, Mr. Kikabhai Premchand, Mr. 
Ariff, Mr. Yacoob C. ·Lind..,-, Bir Darcy. 
Aab.rafuddin Ahmad, Khan Bahadar Macphail, The Bev. Dr. E. X. 
Nawabzada Bayid. 1tIitra, The Boaourahle Sir Bhapeaclra 

:A)lyalllar, Mr. V. K. A. Aravamudha. Nat&'. 
Ayyangar, Rae Bahadur Naraaimba Moore, Mr. Arthur. 
GopalaRwami. Muddiman, The lIoDourable Sir 

'Bhore, Mr. J. W_ Alexander. 
'Blackett, The Honourable Sir lIuIl. Mullammad Nawaz Khan, Lint.. 
Ohalmers, Mr. T. A. Bardar. 
Ooatman. Mr. J. Nasir·ud-din Ahmad, Khan BahadUl''' 

• Cocke, MI'. H. \}. Paddilon, Sir George. • 
Dalal, Sir BOlllanji. Pal'lOlls, Mr. A. A. L. 
Donovan, Kr. J. T. RaJah, Rae Bahadur K. O. 
Dannett, Mr. J. M.. Balan Bakhsh Shah, Khan Bahallar 
'E'jaz Raaul Khan, Baja K1IiI ....... .a. Mak'hdum Byed. 
Ghazimfar Ali 'Khan, .;a. Rae, Mr. G. SlrVotham. 

r .' .. 't!ihuIMll' Kaair "][haD Dakha, .... Ball, Mr. H. Shankar. 
W. M. P. . Roy, Mr. K. O. 

Gidney, I"ieut.-Colonel H_ :l J. Boy, Sir Ganen. 
Graham, Mr. L. Ruf,hnanram,., Mr. M. 
nreenfl,ld, Mr. H. C. 8liali Nawaz. Mian M'ohalllJll&ll. 
Haillh. Mr. P. B. 8ina'h. Rai BAhadur 8. N 
II'lw.lett, Mr. 3. Suhrawllrdy, Dr. A. . 
tfnwell. ~r ... ll. B. B:vk_,  Mr. E. F. 
RIJllllAin l;n.an. R"VY"d. • T ..... kinlon. ~  'R. 
Hvder, Dr. L. K. Willson, Sir WaIfill'. 
Tnn ••. The Honour.h1 .. Rl" Charlee, TOlIng, Mr. G. 1(. • 

'The motiion W88 negata"ea. 



LIIGlSLATIVB ASSWLY. [16TH MAR. 192'1. 

1Ir. Preildent: Order, order. The original queBtion was: 
.. TI1at. clal188 2 do .t.aud part of t.he Bill" , 

SiDee which 'an amendn'.ient* hll.8 been moved.y Mr.N. C. Kel.kal" ,which 
stands as amendment No. 14 on the paper with alterationB ~ y  

~e decision of the ABsembly on the ratio question. 
The question I have to put i. that that amendment be made. 
The Assembly divided: ' 

AYBS-49. 
Acbarya, Mr. II. K. 
.Ai7&1l1ar, Mr. C. Durainram1. 
Aney, Mr. M. S. 
Ayyangar, Mr. K. V. Rangaswami. 
Ayyaugar, Mr. M. B. Saha. 

I' Bhargava, Pandit Thakur Du. 
Chet.ty, Mr. R. K.. Shanml1kh&m. 
Du, Pandit Nilakautha. 
Dutt., Mr. .Amar Nath. 
Dutta, Mr. Brish Chandra. 
Goawami, Mr. T. C. 
Gour, Bit Han Singh. 
Gulab Sing1i', Sardar. 
Haji, Mr.'Sarabhai Nemchand. 
Iyengar, Mr. A. Rang&llwami. 
Iyengar, Mr. S. Srinivua. 
Jayakar, Mr. M. R. 
JoRiah. Mr. Varahagiri Venkata. 
Kelkar, Mr. N. C. 
Xidwai, Mr. Raft Ahmad. 
Kunzru. Pandit HirdRY Nath. 
Lahiri Chaudliury, Mr. Dhirendra 
Kanta. 

La..ipat. Rai. Lata. 
Malaviya. Pandit Madan Mohan. 
Mehta, Mr. Jamnadu M . 

Milra, Mr. Dwarka Pruad. 
Moonje, Dr. B. S . 
Mukhtar Singh, Mr. 
Murt.uza Sahab Bahaclur, M.alYi 
Sayyid. 

Naidu, Mr. B. P. 
Nehru, Pandit. Mot.Ual. 
Neagy, Mr. K. C. 
Pandya, Mr. Vidya Bapr. 
Prakasam, Mr. T. 
Purshotamdas Tha,kurdu, SII'. 
RahimtuUa, Mr. Fazal Ibrahim. 
Rananjaya Bingh; Kumar. 
Ranga Iyar, Mr. C. S. 
Barda,  Rai Sahib Hnbilu. 
SarfarlUl HUB8ain Khan, KhoD 
,Babadur. 

Rhafee, Maulvi :M'uliammad. 
Bhervani, Mr. T. A. X. 
Singh, Mr. Gaya PraRad. 
Singfi, Mr. Narayan Prasad. 
Singh. Mr. Ram Narayan. 
Sinha, Kumar Ganganand. 
Sinha, Mr. Ambika Prasad. 
Tok Xvi, U. 
Vishinilas, Mr. Harchandrai. 

... That after clauRe , of the Bill tbt' following new clause be inserted and the 
nbsequent clauaes be renumbdred accordingly: 

• 2. In the Indian Coinalte Act. 1906. after aection 3 the following new section 
Rhall be inRert..ed and, the lIubsequent sect.ions ahall be renumbered accord· 
ingly: 

• Gold Ooinage. 

'(1) The mint shall coin a gold Mohur containing 123'27447 grains troy of gold 
11-12tha fine. 

(I) Any perllOn who t.enders at any time to the Governor General in Oounpil, 
at the· Office of the Master of the Mint or at any Government Treasury 
or the Imperial Bank or any 01 it.. branches or at. any other place notified 
in this behalf by the Governor General in Council in the Gazet.te of India, 
fine gold and pays seiltDiorage to cover minting t~ , according to .. 
acale to 'be notified in the Government Gazette, IIhall be entitled to recfliYe 
gold Mohun proportionate to the amount of gold tender., .. th. ..... 
of 13·22 X 8'47512=: 113'0016 grains of fine gold per Mohur. ' 

.' 
(8) The '&Old Mohur shall be a full legal tender in payment. or on account, pro-

vided that the ooin (a) haa not. loat in weight 10 &8 to be more tb&n '05 
per oent.. below the .tandard weight and has not been aefaced. 

U) In the mAking of the gold Mobur, a remedy shall be aHowi!Jcl of_amount 
not ezceed!ng 5,OOOths in weight and 2,OOOths ~  finenee,: .  " 

Provided that. the above provisions .hall not come into operation 1ItItn 81Icli 
~ te as tile Governor. General in 'Council may direct. in ttria hebalf. 

Provided allO that I1ICh date .hall DOt be later ~  lat. Much, 1_'." 
,  I ' 

• 
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NO¥-60. 
Abdul A&, Khan Bahadur Mia. Jowidrii' . SiDgb, Sardil' Babadur 
Abdul Qaiyum, Nawab Si .. &llubzada. Sarcllr. 
Abmsd, MT. JL , lCabul SiDl!'noBabadur, Riaaldar.lIaju-
Akram Huslain Bahadur, Prince ad· rary Captain. 
A. M. M. Keane, Mr. M. 

Allison, Mr. F. W. Khin Maung, U. 
Anwar.ul.Azim, Mr. Kikabhai Premchand, Mr. 
Ariff, Mr. Yacoob C. Linclaav, Sir Darcy. 
Aahrafuddin Ahmad, Khan Babadur Macphail, The Revd. Dr. E. M. 
Nawabzada Sayid. Mitra, The Honourable Sir Bhupenda 

AY,rangar, Mr. V. K. A. Aravamudha. Nath. 
Ayyangar, Rao Bahadur Narasimh. Moore, Mr. Arthur. 
Gopala.swami. Muddiman, The Bonourable Sir 
Bhore, Mr. J. W. Alexander. 
Blackett, The Honourable Sir Buil. Muhammad Nawaz Khan, Lieut.-
Chalmers, Mr. T. A. Sardar. 
Coatman. Mr. J. Nasir·ud-din Ahmad, Khan Babadur. 
Cocke, Mr. H. G. Natique, Maulvi A. H. 
Dalal, Sir Boma.nji. Paddi80n, Sir George. 

• Donovan, Mr. J. T. Parsons, Mr. A. A. L. 
Dunnett, Mr. J. M. Rajah, Rao Bahadur M. O. 
E'jaz Ralul Khan, Raja Muhammad. Rajan Bakhsli Shah, Khau Babaclllr 
GhaKaniar Ali Khan, Raia. Makhdum Byed. 
Gbulam Kadir Khan Dakhan, Mr. R80, Mr. G. Sarvotham. 
W. M. P. Rau, Mr. H. Shankar. 

Gidney, r .. ieut.·Colonel H. A. J. Roy, Mr. X. C. 
Graham. Mr. L. Roy. Sir Ganen. 
Greenfield. Mr. H.' C. t ~y, Mr. M. 
HaiRh, Mr. P. B. Snali Nawaz. Millon Moliammad. 
He7.let.t, Mr. J. Singh, Rai Bahadur S. N. 
Howell. Mr. E. 'B Suhrawardy, Dr. A. 
HIIRRa.in Shah. S"yyed. Rvkes. Mr. E. F. 
Hyder, Dr. L. X:' Tonkinson. Mr. H. 
Tnnes. The Honourable Sir Charles. fVilhon, Air Walter. 
Isman Khan, Mr. ·Young, Mr. G. M. 

The motion was negatived. 

~ t  X&d&n Mohan lIlalavtya: Sir, may I make a request iD COI1-
DEletion with the meeting of the Assembly on Saturday. As you know, 
Sir, there are two holida.ys for the HoIi. 

Mr. Pnlldent: 'l'he Honourable Pandit might make the suggestion 
when the Cha.ir is about to adjourn the House. 

Pandit lIl&d&D Koh&n Kalaviya: Thank you, Sir. 

Kr. Prealdent: The next amendment that I propose to take up is 
amendment No. 17 on the paper, which is the same as amendment • 
. ~  18, 19, 20 and 21. 

lIlr. B. E. Sh&mnukham Ohetty (Salem and Coimbatore cum North 
Areot: Non-Muhammadan Rural): Sir, I move: 

.. That lor claul8 II of the Bill, the following be aubstituted, namely: 

'2. In the Indian CoiDage Aot, 1906, section 11, for the word • teo • the ward 
. fifteen' be substituted ' ... 

Mr. PrealdeDt: The Honourll.ble Member cannot substitute the wo.rd 
"fifteen". 
111'. B. E. Eh&nmuJrhamOheUy: I beg. your pardon, Sir-"that the 

words 'Ruplll:'. thirteen, aDnas five, piell four' be lIubstituted." 
o .' Cla.use 2 of the Bill seeks to amend clause 11 of the Iniian Cctna.ge 

Act. Undez-olauBe 11 of the Indian <:oin1l8e Act lIovereigns and half 

• • • 
• 
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[Mr. B. K. Shamnukham Chetty.], 
·:.80vereip'ns are. legal tootleit' at the rate of Rs; l!O per sovereign. Nowthat 
we have changed the ratio to lB. 6d. per rupee, 'the logical sequence of 
"that would be t,hll.t sovereigns and half sovereigns will be legal tender at 
· the 1'I'.te of Rs. 18·5-4 per sovereign. Having reduced the value of the 
,sovereign from Rs. 15 to Rs. 13-5-4, Government want to demonetise this 
-coin altogether and ODact that the 90vereigns IUld half sovereigns cannot 
·.circula.te as legal tender ~~  11113 provis'ion of the Biil is based upon 
the recommendation of the ROyal Commission contained in paragraph 65 
'·of their neport. The Reporb contains many bald, dogmatic statements 
I ~r, hear), and the baldest and the most dogmatic of all the statements 
~ contaim,d in puraJ,'Tuph 65 of the Report. The Commissioners obse"e: 

, 
.. The obligatiOR to sell gdJd b.1 for all purposes makes it. impoesible to have an, 

· .gold coin as legal tender." . 

· Th'iB statement is not substantiated by any arguments. The position of 
the Currency' Authority will no doubt be jeopardised if they are asked to 
gave gC)ld ce»ins or if the miutsa.re asked to coin the gold that. the public 
might bring. But I cannot understand how the position of the Currency 
Autht9rity wiUbe j6C)pard'ltJed if the go1d coins which the people have got 
already in their hands ~ e  to circulate as legal tender money. In the 
Statement of Objocta,,$1cl..;RealOns appended to the BiB, Sir Basil Blackett 
· says: 

II These ~  coine muat be demOlletised in order tAt enable a real gold bullion standard 
to be eatab1i8bed." 

:'i 

· There aga.in you ae&1ICh in vain .for OlDy '&1'g1lIllent to substantiate the 
; statement. '<'!'Dese gold coine," he says, "must be demonetised in order 
· to enable a real gold bullion standard to be established." How the cir· 
culation of these coins as legal tender money in the hands of the public 
will jeopanlise the gold bullion standard has not been mentioned in sup-
port of the statement tbatha.s'been mad.e. I mainta.in that to allow the 
gold coins which are already in the bands of the public to circulate 6S 
· legal tender will not in the oIeast jeopardise the gold bullion standard. If 
an obligat.ioD is imposed upon the Currency Authority to give gold coiu 
in exchange for currency or if there is Itn obligation imposed upon the 
· mint. to coin the gold bullion that might be taken to the mdnt, then cer-
tainly the gold buUionstanda.rd wI11 he joopardised. The gold bullion 
standard tha.t we are seeking to establish in our country is in effect a 

, 'ooPY of the gold bullion standa.rd wbich had been established in Engla.'bd 
;n Hl2!S. I cl;lrefully read 1ile Gold t ~ Act of 1925 which brougM 
-into existence this new 8Vstem in England, and I do not find in that Act 
any provision to dernonetise the sovereigns and haH-sovereigns in Englana. 
Sir, ;if the ci1'OuJa.tion of ere ~  /811 legal tender money would jeopar-
·aise the gold bullion standard, may I uk why ~  when it went over 
to a gold billlion standard did not demonetise the sovereign and half-sover-
eigns cirou'lating' in that oOlmtry? . 

I know the argument that might possihlv be advanced r ~  the other 
side. It ~ t be somethinlt like tHis. "When the !!'Old brtWon stalJda.rd 
is ~ Rnd when' the nhli",a.tion 'jsimposed upon- the' QmTeney 
Authoritv to sen gold in exchanl!'cfor currencv,· then to the extant t,hafi 
soverei.gn.s migbt. come out and rCu ~ asle.I!'Bl tenaer m(;)Dev I other 
currency m;ght go to ·+.he' Treasurv a.ria there ma.v be a. dema·nd for po01d 
· btiUion.E,·encOQ(!edim(for a. 'moment that there is some force in this 
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argument, J., O&DDot see, how this cliLthulty would arise at the present 
moment. In the Bill that. is now before the HoQse there is no obligation 
imposed upon the Currency Authority to sell gold at all; there is only the 
obligaiiion to sell gold exchange. Even if the difficulty tlJ,at is appre-
hended by the Government is real, t.he difficulty would ariae only when 
the obligation to sell gold is imposed upon the Ow:renoy Authorit)'. I 
therefore maintain that at this stage it is Dot necessary to demonetise the 
sovereigns. When the Reserve Bank Bill comes up, in which the obliga.-
tion is Iirop08ed upon the Currency Authority to sell gold in exchange for 
currency, then it would be time enough for us to consider whether the 
existence of sovereigns as legal tender money will jeopardise the obliga-
tion imposed. upon the Reserve Bank to sell gold. Until then I main-
tain, this question and this difficulty do not arise. Sir, the real object 
that underlies this proposal seems to me to be the desire on the part of' 
the Government to make the people forget that the gold soveretgns in 
their ha.nds which were worth Rs. 15 per sovereign have to-day been con-
verted to a coin worth Rs. ~  By right given by Statute any person 
can tender the BOvereign in payment of his debts. Having reduced the 
value of the sovereign in his hands. Government want now to take a 
further step and enact that even this sovereign in his hand cannot cirou-
late as legal tender money. I maintain it is a most unwarranted and an 
unjust step. 1; would be told that this would not inflict any real hard-
ship upon those who have got sovereigns in their hands, because sovereigns 
would under any circumstances be taken at their bullion value by the 
treasuries. But coins which must necessarily have lost a certain per-
centage of their weight while in circulation, may not as bullion fett'll the 
same price as their legal tender value. It would be unjust and unfair to 
subject the holderR of the sovereigns to this loss. It is eRtimated that 
about 200 Cr0r6S worth of sovereigns are in this country at the present 
and it will be a. great hardship on those who have these 200 crores worth 
of sovereigns to say that no more will these coins be legal tender and that 
they wiIl have only their bullion valuo. Sir. I do not know whether the 
Honourable the, Finance Member will again get up and confuse the issue 
. and confuse the House by trotting out that this proposal wil1 jeopardise 
tho whole Bill, that it will wreck the whole Bill. I know that .it is this 
-thrcat that he gave that influenced Borne at least in the voting that took 
place in the last two divisions. I do appeal to Honourable Members not 
to hr> misled by this threAt. I challenge the Honourable Member to prove 
intelligently, not by making any dogmatic statements, how demonetising 
sovereigns is an essential part of the Bill that is now before the House. 
When we attempted to introduce a gold standard and a gold currency, 
the Honourable Member got up in his place and said thnt the proper time 
. to consider these prop08llis would be when the Reserve Bank Bill is con-
l!iidered. Now I put it to him, that the proper, time to consider this pro-
posal of his would be when the Rescrve Bank Bill is taken into considera-
tion. The present Bill attempts to fix the rupee ratio and it also contains 
provisions to enable the Government to maintain the ratio nt lB. 6d .• and 
I ask him to convince us how demon('tis8tion of the ere ~  lind huJf-
sovereign is an essential step in that direction. I mainf;nin t,hat it is not;, 
and I appeal to Honourable Members not to be 'led away by thps6 dog-
!notrc t t e ~t , but to realise thnt it is a most unwBrrnnt,ed Bnd unJust 
step tcf tell th" people who have got sovereign!! in their handR that these 
coins wi]] circulate no more as legal tender Bnd that they ~  have on!." 
their bullion vlllue. I do hope, Sir, that Honourllhle Members WIIJ 

realise the justice of my amendment and support 'the .Barne. 
• 8 

• 
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~ Ilonourable Sir Baail BlackHt.: Sir, t~ h&ve re ~y tu a. lru:ge 
(;lxtentanticil)ated the d.iscussion on this a.mensiment. 1 exp)ained t,u tl1e 
House that. the object of the Bill now before us is to cover tho  illterim 
period before the Gold Stlmdard lind Heserve Bank Hill COTllUS into operll-
tion. 'l'he r ~  is a.t preReut legal tender a.t R8. 10 to t,he Hovm·eign. 
'That, is nt t.he 2-shiltVlg ratio. Mr. Chett'y's proposill is that we should l10W 
make it legal tender at lB. 6d. at Rs. 18-5-4. The effeot of th&t would be 
Ilpt only to risk this Hill but to make it very doubtful if it wus worth th .. 
wldle of the Government to go OIl with the Gold Standard and Heserve 
~  Bill becau8e it would definitely prejudiee an iS8ue Wllich COln$ up 

agaIn on the Reserve Bank Bill. (An Honourable Member: "Bow?") 
''['hi;,; Ilctulll clause reappears in the lteserve Bank Bill and that will be the 

c tinlt' to deddl' fimlJl,Y whetht'r or 1I0t il'l desiruble thnt t,he sovereign 8hould 
(lirculate 118 legal tender I\S Pllrt of our currency system. Mr. Chetty H&YS: 
Wh ... not make it leglll tendtlr now and decidp on the Gold Standa.rd Bill 
whethllr or not it is to remain legal tender? I put it to Mr. Chetty that 
that is an impORBible proposal. If the House i8 to make all t,hese sovereillJD8 
-tlw number that; be spflHoks of-legal tender nt, the present, moment Ilt the 
llew rutio, it is quite impossible thllt the House "houid after that suddenly 
take awny the legtll ttlDder character from thorn. It is quite n different 
thing t.o take .. wa ... · the legH.l tender chara.cter from II coin which is not in 
fact in actulil ci!'ellliltioll at Holl, which has not circulated for sevell vears. 
It i8 quit,(, anot..lll'r thing, Ilfter hlwing giviln it· a legnl t,(mder ehn'racter 
now, to take away that legal tender character 5 or (\ mouths hmwr. 'I'he 
matter is perfectly open to the H01ll"e to decide in connection 'with the 
Gold St,andard and Heserve Bank Bill. If they leave it for decision t.hen, 
. the whole quelltion is t,hen open to them. Ii they pass this amendment 
,lOW, they prejudiel" the whole discussion of that Gold Staudard Bill. I 
shall be perfectly prepared to argue on the Gold Standard Bill the reason .. 
for demonetisatioll of the sovereign. They are many, and Mr. Chetty, I 
obFoerved, a.cculled the Commis8ion of not giving them. but the ... ' devot,ed a 
whole long paragraph t.o them. I do not, howcvllr at re ~ t demt) ill any 
way to prejudioe this question evon by expressing 1:1.11 opinion on it, but I 
desire to keep the IlIfltt,er open for discuBsion and e~  ill connection 
withthc Gold Standard and Resorve Bank Bill, and there Itrp only t ~ 

means of doing th&t. ~ is to accept the Government'8 prul.ORal. The 
other is the suggestion that I put before that, if the House rt·ally think8 
that it is prejudioing the issue by accepting the Government r ~ , it 
should lelwe the clause in the Ooinage Act, tit! it stand8 a.t present: As I 
said. it is a compromise that I dislike hec 8.U lit' it makes the whole thing 'a.n 
absurdity, beclmse it leaves the sovereign .ut t,wo IIbillings when tb(\ effective 
value of the sovereign will be at the r/l.te of lB. 6d. to the rupee. I explain-
ed at the timt' that H. is a compromise. T have no desire for it,. I merely 
desire tiQ show the Houllc t,ha.t my object WI\H not to prejudice a.ny discussion, 
that may ensue OJ1 the Gold St,Rildard Bill. I have no desil'El to suggest 
tlHl.t e r r ~ ugain. T Rhould prefer t.he Government's proposal which 
hal> thi8 ~r t ndvnntage tho,t, the HOI.JRe Rnd the Government ~re t  

anxions that, the Currenc.v Authority should get as much gold into itR 
posBeMion as it can with a view to progresR in our currency refonn. 4nd if 
t,he iIOvereign is still legal tender at two shillings it would h. rather difticult 
for t.be CUl1on(':v Authority to accept it. Under t,btfl proposal, sovereIgns can 
be QC(',eptea by t,he Currency Authority and Clan be added to the gold Teserve. 
I a&k the HOllse, in M.r. Chetty's words, not to be misled by his u~ e t t 

that, tbiA ~  'of ,bif\ will llot damagf! the Oovemment's Bill and IdeRire 
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,to point otV, what is still r ~, tbltt it will stlriously jeoptU'dise the l'efonn 
-of the Currency system which we ,all bave I\t heart, , ' 

IIr. President: Mr. Kelkar. Is the Honourable Member going to take 
long? 

• 
Mr. If. O. ~  No, Ilbout ten minutes. Sir, 1 will not repea.t tbe 

arguments that have' already been adduced by my friend, Mr. Chetty. 'l'he 
first argwnent tha.t 1 wish j;o adduce on this point is this, that off and on 
the sovereign has been legal tender, that is, for the space of a. century, 
,and Wtl are now out; according t,o this proposal to demonetiMc it tmd, as I 
guess, pllnnallently and for ever. To show tlfat the sovereign bas been, 
with us for the space of a centur,Y, I will just quote a few dattls. In 1835, I 
the first attempt was made to demonetise the sovereign but that remained 
inoperative. The sovereign still abided. In 1841 tre.asuries were again 
ordered t r ~e e gold ooinR at Rs. 15. The sovereign and gold mohur 
,<'(:r(' of the KBTntl weight. finelJe!ls, lltC., IUId they remained two parallel 
coin!>. Tn 1805, gold coin WIlS agll.in demonetised as there were la.rge diH-
coveries of gold about that t,ime. In 1864, treasuries were uga.in a.llowed to 
r(l<Ieive gold Hovereigll!l Ilt ns. 10-4 as. per sovereign. And now W/1.S the 
turn of silver to be dll'ap, In 1878, the Government of India propoR(ld 1,0 
make sovI'rl!il{ns legal tender, hut the Secretary of Stnte for Indin rl1fU!'Illd to 
do 1'10. Tn lAA8 the Government of India t~ the Herschell COll1'tnisRion 
made the sovereign lE",gal tender at RR. 15 for the limited purpOAe of f,a:v-
ments to he mooe to Government. In 1898 the Fowler Commission recOI11-
mended sovereigns to be made legal tender. From 1898 to ]{)20 t,he 
sovereign wnl! ut Hs. 15. !<'rom 1920 t,o 1926, the sovereign was legal tender, 
-but only at B.s. 10. Of (lOUJ'IlIe, there Willi no obliga.tion upon Govern-
ment. t ~ sell sovereigns. And now for the firRt time there is I\. proposill to 
demonetise Ule sovereign. Then we are on the other hand BaIting for a. 
gold stand&rd and gold currf>noy. This, I Ray, is to all appear811ces hlBflt-
ing the very hopes which wc hl\.vl." betln entert,aining in our minds. I must 
make it cleBr tha.t if I got, my mohllr, an Indian coin for India., then I 
would not; nl."cesAfl.ril;y hllVf> lIovereigns; and even when Wfl ~t different 
·amendruents, it should be observed, Ilnd it must have been observed, that 
the ~ r t amendment!l WC1'e put; for both the gold mohur Bnd the 
sovereign only for this purpORt' that, if one WIUI IOllt, t,he other might, be 
WOll. There was no intf'ntion at lenst, on my part t.o ask Government to 
keep two paralJel gold roins in Indio. But I would certain I.\' insist, I 
wfmId Dlwer ceMP to insist, that at b-Bst one gold coin do remain in Tndia. 
BS a current coin and legal tender. Therefnre, as I sl1id, these hopeR .-e 
being bll\!lted; Ilnd if there is progrl'SIl it iR progress in thp direction of the 
tail. It is re ~t , not progrells. 1'h(' s()vp.rl,igllil have remained witb U!I 
for the spBce of e tu~  at; least, in ont' of th(' thl'e..e ('ondit,ions, eit,her as 
full legal tender, or IlH legal tendE'r !1O fllr RII paymentll due j,o GOVl!mment 
were eoncemed, or at any rate Itt it.R hullion valli£'. Now, the advantRf(es 
of having a. sovereign aTe t.hese. Tn Ow first place it iR a ver.v popula.r roin. 
It i& Inore eonvenient to export and import. Rovf'reignH thflJl gold Bnd to 
settle. payment!! in sover;.igns. Sovereigns again are chraper to bring ~  
Australia becl¥lS(l Indta happenR 10 be on the wn:v from AustrRlIa to 
England, and t ~r re we ~ alwa.ys e e ~ up?n the full . ~ ~ of 
sovereigns for Indlll. And agwn, the sovereIgn I,,-I Ray ~  on good 
authority-fnat becoming an. !ntemnti?nBI gold coin pill', pz?"llenr.tl • far 
'bevond thebollnds of the Bnt,lsh EmpIre: and wp ~ l'wIre bmng deprived 
• • • .. 
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[Mr. N. C. Kelka.r.] 
of a coin which a great 'Bombay merchant once described as the cement 
of the Empire. You are taking away the cement of the Empire. 
Now, let us for a moment briefly consider the reRsons that have been. 

adduotfd by the Commission. in their Report for demonetising the sovereign. 
What the Commission suggested was this. Obligation was to be imposed 
on Government to sell gold bars for all purposes internally or externally. 
That was t ~ intention of the Commission. That was the argument. When 
the! Commission. proposed to demonetise the sovereign it should be remem-
bered, and it is of great importance, that the Commission had in its mind 
this provision, namely, the obligation upon Government to sell gold both 
for external 88 well as internal purposes. What does the Bill do? It cuts. 
at one of the options given by the Commission. 

The HODOIU'able SJr BuD. Blackett: May I interrupt the Honourable-
Member? The Gold Standard and Reserve Bank BiB exactly fulfils the 
suggestion of the Currency Commission.' If the Honourable Member"p 
referring to the aLsence 'of the word "gold "-" gold or currency "-in 
clause 5, I may infonn him here and now that if he desires to re-insert 
iihat, I should have no objection. . 
Kr. If. O. Eelk&r: When we come to that. 
The Honourable Sir BuD Blackett: Quite. 

Mr. If. O. JteUcar: We are coming to that clauae now .. My point was· 
that there has been a departure from the original conditions and the 
Finance Member was, in my opinion, not justified in cutting out the 
. sovereign. Taking the gold bullion and sovereign together, I think it is. 
obvious that -from the point of VJiew of convenienoe, gold coin is much 
better t,han gold bullion, I cannot really see how odds and ends of gold 
or chips that may be given to us by Government, say to-morrow or at 
the period of maturity, for gold certificates-will be very helpful to the 
people. People will ce>iainly prefer coins in the place of these hits of 
gold. The Commission say that there ia no iinconvenienoe as the sovereign 
has heen practically already demonetised as the legal value of the sovereign 
was only Rs. 10. We have raised it to Rs. 13-5-4. If ,.its lower 
value was an argument against demonetisation that argument has now 
ceBsed. 'I'hen again, when it was at Rs. 10, you never demonctised it. 
Whv did not do it? You saw for yourself that it was a useloss coin. 
Nobody would do any transactions 'with the coin. That was obvious. 
That was apparent. And yet Government did not take any steps to fle-
monetise the gold ooin then. Now that it has risen in value from Rs. 10 
to Rs. 18-5-4, you are proceeding to demonotise it. If it remained legal 
tender at 8. certain Wilue when the exchange was 28., certainly there is 
greater reBSon that it should be allowed to remain a legal tender when it 
has risen in value. It has been said again by the Commission that the 
sovereign is a mere shadow. What is the substanco? ~ gold bumon 
sta.ndard and the gold standard that is coming. When gold ClOnvertihllity, 
absolut,e and even for internal purposes, will be established, then only wHl 
the Illdian people begin to realise the tnJe basis of the stability of their 
currency.' ~re is no stability at all for the present. In the meaJ;lwhHe, 
the sovereign should be allowed to . remain as it is. It will help nnd not 
hinder. tho. possibility an,V more than before of 'the Indian people" renlising 
the true basis of the stability of currency. This bssis is gold by adinission. 
Admittedlv it·ls gold. The soverei,.,,., whenever seen or handled will be 
11 reminder of the idel? of this basis. Why lose it then? When you want 
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• 
t.o romind people of t,11e bosis of the st-ability DQIllely. gold, then you had 
bet.ter give them greater opportunities of handling a coin whiph will. re-
mind tham now and then of the gold basis of our currency. I have already 
stated that 'the sovcreigni8 regarded as 80mething that will bind together 
the ~ re  Also. it has It recognised place in thei currency fof a long 
{,ime bot.h ~  England and in India. and 1 might say this also. that we on 
t.his 8ide. we in India,. have tried to appreciate the sovereign while Gov-
errunent have tried to depreciate the sovereign. And now when they try 
to demonetise it. I wa.rn them that it. would be economic treaaon to elimd-
natH the Rovereign from the currency constitution. 

(Severo I Honourablc e ~ "then moved that the question be put, 
"nd several ot,her Honollrablp Members rORe to 8peak.) 
lIr. Prealdent: T t.hink I had hctter ndjourn the House ·if other Hon-

ourable e ~er  wish to speak. 
• The HonourAble Sir BUll Blackett: I do appeal to you, Sir, to finish 
{hiR clause this evening. 

lIr. Pr881dent: I am willing to sit long. 

lIaulvi lIubammad Yakub (Rohilkund and KumaonDivisioJls: Mu-
hammadan Ruml): I may SRY, Sir, that the MUSSRIDlRnS who are now 
ohserving RamZBn CRnnot sit an,v longer after 5 P.M. 

lIr. President: Thp Chair ill in a t~r  difficult position. Th8l'e' ill the 
Finance Mmnher on the one hl:l.I1d wanting' to get through this olaulle. 
On the other hand, there are other Honourable MM'llbf'rs who desir6 to 
spenk, and there is nlso thf' closure moved. 

Xl, T. Prakuam: Only t.wo gentlemen hnve spoken WI now. I would 
suggest, that we should sit late. 
Mr. President: If tlle House hn.. ... no objetlt.ion I Rm pl'f'pared to sit late. 
The Honourabl. Sir Bull Black.tt: I would suggest. Sir, that you 

Rhould acoept closure. This matter has been fully discuslled. 
lIIr. Pnsldent: T am afraid r cannot accept, 'closure at; t,hill IIt'ago on lUI 

important question like thill. 
The Honourable I1r AI_zander lIud4lman (Homp. Member): It thf' 

Chair is not prepared to AC'Cf'pt, e1ollurt' I think therf1 ~ nothing eIRe t.o do 
hut t.o adjoum now. 
lIr. Prelldent: T am pn,pared to adjourn the meeting now. 

• (Pandit Madan Mohan MlIlaviyo. then rose to Rpeak.) 

lIr. PresIdent: I undt'nd,nnd the Honourable Member wants to make 
n !o!uggefltioll t,hnt t hc'rl' should III' no flitting on Saturday. T should like to 
have the e ~ of t,hc Government, 

The Honourable Sir Alouder u ~~  T should he V(1r.v glad to 
Rpealt 011 t1w matter. 1 thank ,\'011 for glvmg nw lUI opportunity to do 
110. The pllsiiion ill w('!11 known to tilt' House. I myself notoriously do 
not like n lIitting on Suturduy, I JrIIlY ~  I have n. great antipathy to it, 
But I must confess t,h/l.t 1 feel Rome !:1urprise thut the lIuggestioIls should 
bo made thllt, t.h;s ROilS!" should !lot sit on Saturday. We are now at 
leaSt, t.wo da.y. behind our time even with this Bilt Governmont busiD8sIi 
iF! ine an extrelIl1!ly oongested condition snd I can see no prospect of this 
Session being r u~ t to 0. clOMP unl£'!lll we Rit con'tinuously·ond steadil,v 
on Government. business on all ovailnhle dn.va including Saturday. Therl' 
nre I\t 'least two days' OGvenmwtlt ~ ,  ~  6ro aJready hf'hind 
time. This Roust' hMl now lH'I'!l til,tlling with t ~ oJliIJ .for R da,vA, 
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TIl. Honourable Sir alasU Blackett: 4 days. 

fte Boaourable Sir .&lauder JludcUm.u: }<'Gur days Dud has not 
quite done two cla.uses. I therefore very earnestly request you, Sir, to 
order Ii; sitting on Saturday. 

Pandlt JladaD Jlohan .lI&lavlya: Sir, it is very unusual for any of us 
on this side to suggest that the Assembly should not sit on 0. particular 
day. As you a.re aware, Sir, the Assembly very seldom sits on Saturda.ys. 
This time it ·happens that there are two days, Holi holidays, and people 
have to go to their homes. It is a very special occasion with many people 
and they wo.nt to go to their homes. Therefore they have made engage-

I ments, parUy of a religious charllcter aud partly of Ilo social char(tc-
ter .  •  •  •  .  • .  , .. 

Mr. Pre8ldeDt: Which Membpl'R? 

Pudit MadaD JlohaD Jlalavlya: I nm spI'akiug of the Hindu Mertl-
bers. This is 0. speciaol occasion whicb occurs nfter a very long time ",lid 
in view of. the fact tha.t we are willing to sit even during the night, if 
need be, I hope tha.t you will kindly consider this 88 a. very special occa-
sion md I hope that my Honourahle friend the Rome Member will also 
very kindly agree 1,0 this request for the special reasons made on 0. speciui 
oocaaion .. 

Th' lIODo1l1'able Sir Alexander JludcUm.an: &ir, I regret I cannot takc 
the view of my Honourable friend. He refers to the fact tha.t there urc 
two gazetted holidays. I may point out to him that thc. Rouse is not, 
already sitting for two days. I beHove I om correct in sa.ying that the festivu-l 
in question is one which carriE::s only one holiday in the Punjab. 'l'his 
House is not sitting on two days already and in view of the state of Gov-
ernment business, very reluctantly I lun unable to agree with my Honour-
able friend. It would give me great pleasure to agree with him. 
'l'hough I have no re ~ u  dut.ieR, I Hhould be very glad to have some rest 
from continuous attendance in this House which is a trial equally to 
official Members as it is to non-official e~ er ~ l.f I oppose this rl!-
quest it 1S merely in the interests of the disposa.l of pubLic business. 

PaD41t Kotilal .ehru: Mav I he a\low(Jd t.o mnk.e a statement? The>ro 
is 0. general desire amongflt thH Hindu Members in my Po.rty that tllC'l'f! 
!lhould be no sitting on Suturday on this important occasion. 'Whab,vC')" 
the gazetted holida.ys may bp., SlLturdlLY having never been considertfd 
as a day on which this Hc)uBe sits, people have committed themsulvcR /<) 
. ~ ~ , e t  o.nd they will find it vcry incollvenient to cancel thostJ ('/1-
gagements. Therefore I support my Honourable friend, PMdit Marlall 
Mohan MaJaviyaj in his rrequest that you may be pleased to ha.ve Ill) 
sitting on Saturday next. (Some HonourabZe Members: "We can sit 
on Sunday. to) 

Mr. Pruldent: Honourable Mtlilnbe1'!l must he prepared t.n sit the 
whole of the next week, all the six days. (Soveral Honouf'fJIble Membert: 
"Yes. to) And they must, also bfl prepared to sit B day or two in the wet'];: 
after next. (SeveraZ Honourable Member,: "Yes"), if nfJ3es&a.ry.. It is 
on thatun4eratanding that I adjourn this House' t.ill Monday morning, at. 
11 o'clock. 

The Assembly then pdjourn£'.d till Eleven.of t.he Clock on Monday, the 
21st March, 1927. r 
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